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advocates for the Applicant P" Tud -

‘Advocates of the Respondents_,

ar‘v—-.nﬁ-““

1
l

- ~ Member (u )ﬁ
l LA v ae- 12 OVI-

‘n PRV “ 15:2. 2005 i Present' The Hon'ble MI +M K .Gupta,
o )‘ d'*on is 1 form i { )
ot e ‘i The Hon'ble Mr.K.V»Prahladan
{
{
{

LA ST l oy DD -
>—°0| 135t30 Member (A)

Wil 2 b

r

Heard Mr.P.K.Tiwari, learned

L
| Fied | } counsel for the applicant.
o ﬂ:g:gyjfgfr } g Order passed, kept in separate
tea tegiiis s | sheets. ' :
' 1 § The ©.A. is dismissed in terms
f of the order at the admission stage
l %1tse1f. NO cOostSe

k’
lzeamber (a) A

Member (J)
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CENT RAL ADMINISTRATIVE TRIBUNAL
GUWAH~TI »ENCH

WpEE—— AR

0.A. /KK NO. 29 OF 2005,

DAT.. OF DECISION“}S.Z.ZOOQ.

A.lo<:§axt‘]$§§evooﬂooao..ooooneeneoeeooonesoo,oenoaaooAPpLICAz.\li‘(S)

cooeoeooo'eoaaono"aaoccaoceeocooaacofsxl)vocz\friw; FOR THE
' APPLICANT(S)

©c 6w w e o0

~-VER3US -

U‘OUI O&ors L]

(o) o N [
sene .RESPOMNLENT(3)
ho@o\oocceonoaOootocooooooeoneoorgooe-oﬂooanleaoo L e 0o 6 o ©
)

___Nome present. ' ADVOCATE FTOR THE

'°"o.naa.aococa°°ooo-oraocoacnoo
RESPONDLNT () «

PHE HON'BLE MR. M.K.GUPTA, JUDICIAL MEMBER.

THs HON'BLE MR:. K.V .PRAHAADAN, ADMINISTRATIVE MEMBER.
1. whether Reporters of local papers may be allowed to see the
judgment 2

2. 7o be referred to the Reporter or not 7

3, Whether their Lordships wish to swe the fair copy of the rV“
Judgment ¢

4., Whether the judgment is to be circulatwd to the othsr menches ?

Judgment delivered Ly Hon'ble Judicial Member.
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By Mr 3. Sarma, counsel for Railways. - — Not preseﬁt.

CENTRAL ADMINISTRATIVE TRIBUNAL ::: GUWAHATI BENCH

On'ginal Application No. 29 of 2005

| ‘Date of Order: This',.ﬂle’15ﬂ1 day of February 2005

THE HON'BLEMR M.K. GUPTA, JUDICIAL MEMBER.
THE HON’BLE MRK.V PRAHLADAN ADMINISTRTIVE MEMBER.
AK Sarkar, S&AO. . ' o

Northeast Frontier Railway '
Mahgaon Guwahati. ' ’ - Apphcant.

. By, Advocaxes S/Sri P. K. Tiwari, U.K. Nan' I Purkayaﬁha &N D Barman.

. Versus—

1. The Union of India
- Through the Secretary
Ministry of Railways
Rail Bhawan, Govt. of India
New Delhi.

2. The General Maniger
Northeast Frontier Railway
Mahgaon Guwahati-11.

3. The Finance Adviser & Chief Accounts Officer
(Open Line), Northeast Frontier Raltwa,y
Maligaon, Guwahati-11. ,

4. The Dy. Chief Accounts Officer (General)

Northeast Frontier Railway, Mahgaon o I
_»Guwahan -11. S ‘ ' - . ....Respondents.

ORDER. ORAL

M. K.Gugta, Member gg;

By the present O.A. the applxcant seeks amalgamatxon and consohdatxon of
enquiry for .Whlch different charge memorandum dated 13.8.2003, 13.8.2003,

1 9 2003 and 5 11 2003 Were 1ssued by the respondents allegmg distinct and different

' mxsconduct It was contented that he subrmtted representatmn dated 10.2.2004



i

requeﬁmg the authormes to consohdate those charge memorandums 1rrto one
comprehenswe proceedmg, instead of sphtimg up The said request was not acceded
to Vide communication dated 19/20.2.2004. Thereaﬁer another representanon was
addressed to the respondenrs on .1.1'.20-05 and reiterating the same reqaest as made
earlier. The said request has not been consxdered so far.

2. Shri P K Tiwari, leamed counsel for the applicant strongly rehes upon from

~ the vigilance manual extracts of which were published in document titled ae V:gl-lance

o ;o ,
: Awareness Week 2002 to contend that multiplicity of charges and splitting up the

same allegation into a number of charges should be avoided.
3. We have carefully gone through the different memorandum of charges xsmed

to the apphcant A pemsal of the same indeed goes to show that the allegatxons made

agamst the applxcant are distinct and different. The list of documents also varies from

~ case to case besides the list of witnesses as' indicated in the said memorandum of

t

charges. This Bench has already taken a view in O.A. No 4 of 2004 in D. Payeng vs.
Union of India & Others that there is no rule or law to moport such contention to
amalgamate 4distir‘1ct and different charge mernOt‘andum inte one' charge sheet,
particularly when it; coritaine different and distinct allegations against the delinquent |
official besides distinct and separate documents as well as witness. Seearate charge
has to be framed for each allegation. |
4. On bestowmg our careful cons1deratton we do not ﬁnd any substance on the
reliance placed on the extract from the Vlgxlance Manual. What has been emphas:zed
therein is that there should be no splitting and multxplncxty on the same alleganon.
Sixﬁultarreous:l‘y’ it Was stressed that there should be .separate charge for each
allegation. . \ |

As we ha_ve already noticed that list of witnesses as well as the list of

documents appended to.individual charge memorandum contain different documents |
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T. Act, 1985: No costs.

as {wén as, Witnes‘ses Therefore we will fiot be justiﬁed to isédeﬂ a directien tethe
rewondents to amalgamate all the charge memorandums into one consolidate and
comprehensrve‘ charge memorandum If such request is made before the respondents,
it w’ill be open to ,them to consider the‘same‘objectlvely end d1$assrerlate13r.

5. Accordingly we find no merit in the O.A. and the same is dismissed, without.

mumé any riotices to the respondent'siuhder'the provisions of Section 19(3) of the A.

( K VPRAHLADAN ) o - (MK.GUPTA) .
ADMINISTRATIVE MEI\/IBER . JUDICIAL MEMBER 1



v

Gaf. Nos. 29 of 2065

fnil Kumar Sarckar

o

= VYersus -

tion of Iindia & Ors.

1w

SYNOQDEEL

fpplicant is a currently postsed as 5§ & A0 Northeast

say: Maligaon. He is aggrieved by the holding

ot
]
-

Frontier Rsz

cof  four disciplinary proceedings pursuant to  issuance of

gewven number of charge sheets even though cause of aciion for
such proceedings is same. The épﬁiicant macle &  prayvevr

before the compstent authoriiy JTor preparziion of one

caomprehensive charge sheet including all %he charges

imveiled in four numbers of chavrge sheet and for holding of
one disciplinary proceeding under one Enguirv Officer at s
place praferably at Suwahati inasmuch as not only the causs
of action arose in Suwahatis butvmajarﬁty of the witnesses
are also based in Suwahati. Moreover. most of the reisvant
documents and almost all the records of the ©ase are in
pOSsSession of the N.F. Railway authorities at Guwahati.
Hmmévarg overiooking these important aﬁpecﬁs irt a similayr
matter arising out of fthe common cause of action, four
similar @memovandums of charges haQa been issued initiating
fﬂur discipiinary praceedihgs in three ﬁif%@ren% places viz.
&w@ahatiﬁ Kelkata and Delhi under three diffevent Enguiry

Jfficers.

e holding of four disciplinary procesdings in similaw

=8

matters n  three different places wunder three diffaerent

va

B e




2®.

Enguiry Officers has not only prejudiced the & licanty buk
g P PR

the same is also not in public interest. It camnot alsa b

i

Justified on the ground of adminisirative exigenciss as it
will be to the convenience of the administration if. one
comprehensive charge sheet is prepared and one disciplinary
proceeding is held under one Enquiry,ﬁfficer praferably at

Guwahati. Hence, the present appilication.

H

Fiked by .=

. e
ﬂcdﬁ?b/ or s
fdvocate.
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The Uniaon of Indias through

¥y

fhe Secretarvy Ministry of

Railwavs. Rait Bhawany
Sopverament of Indizs Mauw

The Financial Adviser F
Chief fAooounis Officer {Open
tinely Mortheast Frontier
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DETAILS OF APPLICATION

1. PARIICULARE OF IHE OBRER AGAINIT

WHICH THE AaPPLILAIION I8 Mabe =

The gpresent application directed against the
deemed refTusal of the Deputy Lhief wrweounts Officer
ffHenerall, Morth Eazst Froobier Railwayy Mailigaao
Guwahati %to club four similar charge sheets making

similar aliegations and arising ocuf of common cause af

artion intp one comprehensive charge sbheesd

o
n
ia
U
[N
<
m
Q
f

gii the charges and to conduct the four disciplinary

proceedings in gquestion 3= ong CampTrenensive
disciplinary proceeding at one pisce {preferably at

Guwahati’? undev ong Enguiry Officer.

-y
Fa

« JERISRICTION OF THL ITRIBUMAL =

H

i€ appliicant declares that the sulrject matfter of

B

the instant sppliczation for which he wanis redrsssal

of the Hon ‘bl

-t
i
g
)
Fent
ot
g
-t
ok
-
bt
o
er
i
]
Suily
]
jud
l.«l
M
o
a
pa

S. LIMIZOTION =

The applicani further decliares that the present®

application is within the period of limitaiion a=
prescribed under Section 2 of the Administrative

Tribunals Aoty 1985.

. EACTS OF THE CaSE

4.1 That the fppiicant is presently working as 8§ & A

‘ronntier Railiway; amdd is

=
o
~l
o
=r
=
B
i1}
ﬂu
=

currentlily posted alt

Guwatrati.



£

4.7 That during the peviod 1 99425 when thes Applicant

was T Acomuntant Officer  im

Central Store Aoo

‘Financial fdviser & Chief fAccounts Officer €prﬁ Linely

Northeast Frontier Railways Maligaon. Buwahati-il, hne

e

was enirusied with the duties and vesponsibilities of
supervision of the entire works of the central store
Srrount sections, including the supesrvision of  the

bills of various firms involved in manufacturing and

£ o f: 51 ey Ty g
BTES R PO tixi'EaS %

g.al

supplving ot cast iron slzeper  pl
Frontier Railway. It was in pursuance of the discharge
of these dulbies that ceriain allegafions were made

against him which ultln“ ely culminafed in Heneral

tlanager Northeast Frontier Railwawy Maligaon, Guwshati
{(Bisciplinary Subhority) issuing four nusbers af

€1} PNOFARD/RC-8//Z2005-SHE /GRS dated 13.8.43

oo

2) PNO/AD/RC-9A/ZHEEI-SHE/AKS dated 13.8.63
(33 PNO/GD/RC-16 (8} /2006-5HE/OKS dated 1.9.83

{43 PHOJAGARU-Z28,21,23 & 2Z24{A/ /Z2GEF-SHE/AKE mated

Copies of the four numbers of mesorandum of

chargas dated T.B.85, L13.B.83Z, 1.9.53 and
5.11.83 are annexed bherewith and marked as

BMNEXIIRES-A/Lls OF2. B/3S Rpd bL; respectively.
£.7% That the atoresaid four numbers of sssorandums of
{.,_, = - 3 e “'d; t 3 P . — - . F- -
charges ware in regard to coopmon cases ot payment  of

eacalated bhilis dur to increase in price of pig irom by



Vizag Steel Plant (VEHY znd escalated freight charges

of pig iron of VSP. Pursuan® to the aforeszaid four

!

meqorandums af charges, the Disciplinary Subthoridy
proposed  to hold four numbers of different pnguiries
againat ths Applicant wnder RAule & of vhe Railway

fippeai) Rules, 1968 and the

Qo

SBervanis {Bimcipline

¢

mant

m
b
]
g
]
s
m

Applicant was directed tao submi his writie

m

i

of defence agsins® as cany charge sheeis SNOWing Causs

as  to why the disciplinary proceedings should not be

13

ot
B
2

nitiated against h

e
o

4.4 That it would be apposite to give the background

ot  the present case ‘or of +the

circumsisnces leading to

"

giscip

~

x|
ot
petb
ot |

ary procesdings

2

the disiribution of prig iron wsras brought ocuet from the

control of Joint Parliamentary Committer wide

o

notification dated 16.1.9%, the respeciive Stesl Plfants
were suthorised to fix their own prices and to intimate
the same %o the Failway Board for izsuing COVering
circular by Ihe Board. 55 ger circular dated $6.3.93,

the escalation of freight was to bBe allawed as per

n

pecial clausme &{i3{s) of the Special Conditions oF
Contract. The aforesaid circul ar was acended on 15.7.93
by which The mavimum 1imis oF frﬁimﬁ% was alilowed at
Re&. 73/~ per mefric ton or actus? freight charges
whichever was lsss znd Yhe saoe was applicables with

effect from IH/19.5.92, Thic was made appiicaile anly

in respect of cas% iron steel plates {(DISPY



manufactured by the parties by gprocuring pig iron  frow
Vizag Steel Plant. It is the cass of the Railway
autharity that different firms viz. (17 Mfs. Precisions
Casting & Engineering Works, Howrah, (2 M/s. Ponz iron
& OGieel Co.y (3) Mris. Calcutta Iron & Enginecering Co.
and {4} few other Ffirms i.e. M/s. Marcandy Prasad Radhz

Erishina Prasad Pvi. LEd. (M/s. MPREP}, Méis. J.D. Casting

P Forging Pwt. L¥d. {Mr/s. JDOF3 . Mis. Prakash
Engineering MWorks (M/s. PER} and M/s. Beges Castimg %
Engineering Lo. {(ti/s.  BUEC) did not purchass any

guantity of pig iron from VSP  during $he relewvant
period from  the date of plzuemsnt of the order in
guestion il The date of last supply of CISPs and that
the aforesaid firms manufaciured znd suppliied tThe ISPz
aut of pig iron arranged from sources cther than WSP.
However, the aforesaid fTirms fraudoisn® and disihonestly

preferred the bills claiming %he increase in the

faul

fraight charges pursuant %o the circular dated 26.3.9%

igsued by the Railway Board in respect of increase im

vhe price of pig iron of VSP. Thersfore, even though

the increasefdecrease in the price of pig iron of V&P

by

iied by thse

i1

o SuR

)

waS net spplicable on the Ci%Ps
afaresaid fires, thess firms by dishonestly shoming the
manufacturing of DISPs supplisd %o the Railways from
the pig Iron of VP took the advarntage of the circular

dated 2&.2Z.93 whirch covered The “nmreress

m
ot
i}
i
4
-1
o
n

of pig iron of ¥SP.

4.5 That $he Applicant who at $he relevant moint  of
time was funciioning as Assistant Bccountant Officer im
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€1y It was contended that the copies of various

allocation orders were not entorsesd fto the NOF. Railway

o

By  the Railway Board angd the Gocoounts Office aof he
M.F. Raiiway was not sware on which  stepl plan®
allocatiaon far supply of pig iron was made o the firm
concerned. Ths dmnum?nts now avaiiabiz show That  the
alliocation arders wevre sgither addresssd o individual

steel plants like BAIL, TITCG, VEF efc. or to  ths

individual caontraciors w

o
i
1
o]
iy
P
i3]
i
m
i
il
4]
-
0
o
.

other but not sndorsed $o thes H.F .« Hailway. Therefores

il

the Applicant who at the relevant point of time was

working as Assistant Accounts Officer in Centeal Biore

=~

Bocounts (L7770 was not aware of the various

aliocation orders issued bv the Railiway Bosrd.

(i1} The reference was made €ao ocne psrticular
letter Wo. Track /217957651277 dated 1&.4.92 which was
made availabie aomly after initation of proceedings.

the @#ccounts

i
-

eiter was never recepiverd eariisr

o
ok
n

uet

Departmeni of the N.F. Railway. I¥ was argued that ¥

-~

verd. gt DBeneral Manager (W)

e

this 1letter was Teows

il

afficey, the same could have been forwksrded by them z2%

the time of Fforwarding the bills of the FTirm fuo

ficcounts DOffice ovr bills could have besn rveturned &o

pds

the Tirm saying their —laim iz not acoeptabhle. Instead

the office of the General Manager (WY forwarded the

he firms to the office of the

[N

Dills of some of
Financial Adviser & Chief Accounts Officer for making
payment in terms of Cliause &.2 of  %he Specisl

Conditions of Contract.



A

- ““_) -
{311} Examples were given of evan gilway Basrd
issuing leiters I the office of the Beneral HManager
(Constructiont,  N.F. Railway authorising it to ssttle

Hiial Firms vide Clausz £.38 of

[

e claims of the indiv

the Special Conditions of Contract.

{iv}? The refsrence was piven of Railiwavy Bozard™s
igtter issued by the Depuly Director. Track and
P

e

sidressed fo Gensral Managers Tracks
£

o

-Fa Railmway for
making pavment o the basis of pig fron vouchers and
conseguently, the Seneral Manager, Track, H.F. Ralilway

4.

afsa asked the ficcounts Depariment $o wmake paymentd
accordingiy. Howsvery while fTraming charges the

autthorities ignored the significant Iell

{#? It was further argusd that Thes fr=:

were claimed on the basis of dthe Igiter of the Railway
Brard dated 12.7.93 only afiar grEIting the

ciarification fTrom Railway ¥oard. Thes reference wasm

il
LF
“
et
ks
n
=
g F
b
i
M
o)
p
"
b
il
f
b
[v]
o

given of certain lediter
was Laken from the Bzilway Bozrd 2s well zs  from the

office of the Bensval Manager {#), N.F. Railuay.

(wi) fipplicant emphasised the fact that there was
no malafide pr dishonest inSention on his pardt  in
clearing ﬂhe bilils based on VEFP rates. It was submified
by him that as a fssistant fAccountant Officer during

thhe relevant peried in ferms of pars 2822 of Stares

Codes Volume 2y he was not reguired to check thoroughly

Billes and 18R checking is fto Bz done By fthe dealers

&
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©

order dated 64.68.04 appointed Shri K.K. Mitra, retired

41

Fimancial Adviser % Chisf Arocounts GFfficer, Souih

m

K

Eastern Railway as Pnguiry Ufficer in meaorandum of

charge dated 13.B.6%. By yei anocthev letier ©

T evem
date, ithe Disciplimary Authoriiy also appointed SBhri C.

Mitray Senior Vigilance Inspector of NF. Railwayy
Fzligaon as Presenting Officer. The Enguiry Officer
vide leiter dated B.if.864 disciogsed his intemtion of

holding the disciplinary procecding pertaining to

menoTandum  of charges dated 135.8.853 in the Ffic ot

fcogunts Officer, South

s
Copy @f the order of Disciplinary Authority
dated (#4.§8.64 appointing Ehri K.H. Mi%tray
retired Finanmial Adviser & Chief ﬁccaun%
Hfficery South Eastern Haillway z2s Enguiry Officew

iwn annexed herewith and marked as GRNEXUBE-8/3

Copy of the order of Disciplinary duthoriity dated
W, @0 . gid appointing Shri C. Mitrasy Senior
Yigilance Emsé@atcw, N.F. Railway. HMaligaon as
Fresentimg Dfficer is ammexsd herewith and marked

5 AENMERURE-AL08.

Lepy af the leotter issued by the Enquiry Officer
dated 8.19.804 disclosing his intention of holding
4ha digeipliinary proceeding pertaining ta
memo™andun of charges dabted 1Z5.8.83 in the office

o *he Fimmnoial Adviser & Chiet Aocounts

B

prms
=

iEEFy Beuth Epstern Rsilway, Kolksts  is

'Th
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smexed mkerewith and mavked as STENCALRE-BSSE.

.8 That in a similar asnners Ehe Bisciplinary
Authority vide order dated 17.7.94 appointed Sat. Punam
Pandewv, Commissiaoner far &ep%rtmanta&
Fnguiryi{CRId/Central Wigilance Commission {(CVIDY as  an

Enquiry Officer in memarandum ot charge dated 13.8.63.
The Disciplinary futhority by yei anoiher even tiaterd

arder appointed Shri ®H.P. Chaturvedi, Chiet ¥igilance

Gfficer. The Enguiry Officer vide fetfer dated 5.I10.84&

fon

disclosed her ntention of hoiding the disciplinary

proceeding in her chamber al New Daihi.

Copy of %he omrder of Disciplinary Authorily dated

&

17.9.64 appointing Smt. Punam Pandey, CDEJOVID  as
Faquiry Officer im regard fo memorandum of
charges dated [3.8.63 Iis amnnexed herewith and

mariked as ANEAURT-R/ZSG.

b

it

Copy of ths order of the Disciplinary futhority

B4 appointing Shri R.P.  Chefurvedi,

,...h

TVIs N.F. Railways igeon 2s Presenting Officer

is arnmmexed herewith and marbed as ANNEXUBE-B/7&48.

Lopy of the letfer issusd by Smi. Punasm Pandey
dlated S.A6.86% disclosing her indtanition of holding
the disciplinary proceeding pertaining ta
memoTandum of charges dated 13.8.53 in her office
cihramrer at bNew Delibhi is annexed hevewith and

maried as SRNREXIRE-ALOE.

e = ehlm .

P T
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plinary futhority

"1

&.% That in & likes mamner, the Disc
vide order daied 17.9.84 appointed the same Gmi. Punam
Bandeyy ORIACVE as EBEoguiry Officer in  memorandum of
charge dated $1.89.65. The Disciplinary futhority by
vet another esven dated order zppointed Shri C. Mitra,

Spnicr Vigilance Inspector of N.F. Bailway, Maligaon as

Presenting Officer. The Enquiry Officer vide letter

[

Pdated S.ifF.564 disclosed her intention of holding the
disciplinary proceeding in her office chamber at New

Delhi.

Copy of the order of DBisciplinary fAuthority dated
17.9.464 sppointing Smat. @qﬁam Pandey, CDECVE  as
Enguiry Officer in P&gawﬁ. ta  memorandum af
charges dafed 1.9.6% is annexed herewith and

smarked as ONNERURE-AR/7.

Copy of the order af the Dis Ty futhoriby

0l

n

el
T

e

1]

gated 17.9.2%864 appointing SBhri L. Mitra, Genior

Yigilance Inspsoitor,; N.F. Railway, Maligaon &z

e

Presenting Gfficer is ammnexed herawith and marked

as ANWEAURE-&/7/.

Copy of the letter issued by Sxi. FPunam Pandey
dated S5.18.64 disclosing her intention of holding
the disciplingry proceeding poertaining ta
memoranduwn of charges dated 1.7.83 in her offics

chamber at New Delhi is annexed herewith and

marked as ANMNEXIRE-HB/73.

.16 That similariys the Disciplinary Authoriiy vide



2,
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arder dated 2%.7.84 appointed Shri J.R. Biswas, retired
ief Personnel Officer/CLW  {presenily resident o
Lnuse MNo. B-P/315%, P.O. Kalyani, District Madiz, West
Bengal) as Enguiry O0fficer in memorzndunm ot charge
dated 5.11.63. The Disciplinary Autharity by even dated
order alsc appointed Shri C. Miirz, Esnior WVigilance

fmspectar of N.F. Railway, Maligacon as Presenting

e

ffirer. The Enguiry Officer vide letter dated Z5.8B.064
disciosed his inftention of tiniding fthe disciplinary
proceeding in the office of Financial Adviser % CThie¥
focounts Officer, Northeast Frontier Railway. Maligaong

Fuwahati-11.

Copy of the ardzr of Disciplinary Authoriiy dated
$5.7.84 appointing Shri J.R. Biswas, refired
Chief Personnel Officer as Enouicy OfFicer in

regard o memorandum of charges dated TS.11.63 is

annexed herewith and marfked zs ANNEYURE-A/8.

Copy of the order of the Disciglinary fuathority
dated 2ZI.7.2668 appointing Shri €. Mitra, BVI,

cer  is

i

K.F. Railway, Maligaon as Presenfing Off

annexad herewith and marhed as AMNERURE-A/2A.

Copy of the letfer of Ehri J.R. Biswass Enguiry
fficer dated 20.8.84 disclasing his intention of
holding the disciplinary procesding pertaining
to  memorandum  af chrarges dafed S.I1.8% in  the
pffice of the Financial Rdviser & Chiesf Accounts
fficaer, Northeast Frontier Railwavy, Buualhiati i

amnexed herewiih and marked az ANRNEXURE-E/BR.



£.11 That perusal of the four numbers of memorandums of
charges and statement of allegations contained thereln
shows that even though the nature of allegations are
similar and same arise out of s=imilar Ffacts, Tour
numbers of memorandums of charges were issued against
the Applicant for imposition of major penaity umder the
provisions of Railway Servants (Discipiine & Appeall
Rules; 19&8. The only difference in each of these four
memorandum of charges is that the firms which wmers
issued with cheques irn guestion by the Applicant wers
different. Homever, thez mere factum of ths beneficiary
firms being different could noi have been the Just and
sufficient reason far issuing faur different memorandun
of charges inasmuch a= the memorandum of charges dated
9.11.83 dealt with the pavmert of chzques fo as many as
four different Firms. IT the memorandum of charges
dated D5.11.83 could bring in its purview payment aof

cheques o as many as four differen

e
vh

irms then it is
difficult to wnderstand as to why in the case of three
other different ¥firms,; three separates memorandums of

chiarges dated 13.8.83; 1Z.6B.¥3 and 1.9.563 seres isswued.

4.1

)

That before showing as to how the #fpplicant is
bering severely prejudiced by holding aof disciplin;ry
procerding periaining to four separaies memorandum of
chrarges in regard ta same matt

.

places under {hres different Enguiry O0%Fficersy it would

m

™ in fthree different

be appropriate to demansirate the significant Features
of each of the m@memorandum of charges warranting

preparation of one comprehensive charge-shest Including



i
3
|

all the charges and holding of ane comprehensive
disciplinary proceeding ir & plzre (pmeferably

Guwahati}! under one Enquiry Offizer.

MEMORANDLN: OF CHARGE DATEDR 13.2.20G€2

4.13 That the memorandum of charge dated 23.92.F3 is ir

regard to clearance of billg aof Mfs. Salcutta Iran &

Hi
a
-4

Engineering Co. tid.. Calcutiz for freight charge
VaP pig iromn. Perusal of the list and nafture of

documents annexed with the memorandum of charges shows

that practically 31f the documents on which the
reliance has been placed by the prosecution are
svailzble with the N.F. Railway authorities at
Maligaon. It is 3alsc curious to notice that in the

Iist of witnesses; tcftal sixtezn numbers of witnesses
have been cited by the prosscution. 00ut of these
sixteen numbers of witnesses, nine witnesses are hased
in Maligaon/Guwahati. One witness is based in Delhi and

the remaining six wiinesses are based at Kolkatz.

4.14 That as stated sarlisry the Applizant could no?
imitially file his written statement of defence as the
relevant documents despite being asked for were no?

made available to him. It was only after appointment of

el

the Enquiry OFfficer and the Presenting fficer,; the
fpplicant filed his written statement of defence. The
case of the Applicant in his defence statement was

similar to his defence statement in other three cCcases.

The defence plea of the Applicant in z summarised Ffornm



&

tas aiready been adverfed to in para £.5 of the present®

application.

f}

£.15 That afier appointment aof an engquiry Officer, th

Disciplinary Authority wvide iztter dated 19.10.200G3

et

imformed the Applicant af the letfer of the Enguiry

by

OFficer dated B.16.2004 £iywing the preiliminary hearing
of the case at Kalkata an &£.11.7¢0G4. fis regards the
monination of the Defence Assistanty i1 was stajed that

the matter was under process.

Copy of the letter dated o _1F.2868  is annexed

herewith and marked as SHNNEXURE=ALY

regs of  Shri

o)

£.16 That the Applicent gngaged the serv

c.C. De, a retired employee of M.¥. Railway, Maligaon

as his Defence Gesistant.

§.17 That subseguently wvide leiler dated 8.10.26064.

thye Enquiry Officer informed fae Applicant  fhat the

preliminary hearing of the rcase will be ‘Theld om
£.11.20664 at Kolkata. subsequentlyy ther Enguiry Officer
jesued another noiice daled &. 11 .2FF8 fixing the datz
o¥ regular hearing from ©.11.20665 €a 8.1.20065 at

¥olkata.

Copy of thz letter dafeod &.11.7¢34 is anoexed
merewith ang marked as SANEAUBE-BILIE .
.18 That the fpplicant vide letitpr dated &.11.2663
submitted an additianal jigt of defencs documents and

requested the Enguiry Officer to make available fhesE



& i 3 3 : £y o
documents to kim in order to grable him to effoctively

defend his case.

Copy of the lefter dated &.11.2084 is  annexed

herewith and marked as AMNEXIRE-fS1L.

3.19 That the response of the Applicant against the
imputation of charges and the natures of documents
required by him shows that a1l thr documenis on  which

available

r
i
.
n

+
©
2l
n
b}

]
-1
fi

2 is placing reliance far hi

with the N.F. Railway authoriiy at Maligaon/Buwahati.

&£ .26 That, mareaver, thz defence wilinesses which the
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charged official 1
at Maligaon/Guwahati and/cor they are within the

jurisdiction of N.F. Railuway.

£.721 That it is therefore seen that the subject matter
of +the enguiry is in regard to an  alleged act o
amission or commission on the part of the Applicant
wich ostensibly took place at the headgquarier of N.F.
Railway at Maligacn. The majority of the documentary
evidence and the witnesses arr at Maligason. However,
t~e Enquiry Dfficer is from South Easfern Railwmay and

p has chosen to hcold the enguiry at Kolkata.

£,22 That +the Applicant iz no

s h

1

z posiftion to

[=n
.
v

zppoint any empleyees of the Rzailways based at Kolkats
sz his dJdefence counszel! zand his choice of defence
counsel is limited to present zand past Railway
smployees stationsd at Maligaon, Guwahati and the

Defence Assistant engaged by him is a resident o¥f



Mzligaon, Suwahati. There are pracitical difficuities an
the part of the Applicant s Defence Assistant to go to
Kolkata regularly and to defend the case af Applicant

in the disciplinary proceeding.

HEMORANDUM OF CHAREE DQ0TEDR I2.8.20687

4. 23 Thzt {the memorandum of charge dated 25.9.67 iz

Iron %

<4
i 4
W
ui
=
3
]

in regard Io clezrance of bills o

o

Steel Co. for freight charges of Y8F pig iron. Perusal
of the list and nature of documenis arnzued with the

memorandum of charges shows that pracitically all  the

documents on which the reliance has been placed by the

prasecution are available with the N.F. Raifway
authoritiers at Maligaon. 1% is alsoc curious tow notice

ot
]

that in the list of wiftnemsses, tatz sixteen numbers aof

witnesses hawve been cited by the prosecution. Out ¥

thege sixteen numbers of witnesses, ten witnesses are
based in Maligaon/Buwashati 2nd/ar within the
jnrigdiction of M.F. Railway. One witneosss Iis Based  im

P=zihi and the remaining five witnesses are hased a*

¥olkzata.

4.2 That as stated zarlier,; the Applicant cowcld not
initially file his written statement of defence as theo
rzlevant documents despite heing asked for wmere nob
made available to him. It was only afier appoirtment of
the Enquiry Officer and the Presentirg Officer that
the HApplicant filed his written statement of defence
during o 1.9.863. The case of the fApplicant in his

defence siztement was similar %o his defence statsmen®

e e e . vers g
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in other three cases. The defencz plea aof the fpplicant
in a summarised Torm has already been adverted +to in

gara #.6 of the presznt application.

A.25 That on receipt of the office memorandum of the
Enquiry Officer dated 5.180.20F4 disclosing her
intention to hold a preliminarvy hearing of the case or
IS 1. 2084 at New Delhi,; the fApgplicant ano Seing
instructed by the Enguiry Officer o =zngage a Defence
Azssistant, took the services of Shri M. Thakraborty,
retired Section Officer, fccounis, N.F. Railway.

Maligaon.

&.24 That the response of the fpplicant against the
imputation of charges shows that all the documents on
wich he is placing veliance for his defence are
available with the N.F. Railway authority at
Maligaon/Buwahati. It is pertinent fto mention that wide

letter dated 18.1F.2064,

oF

he fpplicant brought to the
notice of the Enguiry Officer various documenits which

are extremely necessary for the purpoze o¥ his defence.

The perusal of the lefter dated 18.1G.2@FE shows that

9

zimost all! the documents barring one o two are in the
cus tody £ the N.F. Railway sutharities st Mzligson.
The relevancy of the documents as  spought $or vide
Ietter diaed 18.10.F4 was explained by the applicant
vide his leifer datad 26.14.64.
Copies of tho letters dafed 16.18.64 and 26.168.84
i annexed horewith and marked as ANNEXUBE-AALZD 2

13 resperciivelv.
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§ .27 That €he Applicant attended <the preliminary

hearing at MNew Delhi on 1B.1F.€4 and it was at thi

1

pgreliminary hearing that he escbmitfzd fhis written
statement of defence. In his defence sitatement, the
fpplicant denied all the allegafticns contained in  the
charge sheei. The nrature of the defence szfatement
submitited by the Applicant was substantially similar to
the case of the Applicant as stated in pars 4.£&£ of this
application. In fact, in all the four disciplinary
procesdings the defence plea i= brpadly similar. After
hinliding the preliminary hearing on Z2.16.26064, the

Enguiry Officer had fined the date for regular hearing

v
3

the first week of December 2084 and now the hearing

iz schaduled %o be held in the month of February 2GS,

(B

The applicant faced gractical difficulties in attending

(24
T)

to Disciplinary procesdings at differzn laces.

£.28 That like other three discipliinary proceedings,
the defence witnesses which the Applicant is likely to

cite are stationed at Maligaon/Guuzshati and/or they are

$4

within the jJurisdiction of N.F. Railway.

.29 That it is therefore seen that the subject matter
of *the enguiry i3is in regard to an alleged act of
omissian or caommissicn  on thé part of the fApplicant
which ostensibly fook placre at the headgquarter of N.F.
Railuway at Maligaen. The majority of the documentary
gvidence and the witnesses are a* Maligaon. However.
the Enquiry Officer is stationed at New Deilhi and she

Has chosen to hold the enguiry af New Deihi to suit her



g 33 That the Applicant cannot have zany defencs
counsel 2t Delhi. His choice of defence counsel is
timited %o the present and past Railuay smployees
stationed at Maligaon, Buwashati. Conseguen@tlys the
Applicant has engaged a Defence fAssistant whe happens
tz be the retired Senior Secticn 0%ficer., fAccounts of

N.F. Railway and is ctationed a%t Maligaon. There are

[

practical difficulties for the Appliicant and his

defernce counsel ta go to Delhi inm

"3

egqular intervals to

s

defend the case of the Aprlicant in  the disciplinary

proceeding in question.

MEMORANDI OF CHARGE DATED 1.2.2602

[N
7

[N

4,31 That the memorandumr of charge dated 1.2.63 iz
regard to clearance of bills of Mfs. Przcizion Casting

Engineering Works, Howrah for freight charges of VGEP

15

pig iron. Perusal of thsz list and nature of documents
annexed with the memorandum of charges shows that
practicalliy all the documents an which the reliance has
bren placed by the prosscution are available with the
N.F. Railway authorities at Maligzon. It is =&lso
curious toc notice that in the list of witnesses, Iotal
sixteen rnumbers of witnesses have been cited by the
orosecution. Tut of these sixteesn numbers of wiitnesses,
ten witnesses are based in Maligzon/Guwahzfi. One
witness is based in New Delhi and the remaining five

ritnesses are based at KEolkata.
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£.%2 That as stated earlier: the fpplicant could not
initialliy file his written statement of defence as the
relevant documents despite being asked for were not
made available to him. It was only after appointment of
the Enquiry Officer and the Presenting Officer that
the Applicant filed his written statement of defence.
The case of the Applicant in his defence statement was
similar %o his defencs statement in other thres cases.
The defence plea of the Applicant in a summarised form
has already been adverted to in para 4.4 of the prasentd

application.

£.3% That on receipt of the office ﬁemmramdum ot  the
Engquiry Officer dated S5.16.2664 disclosing har
intention tg hold a preliminary hearing of the case on
18182084 3% New Delhis the Applicant om he%ng
instructed by the Enquiry Officer to engage a Defence
Amsistants took the sevvices of Shri M. Chakrabortys
retired Section Officers #focounts, NoF. Railwayy
Maligaon and Shri Mf Ehak%abarty gavé his consent to
the Disciplinary Authority $o act as the Defence
Assistant of the Applicant.

B34 That vide office memorandum dated 5.106.2664, the
Eaguivy Officer had fixed the preliminary hearing on

8. 1#.2084 at New Delhi. The applicant with greab
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gifficuliy attended the preliminary Searing o
IB 162664, The applicant denied the charges levelled
against him. It may be mentioned here that  the
applicant was forced to attend the Preliminary hearing

in view of the threat held out. by the Enguiry officer

of procesding in the matter esx-parts.

Copy of the order of Enguiry Officer gated

=

¥

IB.1G.26F9 is annexed hevewith and marked as

ANNEXUIRE-A/14.

£33 That the fpplicant attended the preliminary

hearing on Z9.10.7664 and he also submitted a2 lettep
dated 18.15.2664 furnishing a list aof the documents .
Gn receipt of the letter dated the Enguiry Officer, as
is reflected in the order dated 18.1i6.2¢864 (fnnexure—
/14 directed the applicant to submit the relsvancy of
the documents as sought for by him vide his said letter
dated 1B.16.7064. As directedy the appiicant vide his
iétt@? dated 26.1¢.84 explaiﬁed the relevancy of the

cocuments sought for by him vide letter dised 18.15.064,

Copies ot the Applicant’'s letters dated
8. 16. 2664 and 26.16.04 are annexed herewith and

oarked as ANMEXURE-A/I5 and Bflh.

4,34 That the Enguiry Gfficer vide order dated

27182084 took note of the fipplicant’s letters gdated

4.
<5



19, 16. 2064 & 26.15.64 and except z fesw, all documents
and witnesses menticned by the Applicant were held fo
e relevant and his prayer far the same wWas allowed.
The Engquiry ©Officer thereatler fixed the date for
reqular hearing in the first week aof December I0804.
Subsequentlys fresh dates have now heen fTiwed for

regular hearing in February 2EET .

Copy of the order of Engulry Officer dated
2 1. 28604 is annexed herewiith  and marked az

ANNEXURE-H/17.

4.Z7 That the respornse pf the fpplicant against the
imputation of charges shows that all the documents on
which he is placing reliance for his defence are
available with the N.F. Railway authority at

Maligaon/Buwahati. As stated earlier; wide letXer dated

%
(3

ice of the

19, 1¢. 20664, the 8pplicant brought fa thz no

[ 9

Engquiry Officer various documentz= wh atTe extremely

o~
-

3

nrcessary for ithe purpose of his defence. The perusal
%  the lptter datezd 18.1F.2FF4 shows that almost all

r the custody of

(¥

the documents bar~ing ong aor fwoc 3
ﬁ )

i

+he N.F. Railway authorities at Maligazon.

£.38 That mareaver, the defznce witnesses which the
Applicrant is likely ¢to cite are also stationed at
Mzligzon/Guwahiati and/ar they arse within the
jurisdiction of XN.F. Railway.

¥ is thereofore seen that the subject matter

-]
Ui
0
oo
o
Pl

o
e



-f the enquiry is in regard ta an alleged act of

omission or commissicn on the part of  the Applizant

oy

which ostensibkly took place at thr headguarter of N.F.
Railway at Maligaon. The majority of the documentary
ryidernice and the witnesses are at Maligaon. Ths
Presenting Officer is Ffrom Maligazon. The Defence
fissistant of +the Applicant is also from Maligzon.
However,; the Enguiry Officer is statiomed 2% New Delhi
and she has chasern to hold the encuiry at New Delhi to

suit her convenience.

[N
3

£.406 That like the sarlier memaorandum aof charges
regard to memorandum of charge dated 31.16.63 also, he
cannot have any different counsel based at New Delhi to
defend in the disciplinary proceeding In guestion and
hig choice of defence counse! is limited to the present
and past employees stationed at Guwahali. Tons=guently,

the fipplicant has engaged the service of a Defencs

o

is unfortunate

[

Assisztant fTrom Maligaon. Howszver,
thiat the Presenting 9fficer has been raising obhjection

about  the engagement of the said Defernce Assistant by

4. 41 That the memorandum of charge dated S.E1.HF is iIn
regard tTo clsarance ;f bills of M/s. Marcandy Prasad
Radha Krishna Prasad PvEt. Lid. (Mf=. MPRP}, M/is. TJ.D.
Casting & Forging Pvi. Lid. Mis. TDLOF)Y, M/s. Prakash
Erngineering Morks (M/is. PEWY and M/s. Beget Casting %
Ergineering Co.M’s. BIEDY for freight charges of VEP

pig iron. Perusal of the list and nature of documents
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arnexzd with  the meomerandum af charges shows  that

practically ail the documents on which the rvellance has

[ ]

availabhle with the

1F.

been placed by the prosecutiaon ar
M.F. Railway authoritiez a%t Maligaon. it is alsc

n the list af wiitnesses, total

[

curious to nofkice that
twenty five numbers of witnesses have been ctited by the
prosecution. ©Out of these tweniy five numnbers of
wilinesses, fourisenr witnesses are hased ir
Maligaon/Suwahrati. Seven witnesses are based Iin Delht

ard the remaining four witnesses are based at Holkata.

& .42 That as stated zarlier, the fipplicant cozxld not

i+

imitially f31le his writien statement of defenze as the

L

rrzlevant documents dzspite being asked for were not
mzde available to him. I%* wag only afttes appaininent ¥
the Enguiry ©Officer zand the Presenting Officar <hat
the Applicant filed his written ziaterment of defence.
The case of the Appliczant in his defence sfatemsnt was
zimilar %o his defence statement irn octher three cases.
The defernce plea af the Applicant in 2z summarised form
has already beren adverted to in parz 4.& of the present

application.

£.43 That on reccipt of the lefiter of the Enguiry
0fficer dated 25.8.2%64 disclosing his intention to
hald a preliminary hearing of the case at Guwahati om
24,.9.7964 {wrongly typed as 2T.9.32864), the Applicant
duly appeared for preliminary bearing on 24.9.785%4 and
or the said date; *"e nominatezd €.0.De, Retirer

CEF/H/Maligaon as his Defence fssistant. The name of



‘C7 .

the aforesaid Defence Assistant was alzo apprzved by
the compertent authority. Subseguently, *he date o
regular hearing was fixed on 28th %c 30th November 20G4
at Maligaon. As s=taied earlier a% the %fime of hezring
itself on 24.9.206064;, the MApplicant submitted him
prmvisioﬁal defence statement which was preparsd
without perusing the number of relovant documen®ts whiekh
WETe not supplied *oc the Applicant despite ke
specifically demanded. While svbmitting his defence

statement on 24.9. 2604, the Applicant vide forwarding

L3

t additional
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stter of shre even o
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cocuments which were highly relevant for the purpose of

fpplicant’'s defence.

Copy of the forwarding letfer of the fpplizant
dated 28.9.294 ig znnexcd herewith and marked zso

ANNEXURE-D/18.

CENERAL SUBMISCIONS

4.44 That when memorandum of chargs dated 5.11.2863 ca-
take within its purviecw the matter pertaining to the
clearance of the bills of four different firms. then i%
is difficult fe understand as ftc why the remaining
threr memorandus of charges whic deal with the
cizarance aof the bBills of threc zeparzts firms, cannot
be tlubbed dnte coneg comprohersive memcrandum of

charges.

§.43 That when the Enquiry 2MFficer Shri Bizwas (3

P R (e
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1

romident of P.D. Kalyani, District Madiaz, West Bergall

i

whn has been pnirusied

oy

with the task of holding enguiry
in regard to the mermorandum of charge dated S.I1.Z2863,
can hold the enguiry at Maligaon, theres is no Teason ac
to why the enquiries in regard o three other

remorandum of charges cannot be held at Euwahal.

.44 That from the facts and circumstancesy it is clear

t~at the Enguiry Officers Smi. Purnar Pandey and Shri

W.¥. Mitra have chaosen to hold ergquiry at Delhi  and

¥olkata respectively only fo suit their convenience.

4,47 That i€ is sezen that +the similar enquiries

s

arising ocut of the common cawse 0¥ action of similar
nature which were cavered by one invesfigation. fravs
tepn divided in  four different paritsz and in three
different places viz. New Deifhi, Mcoclksfz and Guwahati.
These four enﬁuirieg are being held under three
different Enguiry Officsrs aft Mew Delhi, Kolkata and
Cuwahati with fwo of the enguires being held at New

Nelhi and one each at Holkata and Suwabhati.

a.48 That duwe tc helding of these Four numbers of

b |
(1
a
~4
m
mn

similar snquiries in three different places unde

o

[}

e
(N
F%h

different Enguivy Officers, *thz ppiicany iz being
severely prejuadiced. Mow he is required toc gao to twunm
different places viz. Deilhi zand ¥olkzta apart from
attending the enquiry 3t Buwshati. The fTask of the
foplicant of effectively defending himsel® has brcome

i1 more difficult beocause there are practical

5]

difficulties in geiting such 2 Defence Assistant whe
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can make himself zvailablfe ta go to Delhi and kKolkats
imn reguliar intervals. Morzover, the documemtary
evidence on which thz reliancr has been placed by thsz
fpplicant and the witnesses who are litely fo depose in
his defence are within the jurisdictiorn of M.F. Railway
with almost all of them living ir Maligaon,; Suwahati.

culties in placing such documenfary

P

The practical diff
evidence and production of defonce wiinesses in Kolkatsz
and Dethi can well be imagined. tnder these

-

circumstances, it iz well nigh impossible fer  the

»

plicant to properly defend his casz znd due to this

he is facing serious prejudice.

£.49 That neither the administrative convenience noT
the public interest can justify holding of four numbers

¥ gimilar enguiries in three different places wnder

~h

icers. Even th

Lt}

three different Engquiry D¥f
administraztive convenience arnd fhe gpublic interes®
demands that ome comprehensive disciplinary proctesding
imclusive af a1l the charges be held af onme place

preferably at Guwahati under cne Enguiry Officer so

23

that Justice can be done. This would also avoid thse
possibility of different Enguiry Officers arriving at
conflicting findings. Moreaver, ane Enquiry Officer
holding such &8 comprehensive pnguity would be in a far
bztter position to take a comprehensive and broader
view of the issues involved. Hence the fair play and
jvstice demands that 311 the Tour zeparate memorandums

ot charges be clubbed into one and ocne comprTehensive

memarandum of charges be przpared and one  comman
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disciplinary procecding bBe held af gaan,; Suwshati

under onr Enguiry 9fficer.

£.5¢ That +€ill Ougust 2863, 2nly $wo memorandums o

~h

charges were issued and in  pursuance  thereof, two
different Enquiry Officers were appainted whio intendec

te hopld disciplinary proceecdirgs irn twe different

places. When the Applicant started facing practical
difficulties in 2ttending tc %fwo nunkers of similar

rt twa different places under tuo difforen®

Fit

[l

enquiries
Enquiry Dfficers, he vide his istter Na.
DAR/DEB/MISL /2863 dated 21/23.1%.2683 requested the
Digciplinary Authority for greparation of one

camprehensive charge sheef including the chargszs of all

(3

he charge sheets isszued against him. In sugport c¥

T
by
Ui

contentians, the fpplicant placesd rezliznce on  ths
instructions issued under Railway Servanis (Disciplirne

& Appealt Rules, [268.

Copy of the Applicant’s letter dated 16.2.2652

is annexed berewith and marked zas GNMEXURE-G/19.

#.51 That the Disciplinary Autheriiy vide leiter

dated 19/26.2.26064 rejscted theo praver of the Applican:

1

(3

I

ating that Vigilanze Officer/Engineering in hig
Iztfer dated 13.2.20G4 has stated that the relevant
instructions issued under Rule 2 of Dizcipline & Appeal
Rules, 1948 does noi say anything regarding clubbing of
cases. In support of the zforesaird, Disciplinary

futherity aslso enclosesd Pgri-IV, Rulie 9 of *he BRailway



< R SRS . ks scmeleedRRe - - S Saaneteiiler . We .. .-

Servants (Discipliice % fppegal} PBulexn, 1968,
Copy of &he letter of the DPiscipglinary Autho-ity
dated 1R/20.2.20%4 with the enclaosure is  annexed
herewith and marked as ANNEXIRE-R2F.

4,52 That the applicant in TRESRONSE to the

communicatio dated 19/2¢. 2 4, again vide letfor dated

223 .84 reguested the Disciplinary Authority for
preparation aof ane camprechensive charge shieef

incorporating all the charges of Four disciplinary
paroceedings. In suppori of his zasze, the Applican®

referred to the insiructicons incorporated in WLGF.

shheet™. In the zforesaid leftter, the Applicant also
tried to cilarify the doubki=z in the =ind of the

Bisciplinary fAutharity in regard to clubbing of cases

i

3

as sexpressed by the Discipiinary Auvthority in its

tetter dated 19/2@F.2.2654. With the lzitter date

.

2.2.2684, the Applicant alsc encliocssd  the relevant

R

(6]
2

instructions of the Yigilanzce Bulletin published in

September 26632, .

Copy of the fApplicant’'s letter dated 22.3.2064 ig

annexed fiercuwith and marked 3z BNNEXIURE-BI21.

.53 That however the ieptter of the Applicant daterd
G.3.2086% did not ie2ld any resgonss. The difficulvies
of the Applicant continued umakbaie and he started
recefiving letters from three diffeorent Enguiry DfF7

holding eagquiries in three different places in  regard
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to gimilar set af charges.
attending these procesdings esxiremely difficuelt,; the
fpplicant submittcd the comprehensive representaticor
dated 1.1.26#5 whorain he explained in detail ghout the
similarity af thr charges and raised the issues of
public interest; administrative convenience =nd also
thie prejudice being caused o the Applicant. It was
zontended by the Applicant that i¥  the comprehensive

charge sheet is propared inciuding 31I the charges ang

0

= held in " ome place

)
N

uch 2 disciplinsry proceeding

under ane Enguiry 2fficar, thoo the same would not only
jad e in public interest, but wounld also be
administratively convenient for tha Bisciplimary

Arthority. It was zlsec contended by the Applicznt  that
holding of the similar enquirizss in three diffzrent
places under three different Enguiry Officers would
severely prejudice the Applicart in properiy defending
himselft and the same would alsc give rise toc thse
paossibilifies a¥f Ctngquiry CEficers srriving at

cenftlicting Findings.

Copy of thz represenizticn submiftfed by the
Ppplican®t dated L{.1.266T is annowed herewith and

marked as AMMEXIRE-A/722.

£.34 That the zopy 2of fthr representation dated

1.1.2847 was  alsc submitied by the Appliczant te thse

three different Enquiry Officer vide forwarding letter
dated 1.1.0965 with the reguest that perding
zansiderztion aof the represerntatiaon, %he further

e rnalihamy. e iy P VR - ey~ .




snquiry with regard fo the charge memo under

be kept in abevance.

Copy of one such letter dated 1.1.

re ferance

200635 is annexed

herewith and marked azs ANNEYIRE-pI23I.

#.5% That

refused o pay herd fto the en¥treztiss of the

and a11 the
fpplicant in three different gslaces
Cfficers

different Enguiry Ire  nNow

various dates.

however; 311 the th—ee Enguim

four different erguiriss

agzinst the

coentinuing o

Being faced with this piguant situzstion

and left with no other alternative, the Applicant has

zame befare this Han'ble Tribunal €or

Justice.

*he @ends of

£.56 That the Applicant files %his spplication Honafide

bk

for securing the erds of justice.

GROUND EO0R RELIES WITH LEGAL PROVISIONG :

Becasse

1

imilar facis and similar set of dorcumentary

based o

evidence,

then there is no ratiagnale in framing of four different

charge sheeis lezding %o holding of
rnguiries it three differernt glaces
cdifferent Enguiry Officers. Holding of

wch  manner would only give rise tc the

o¥ three different Enguiry

canflicting findings.

Berause holding of four differeont

(adl

milar

—
-

charges in three differernt places under

wr different

arriving at

enquiries on

thres



giffarent Enquiry Officers has serigusly prejudiced the
fpplicant as he iz unable %o engage the defence counsel
im places like Kalkatz and Delfi. If is also difficult

s favour *rom

b

For the Applicant to take witnesses in h
Suwahati to Delhi and Kolkata.
Berause framing of comprehenzive Tharge sheet

ncluding the charges af four numbers of memorandums of

b

charges for the purpose of holding cre comprehensive
disciplinary praceoding in ane plzce under one Enguiry
Officer is in conformity with the instructions
incorporated in Railway Vigilance Bullstin published in
September 2802, By preparing four different charge
shieets in regard fto similar mattery, Ethe officisal
Respondents are acting in coniravention of their owr

evecutive instructions.

Berause neither the zdeiristrative conveniencs
nor the publiic Interest carm Justify holding of  four
mumbers of similar znguiries inm threp different places
unider fthree diffzrent Erguiry HMFicers. Eyen th=
administrative comvenience z2nd the public interest
drmands that one comprehensive disciplinary proceeding
inclusive of all the charges be held at one place
preferably at Suuahzti under one Enguiry OffFicer =g
that Jjustice car be done. This would zlsc avoid  the

ibhility of different Enguiry Officers arriving at

P

pos

)

contlicting findings. Morecvar, one Enguiry Officer
holding such a& comprehensive sngquiry wauld be in & far-

better position tc take a comprehensive and broader

view af the issues inveolved. Hence the faic play and



justice demands that il the Four separate memcranduns
cf charges be clubbed into onz an? one comprehensive
mzmorandum  af charges be prepared znd one  commer
disciplinary proceeding be held at Maligaon, Buwahatl

vnder one Enguiry Dfficer.

= Because holding of four differen enguiries in
three different places under throe different Engulry
gfficers in regard ic same matter i= unfair and
arbitrary and viaolates the Gpplicant’s fundamental

right under Ariiciz 14 of the Tonstituilon.

&. DETAILS OF REMEDIES EXHAUGTIED *

That in thz resent case, no other adeguate

¥

aiternative remedy is avzilable fc the Bpplicant under
Taw.

7. MATTERS NJT PREVICUSLY EILED OR TZEMDING BEEURE ANY
CTHER COURT =

The #Applicant further declares that oo ofther

application, wri
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nefore any other Douri, Authority or any other Bench of
the Honn'ble Tribwensl nar any suct application, wril

peiition or suit is pending br¥fore any of them.

. RELIEES SUUEHT FOR =
Rueast and set aside the memorandum of charges dated
1Z.B. 2063, 1Z.B.E6FS, L.9.206€3 and S.11. 260

(finnexures—AsL, A2, AT znd A% respectively),

Direct the Resgpondents tc prepare ocne comprehensive



clhrarge  sheet Inciusive of 31T thz charges framed

under the memorandum o9f charges dated IT.B.2paE
E3.8.2865, 1T.8.2063 and T.1L.2¢¢3 and to hold ons

comprrehensive saguiry under one Enguiry O0f¥ficer a#%

Buwabati.

2 7T Pass such other aorder/orders as may be deemed fit
and proper under the Tacis and circumstances of the
case.

T Amard cost of the application.

o INTERIM ORDER BRAYEDR FUR =

Im the facis ang circumstsnces of She case, the

Arplicant prays that pending disposal of the

zpplication, hz enguiries against the Applicant

pursuant tc the memorandum dated Z.2.2663, Z.B.2EGE.

1.9.28653 and 5.11.2883 bhe kept in aSevance.

R

The fApplication is filed through Advoczte.

BARTICULARS OF JTHE I.9.0, =
R0G 155657

{43 I.P.0. Noc. :
¢:i) DBate 2 £9.11.2004
{ii1i? Pay=sble at ' Buwzhati.
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o

Iy Sri Anil Kumar Sarkars aged about 5& yearsg
applicant in the accompanying application; presently

resident of #Maligaon, Guwahati in, the district of

~

Kamrups do hereby sclemnly affirm and verify that the

. a A .
statements made in Y paragraphs l/;a 3/14'b

Nz bl b, Lo by Lk, Gyo fel-RE, WAF b
L33, L 3% ho Wy Ll fo Lus b S S e, 68

¢ | - A ‘
. ko oy knowledge 3 those @adb it paé%graghs \iiiz:jliiﬁ?

o U- 10, LW 419, L\;\g/,’h,a c,},;&,%%{; WL,

v

lAnggf-'L\'gb i&p urcgdﬂ ‘ @ -
" R , (

M - are true o @y inforamakion

)

v Ld

derived from records .and the rests are my  humble
1}

submissions beforé the Hon 'bie Tribumal. I have nob

suppressed any material facts. '

~
1 -
Ea

- A

find I sign this verificatioq(dn this the 29 th dawy

g \
of January, JEES. e .
. \ - ' - % ¥
\ . oy

+
~
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- ST 4 ¢ R LT3 FRED] AN
NOMUTHEAST UROINEES

OO

\‘} . 1\1 ’,\'las l"\l (“J‘ 'JR

w03, BNO/AD/RC-9(A)/2000-8HG/AKS DATE: 13 0803

MEMORANDUM

.

The undersigizcd \lln'oposc(s)' to hoeld an inguis
AAQ/CSA new DFM/BNY,der Rule 9 of the Railway Servanis

Rules.1968. The substance of the impufations of misconduct or mishehavionr in respaet of
which the inquiry is proposed to be held, i< set out in the enclosed sialement of articles of
charge (Annexure-1). A statement of impuiations of miscondust ot mishehaviour
supportof cach articales of charge is enclosed (Annexure-1D). A TSl 08 el Gy
by whom, the aviicles of charge are proposed (i bo sustainad are

and a st of witnosses
alo encloséd. (Annexure-TIL & TV).

: , AA0/CSAnow DFM/RHY
2. shri A.K.Sarkar,the Qt'hen i« horeby informed that i he so desiges, ho oo
inspect and take exlracis from the documenty mentaioned in the enclosed hist of docnnients
(Annexure-lIT) at any fime dusing office hours within fen days of regeipt of this
Memorandum., For this purpose he should contact under s{:ql—e‘ci o
NI Raitway, malignon, immediately on receipt of this Mermorandum.

il

A Sari A.X., Sarkar, i further informed Giat fie v, 1 Te o deriros
of any ofher Railivay servant (who satigfios

pealy Rules, 1966 for inspecting the
s case befure the Inquiring Anthority Ju the

he roguircaieans On G

take the assistance
9(i3) of the Railway scrvanls (Discipline & Ap

]
<

documents and assisting him in pfeseniing b

event of an oral inquiry being held. For this purpose, he should o ;
Before nominating the assising Jailvay Sepvani{s)
d

sersons in order of preference.
shri A.K. Sarkar should obiain
him during the disciplmary procecdings. The
cases if any, in which (10 2emEG.

1d be fumnished to the undersigned,

an undertaking from the nominee(s}
sndertaking

he(ihev) is (are) willing o assist
shouldt also contain the patticulars of otber
already undertaken to assist and the undertaking shou

along with the nomination.

Certified to be true copy

(3. Purkayastha)

Agvocale

v agains[ _ShI‘i A .§. Sa I‘kﬂ_.’F‘, the then
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| (3. Purkuyastha)

. Shri 4.K. Sarkar, the ther’Ra0/CSi now DEM/HIY
4, e e e e i bereby disected to submit to the undersigned a

written staterient of his defence swithin ten davs of receipt of this Memorandum, if he does
not desire to inspect any document- for th peepatation of his defence and within ten days
after completion ol inspection of docuie, « (he desires (o inspect documents,and also-

(a) o state whether he wishes to b Leard i person; and
(b) to> furnish the names and addresses of the witnesses, if any, whom he wishes to

call in support of his defence.

S ; ‘Shri A.K, Sa_rl;ar is informed tha an inquiry will be held only in
respect of those articles of charge as arc not admitted. He should, therefore, specifically *

~ admit or-deny each article of charge. .

6. i shr i4. K' Sa_rk’c‘t r s further informed that if he does not submit
his written statement of defence within the period specified in para 4 or does not appear in
person béfore the Inquiring Authority or otherwise fails or refuses to comply with the -
provisions of Rule 9 of the Railway servants (Discipline & Appeal) Rules, 1968, or the
ordet/ directiens issued in pursuance of the said rule, the Inquiring Authority may hold in

the Tnquir'y, ex- parte.
7 Tho attention of ___SFE A+ Saridr . s invited to Rule 20 of
the Railway services (conduct) Rules, 1966, under which no Railway Servant shall bring or
- attempt 16 bring any political. or other influence fo bear-upon -any_ superior -authority -to
- furthérhigtinterestsin réspect of matiers pertaining 10 his, ervice under {he ‘Government. i
" any representation’is received on his behalf from anotlier P{'mm ‘in_respect of: any - matter
-~ dealtwitlt in these proceedings, it will he.prosumed that 755 rivAdK, SaTkar-c . g
afvare of ich 4 representation-and that it has been made at his instance and action will be
taken-against him for violation of Rulc 20 of the Railway Services (Conduct) Rules, 1966.

8. . Thereceipt of thi;s‘_}\/lgvmérandum may be acknowledged.

A‘xmc:\ures IHHI,&W S S
ST . ( VIPAN NANDA )
"General Manager
To - - , N.F, Railway/Maligaon
ShritSmt,_ShTi A.K. Sariar, T
the then AAO/CSA now DFM/REY

. (Through DRM/RIYY - g

ALvotule

7




Annexure-|

Article of Charge framed against Shri A.K.Sarkar, Divisional Finance
Manager, N.F. Railway, Rangiya

That Shri A.K.Sarkar, while functioning as Asstt. Acctts. Officer in CSA
(Bills) in the office of the FA&CAO (Open Line), N.F.Railway during 1994
committed gross misconduct in the matter of checking and passing the bills of
M/S.Calcutta: Iron’ & Engineering Co. Ltd., Calcutta in respect of the Railway
Board's Contract No.Track-1/21/91/0101/7/50708 dated 15.7.91 for manufacture
and supply of Cast Iron Sleeper Plates (CISPs) to N.F.Railway and other
Railways in as much as; ,

Article-l

Shri A.K.Sarkar failed to properly check the bills of M/S.Calcutta Iron &

Engineering Co. Ltd., Calcutta for freight charges on VSP pig iron as announced

~ by the Railway Board, passed the same and also issued payment cheque for the
whole quantity of 7,352.099 MT of C.1.S.Ps as claimed by the said firm, despite

the fact that M/S.Calcutta iron & Engineering Co. was entitled to freight charges

for allocated quantity of 3492.000 MTs of pig iron on VSP though the firm
produced Xerox copies of vouchersfinvoices for purchase of 5038.50 MT of pig

iron from VSP,: which resulted into wrongful loss of Rs.28,17,872.27 to
N.F.Railway and'»cv';orresponding wrongful gain to M/S.Calcutta iron & Engineering

Co. Ltd.

Thus Shri A.K.Sarkar by his above said acts of omission and commission

* committed gross misconduct and failed to maintain absolute integrity, devotion to
duty and}acted in'a manner unbecoming of public servant causing wrongful loss
of Rs.28/17,872:27 to N.F.Railway in contravention of the provisions of Rule 3(1)
(i), (ii) and (iii) of Railway Service(Conduct) Rules, 1966.

A | (Vipan Nanda)

General Manager
N.F.Railway, Maligaon

Cedtified to be true copy

{. Purka'yastha)
Advocale
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Annexure-l|

Statement of ‘tmp'utation against Shri A.K.Sarkar, Divisional
Fmance Manager, NF Railway, Rangiya.

That Shri A.K.Sarkar was posted and functioning as Asstt. Acctts. Officer
in CSA(BIlls) in the office of the FA&CAO, Open Line, N.F. Railway, Maligaon
during 1994 to December, 1995, as such his main duties and responsibilities were
to check the bills claimed by the various contractors in terms of the conditions of
the contract with the relevant papers ‘and after satisfying the entitlement of such
claim and also to pass such bl"S o

2. That the Rallway Board under the approval of the then Railway Minister
issued counter offer to dffferent parties including M/S.Calcutta Iron & Engineering
Co. Ltd,, vide No.Track-1/21/90/0101/7/Policy dated 06.06.91, vide which the
firm was ordered to supply 6875 tons of CISPs _at the rates mentioned therein.
The aforesald -offer was nowever,”revised by the railways vide No.Track-
1/21/91/0101/7/50708 dt. 21.04.93 (by increasing tne -quantity to be supplied
from 6875_M1,to_8938 tons.) Out of this increased quantity, the party was to
supply 4011 tons of ‘CISP to N.F.Railway {2903 tonsito NF(OL) & 1108 tons to
~ NF(CON) and for manufactunng and supply or tne aforesaid quantities of CISP
M/S.Calcutta Iron & Engineering Co. was allotted 3492 Tonns of pig iron on VSP
‘Stockyard, 565 MT pig iron on SAIL and 5109 Tonns on ISCO by the Railway
Board].

3. That M/S.Calcutta lron & Engineering Company, against the aforesaid
allocated quantity lifted 5038 50 MT pig iron from VSP against various invoices
ie., lifted 1546.51 MT of pig iron, more than the allocated quantity, from VSP.
The fim was entltled to get- beneﬁt of escalationffreight as declared by the
Railway-Board; in‘respect of VSP pig iron etc.-only in respect of the quantity Ilfted
by them hmlted upto the allocateﬁ quant‘ty arid not more than that )

4. That the pnoe of pig iron was controlled by JPC earlier and the JPC was,
however. dissolved w.e.f. 16/17.01.92 and thereafter the price of pig iron was
nxed by the respective steel plant. As per Special Condition of Contract item
‘No.6-1(A), it was. stlpulated that “If the price of pig iron is increased/decreased by
the JPC during the cumency of the contract, the contract price per ton of CISPs
shall be mcreased/decreased by an amount equal to.the variation in the prices.”,

"

(Vipan Nanda)
General Manager
N.F Railway, Maligaon
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It was also stipulates that this variations in the price of CISPs will apply only to
CISP, inspected after 15 days from the date of revised price of pig iron comes
into effect. The sleepr plates-manufactured by M/S.Calcutta Iron & Engineering
Co. (M/S. CIEC) to be supplied to the Railways was to be inspected: by M/S.
RITES, as per Clduse 4 of Railway Board’s special condition of contract. The
payment of escalation, if any, depended on the date of inspection, as mentioned
above.- The material manufactured by the accused firm, to be supplied against
the order in ‘question was inspected by M/S. RITES on different dates and
covering inspection certificate issued. After inspection, the accused firm supplied
the following quantities to different Railways as-shown below:-

i) 1300 MT

= Northern Railway (Open Line)
ii)y 2647 MT = ‘Northern Railway (Construction)
i) 1280 MT = North East Rly. (Construction)
iv) 1108 MT = ‘N.F.Railway (Construction) .
v) 2603 MT. =

N.F.Railway (Open Line)

Total 8938.000 MT

5. That the firm M/S.Calcutta 1ron & Engineering Co. Ltd., claimed and
received the payment for the above supplied rightly from the Rlys concemed
through different bills. The VSP increased the price ot pig iron vide letter VSP
Price Circular No0:92/93-02 dt. 2.6.02 w.e.f. midnight of 18/19.5.92. Pursuant to
this, the Railway: Board, vide No.irack/21/92/0103/7 dt. 15.7.93, allowed the
increase in the freight charges to the extent of Rs.730/- or actual paid, whichever
was less, in respect of C.lSleeper plates manufactured out of pig iron,
purchased from VSP after 18-19/05/92, subject to production of vouchers by the
parties concerned; in support of the claim, in proof of purchase of pig iron from
VSP, during the relevant period. ' :

6. That M/S. Calcutta lron & Engineering Co. Ltd., in view of the above
circular, allowing the increase in VSP pig iron, the accused firm, claimed the
freight charges, vide different bills, mentioned below:-

>

N

(Vipan Nanda)
General Manager
N.F.Railway, Maligaon

Gertified to be true copy

h—"

(J. Purkayastha)

Advocate



SI. | Bill No.& date .. Increased | Quantity | Amount Amount
No L rate  per claimed (in | passed (in
AMT Rs.) Rs.)
, claimed -

1 |361/93-94 dt.24.1.94 |- Rs.610/-| 897.36 5,69,279/-| 4,58,225/-

2 | 361A/93-94dt. 24.1.94 | Rs.610/- | 1,101.764 6,98,959/- 561509/-

3 [267/93-94 dt. 5.8.94 | Rs.730/- 107 81,236/- - 22003/-

4 |268/93-94 dt. 5.8.94 Rs.730/- 52.89 40,153/- 3268/-

5 [269/93-94 dt. 5.8.94 | Rs.730/-| 1,278.38/- 9,70,545/- 933216/--

6 |270/93-94 dt. 5.8.94 | Rs.730/- 261.08 198,214.21 | 190,590.59 |

7 |271/93-94- dt. 5.8.94 | Rs.730/- 1,437.2 109,120.18 | 1,049,154/-

8 |272/93-94 dt. 5.8.94 | Rs.730/- 949.25. 7206736 | 692,955.42

9 [401/93-94 dt. 24294 | Rs.730/-| 1,267.18 9,62,040/- 925038/-
B 7 352 099 | 5,332,219.99 48 35,959/-

7. That M/S. Calcutta Iron & Englneenng Co claimd the freight charges for

7352.099 MT-of CISPs vide the said bills supplied to. above said Railways from
the NF. Rallway “As stipulated in the terms and conditions of the contract stated
above and also clarified by the Railway Board, Shri A.K. Sarkar was required to
check the bills. propeﬂy Production of original voucher showing purchase of pig
iron from VSP was the pre condition-for allowing above said bills @Rs.730/- per

-MT of the pig |mn punchased from the VSP.

8. That sald M/S Caicutta Iron ‘& Engineering Co. had produced Xerox
copies of invoices as proof of purchase of only 5038.5690 MT Pig Iron from VSP
as against this said Shri A.K.Sarkar passea the above saia bills claming treight
charges -for 7352.099 MT of C.1.Sleepr Plates and the amount so passed was
paid to M/S Calt:utta Iron & Engmeenng Co. by Shri A.K. Sarkar.

9. That the amounts agalnst the-bills in questlon were paid to M/S.Calcutta
Iron & Engineering Co. vide consolidated cheque No0.051427 dt. 28.1.94 for
Rs.18,18,870/-, 051429 dt. 31.1.94 for Rs.6,22,051/- and 066627 dt. 11.8.94 for
Rs.44,55,023/- amounting to Rs.68,95,944/- including payment against other bills
also in addition to the aforesaid nine disputed bills.

10.  That the said firm was having it's two A/cs. i.e. 2/291 and 22 respectively
in SBI Bagri Market Branch and IOB India Exchange Place, Kolkata and the
cheques so received were claimed through these A/cs.

11.  That M/S.Calcutta Iron & Engineering Co. was entitled to freight charges
for allocated quantity of 3492.000 MTs on VSP only but the firm had produced
Xerox copies of vouchersnnvmces for 5038.50 MT of pig iron purchased from
VSP. .

(Vipan Nanda)
General Manager
N.F.Railway, Maligaon

@ertified to be true copy

"

(3. Purkayastha)

Advecate



12. That said Shri A.K.Sarkar failed to maintain devotion to duty and absolute

integrity and acted in a manner unbecoming of public servant and passed and

paid to the fim's above said bills, in gross violation of the instructions and also

made payments for a quantity of 7,352.099 MT which resulted into wrongful 0SS
of Rs.28,17,872.27 10 NF Railway and corresponding wrongful gain to

M/S.Calcutta Iron & Engineering Co.Ltd.

43.  Thus Shri A.KSarkar, due to his acts of above said omi‘séion and
commission, committed gross misconduct and violated provisions of Rule 3(1) ().

(ii) and (i) of Railway Service (Conduct) Rules, 1966.

(Vipan Nanda)

General Manager
N.F.Railway, Maligaon

oyt
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Certified to be tru_e.copy '
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(3. Purkayastha)
Advocate
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Annexure-ll|
CALENDAR OF DOCUMENTARY EVIDENCE
NA Name of the documents Gist of the documents Proved by
No. . o .
1 FIR in RC.8(A)/ 2000 - SHG. This will prove the allegations upon | PW-16
L | which the investigation was carried

. out. : :
2 Railway Board's Tender File | This will prove the issue of Limited | PW-1,
No.TRACK-1/21/90/0101/7/Palicy - Tender No.Track-16 of 1990 to the | PW-11,
(Tender) relating to Tender No.Track | established C.I. Sleeper manufactures '
16 of 1990 for procurement of C.I. | including M/s Calcutta Iron & Engineering
Sleeper plates for the year 1991-92 & | Co. for manufacture and supply of CST-9

1992-93.. . Sleeper plates for 1991-92 & 1992-93.
This will also prove the comparative
MR No.6/2001 (71) - | charts, Minutes of the Tender Committee
Pages NIP-1to 5 24 to 37 . did.12.3.91 and final approval by the
CIp-28-44 : Minister of Railway and the counter offer
' made to the manufacturers including the
o - isaid fim.
3 Letter No.Track/21/91/0112/7 dt.29.5.92 | These documents will prove the issue of | PW-1,
MRN0.6/2001(71) -~ . - |Pig lrons allocation orders on VSP & | PW-11,
4| Letter No Track2ISTA011277 8t 12292 | |ISCO against the contracts of Tender | PW-8
MRNo6/2001(71) ~ " - - | NoTrack-16of 1990 to Mis Calcutta Iron
5 . [,elterNoTrack/2i/91/0112/7 dt3692 & Engineering Co. Which will further
MR No.6/2001 (71) Page No.55 | prove that the firm claimed freight and
6 1‘““””‘““”””"”_'2’,7‘3,“?692_ | difference in. ISCO rates' as alleged
MR No.6/2001 (71) Page No59 - | which was adequelly covered by

7 Letter No.Track/21/91/0112/7 dt.13.8.92
: . / allocation letters issued by the' Ranlwa
MR No.6/2001 (71) Page No.106 - | Board. Y Y

8 Letter No.Track/21/91/0112/7 dt.28.10.92 Pig lon' Allocation File

MR No.6/2001 {71) Page No. 193
9 Letter NoiTrack/21/91/0112/7 dt.24. 12 92 ?7%; rack/2119110112/7. WR No.6/2001

MR No. 612001 (71) Page No. 257 ‘
10 Lelter No Track/21/9l/01 12/7 dt.19 1 93

Pig lron . Allocation File
hd MR No.6/2001 {71) Page No.279 g
T | Letier No Trackd2i 51011277 413 Y (h;c;.;l'rack-1l21/92/0112/7 . MR No.6/2001
MR No. 612001 (1) Page No.284 -

12 | Letter No.Track/21/91/0112/7 dt.24.7.91
MR No. 17/2001(1) Page No.69

13 | Demand Registration form for pig ; _ PW-1,
iron with. VSP Calcutta on, ‘ .
9.8. 1991 T - : : PW-11,p
MR No. 17/2001(1) Page No 70 71 - W-7&8
14 | Money Receipt =~ "7 N . ’ PW-1

| No Mktg /I&S/MR/157 dt 11 5 92

,_!
it

N —C
Certified to be true cogy | Vipan Nanda, GM

0/ - N.F.Railway, Maligaon

(. Purkayastha)
Advocate o :

SR



for Rs.15,89,943/- for 332 MT p1g

PW-11,P

MR No.6/2001(69)at Page No.92 .

Gertified to be true C‘V‘P;Y

(J Purkayastha) 4

Adxocate

iron - W-7&8
‘MR No. 17/2001(1) Page No. 73

15 | Delivery order no. ' PW-1
Mktg/I&S/DO/219 dated 11.5.92 .
MR No. 17/2001(1) Page No. 74 PW-11,P

W-7&8

16 | Money Receipt PW-1
No.Mkig /I&S/MR/105 di.29.4.92 '
for Rs.15,93,648/- for . pig iron | PW-11,P
MR No. 17’/2001(1) Page No.75 W-7&8

17 | Delivery’ order © . no. PW-1
Mktg/I&S/DO/67 dated 29.4.92
for 100.00 MT pig iron PW-11,P

Y MR No. 17/2001(1) Page No.76 W-7&8

18 | Money . ¢ Receipt PW-1
No.Mktg. /I&S/MR/105 dt.23. 4.92
for Rs.15,93,648/- for pig iron PW-11,P
MR No.17/2001(1) Page No.79 W-7&8

19 | Delivery order - mno. PW-1
Mktg/I&S/DO/6T dated 23.4.92
‘for 300.00 MT pig iron PW-11,P
MR No.17/2001(1) Page No.80 ‘ W-7&8P

70| RITES Inspection reports original This will prove the date of inspection.| PW-21t0 5

~ | n respect of material supplied to | of the CISPs by RITES which were PW-11
NF/OL .. and . duphcates /| after 1.4.92 and as such the material
photocoples in respect of material manufactured and supplied were
supphed to other Railways entitled to ‘escalation for freight and
MR No. 17/2001(1) Pages 29, 30, | freight separately announced vide
45, 46,49, 56 to 59, 61 to 64, 74 to letter dated 15.7.1993
- 77, 79 to 82,86 to 88,, 90 to 93,97
- 98,.101,103,112 to 115, 121, 145
to: 152 166168, ..194 10'214, 217,
233 to 258 264 t0'273,292 to 296,
: 300 fo 304,439 & 440 »
21 | Price Escalation Circular of VSP No. | This will prove that apart from escalation PW-1,
' Track121/92/0103l7 - dtd.15.7.93 | freight @Rs.730/- on VSP pig iron was | PW-2,
. avallable Sin ;;;flle ., No.! allowed after19.5.1992 PW-11,8
Track/21192/0103f7/P(g ‘ .
‘MR No.6/2001(69) at Page No.94 -

22 . | Price Escalation Clrcu!ar of 1ISCO No. | This will prove that escalation of Rs.64/- | PW-1,
Track121192/0103/7 :dtd. 26 3.93 | per MT on order placed on 100% own | PW-2,
"available in 7 ﬁle,- " No. | material basis and Rs.34/- per MT on PW-11,
Track/21l9210103i7/P|g : order placed on 50% C.1.Scrap basis was | PW-8.

| allowed for pig iron purchased from VSP

. Vipan Nanda
- General Manager
NF Railway, Maligaon
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| during the period from 14.1992 to°
-1 17/18.5.1992, due to increase in the

freight of pig iron.,

Contradt_No Track-1/21/91/0101/ 7]

PB This will prove the ordered quantity and ‘;“w’é‘ ':v":fd
50708 dt. 15. 7.1991 in favour of M/s. | terms and condition of the contract. -
Calcutta iron & Engineering Co. :
MR No.17/2001(1) pages 1t0 9 i ‘
24 | Letter '::No._Track-1121/9110101l Tl This will prove the ordered quantity and m-lc':\\xyfd
50708 dt. 21 April 1993 in favour of | terms and condition of the contract. R
Ms. Calcutta lron & Engineering Co. ‘
MR No.47/2001(2) Page No.185 .
25 | AB no.. CS/100/471 dated "_29‘.3.93 | These will prove the claim - and PW-11
in respect of firm’s bill vide which | payment of escalation on account of
escalation on account of freight | freight on quantity of CISPs supplied
@Rs63/- | Rs34/- was claimed. | after 19.5.92 @Rs.63-orRs.34/ |
26| AB no. CS/100/502 dated 16.8.93 -do- PW-11
in respect of firm’s bill vide which
cscaialion;én account of freight
@Rs63/- / Rs.34/- was claimed. :
77 AB no. C5/100/499 dated 16.8.93 -do- PW-11 -
in respect of finm’s bill vide which '
escalation on account of freight *
| @Rs63/- / Rs:34/- was claimed. -
78 | AB no. CS/100/588 dated 7.9.93. -do- PW-11
in respect of firm’s bill vide which
escalation on account of freight -
@Rs63/- / Rs.34/- was claimed. .
79 | AB no. CS/100/504 dated 16.8.93 -do- PW-11
in respect of firm’s bill vide which '
escalation on account of freight -
_@Rs63/-1Rs.34/- was claimed. ]
30 | AB no. CS/100/501 dated 16.8.93 -do- PW-11
in respect of firm’s bill vide which
— escalation on account of freight
@Rs63/-/ Rs.34/- was claimed.
31 | AB no, C5/100/497 dated 16.8.93 -do- pPW-11
in respect-of firm’s bill vide which
escalation on account of freight
@Rs63/- / Rs.34/- was claimed. _ |
32| AB no. CS/100/500 dated 16.8.93 -do- pPW-11
in respect of firm’s bill vide which
escalation on account of freight
| @Rs63/-1Rs.34/; was claimed. |
33 | ABno. CS/100/1200 dated 27.1.94 | These tills ‘will show the rate and | PW-2t05
iilirgéspgdt'of'fmn"s bill vide which quantity for which the accused firm | PW-11
Vipan Nanda

Certified to be true copy

(J. Puskayastha)

Advecate’ v

General Manager

NF Railway, Maligaon
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increase in the price of pig iron raised bills claiming increase in the

duc to increase in freight | price of pig iron owing 10 invrese in

@Rs610/-  or Rs.730/-  was | freight. -

1 claimed. : o

34| AB no. CS/100/1201 dated 27.1.94 Also that recovery was made forthe |PW-2t05
in respect of finn’s bill vide which | amount paid earlier at the rate of PW-11 .
ncrease in the price of pig iron Rs.63/- or Rs34/- vide these bills by . '
due to iucrease i freight | the accused Govt. Servant.
@Rs610/- . or Rs.730/-  was
claimed. S .
35 | AB no. CS/100/1333 dated 24.2.94 | Also that no CST @4% was allowed | PW-2t05
in respect of firm’s bill vide which | by the accused Govt. Servant PW-11
increase in the price of pig iron
due. lo increase in freight
@Rs610/-  or Rs.730/- was
claimed. 't :
36 | AB no. CS/100/398 dated 10.8.94 | ' -do- PW-2t05
in respect of firm’s bill vide which : : PW-11
increase in’the price of pig iron | .
due to ‘increase I freight
@Rs610/-  or Rs.730/-  was
claimed. '
37 | ABno. CS/ 10071199 dated 27.1.94 -do- PW-2to 5
in respect of firm’s bill vide which ' 1 PW-11
increase in the price of pig iron
due to  increase in freight
‘@Rs610/-. or Rs.730/- was
claimed. . o
33 | AB no. CS/100/397 dated 10.8.94 : ~do- PW-2t0 5
in respect of firm’s bill vide which : PW-11
increase in the price of pig iron '
due to increase in freight @Rs610 ¥ f
39 | AB no. CS/100/396 dated 10.8.94 - -do- PW-2t05
— in respect of finn’s bill vide which PW-11
increase in the price of pig iron
due to increase in freight @RSGIO A
20 | AB no. CS/100/395 dated 10.8.94 _ -do- PW-2to 3
in respect of firm’s bill vide which | ' . PW-11
increase in the price of pig iron
due to increase in freight @Rs610 A
AT | AB no, CS/100/394 dated 10.8.94 1 “do- PW-210 5
in respect of firm’s bill vide which ‘ . ~ PW-11
increase in the price of pig iron | .
due to increase in freight @Rs610 v

~

Vipan Nanda

“Certified to be General Manager
“Certif t
rue cop NF Railway, Maligaon

(. Purkayastha)
Advocate
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AB no. CS/100/393 dated 10.8.94
in respect of fim’s bill vide which
increase in the price of pig iron
due to increase in freight @Rs610~

-do-

Vide ihis letter the bills of the firm

s e cachiE R Ui Dt et

PW-2105

Letter mo. W/GBA-7/151/91-92 |
IW-6(A) dated 10.8.94 - *" | for increase in the freight of pig iron | PW-11
MR No. 17/2001(1) Page n0.397 | was forwatded by Shri D.M.Bose. '
‘Certified copy of the customier These will prove allocation and PW-6,7
’"Ledgerof VSP, Kolkata - : purchase of pig iron by the firm from
MRNo. vse -
Lctter no. \]SP/BSO/KOL/MKTG -do- PW-6,7
/2001-02 dated Nov.23, 2001 of '
Shri Sumit Deb, VSP, Kolkata
MR No.
46 | Duplicate copies of invoices . - This will prove that the accused fim | PW-2
, showingPurchase of pig iron. . had purchased pig iron from VSP. PW-11,
~ MR No.17/2001(1) Pages 171 to ' PW-6,7
173,224 t0 229, 34710379
Also available duplicate copies
ceized videMRNo. .~
[NVOICE NO. -' & Qty. n M Ts PW-6
e , DATE
1 MKT_G/I&S/I.NV/ o182 22.08.92 199.92
5 [ MKTGN&SANV/ | 1,328 301192 | 99.92
T T MKIGN&SINV/ | 296 79.06.92 | 19.02
7 | MKIGA&SANV/ | -297 - DO- 200.26
5 METG/&S/ANV/. 298 -DO- 199.64
& | MKTGN&SANV/ | .~ 299 DO- 193.02
7 T MKIGA&SANV/ | -~ 64 - 30.04.92 149.82 |
8 METGA&S/INV/ | 856 31.0892 | . 95.32-
9 MKTG/I&S/INW- 752 ¢ 14.08.92 209.84
0 | MKTGA&SINV/ | 639 . 31.07.92 105.16
71 [ MKTGA&SANV/ | 1994 27.03.92 197.16 ]
12. I\H(TG/.I&S/H\W/ 1,995 -DO- 200.2
13 | MKTG/I&S/ANV/ | - 1,198. 31:10.92 99.98
14 ] MKTG/I&SDO/ © 1,631 31.03.93 - 60
|15 | MKIGA&SDC/ | 3,387, DO- 17.42 |
16 | MKTG/&S/INV/ § ~603 | 27.07.92 102.16
17 l MKTGA&S/INV/ | 2,009 . 27.03.92 | 60
18 MKTG/A&S/INV/ | 1,501 31.12.92 100
9 | MKTGN&SANV/ | = 1,538 “DO- | 350.34
\'jﬁ MRTGN&S/INV/ | 1,826 | 290292 | 200.16 ‘
21 MEKTG/1&S/INV/ 1,827 [ -DO- 199.96 [f
"""
\énpan Nanda
i eneral Manager
Certified to be true co

(J. Purkayastha)
Advocate -

" NF Railway, Maligaon
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MKTG/&S/INV/ 1,919 23.03.92 | 389
MK TGN&S/INV/ 976 . 30.09.92 4.58
MKTG/I&S/ANV/ 975 - -DO- | 99.9
MK TG/I&S/INV/ 1,839 29.02.92 56.34 B
MKTGA&S/INV/ 1,843 -DO- 52.92
MKTG/&S/ANV/ 2,264 31.03.92 223.32
MKTG/I&S/INV/ 263 31.05.92 80.68
79 | MKTG/A&S/INV/ 1,425 30.11.92 | 75.88
30 | MKTG/&S/INV/ 1,008 31.7.92 450.96
31 | MKTG/A&S/INV/ 2,001 31.3.93 200
32 | MKTGA&SANV/ 255 © 31592 96.5
33 | MKTG/I&S/ANV/ 1,102 30.10.92 99.32
34 | MKTGA&S/INVY/ 1,198 | 31.1092 99.98 i
35 | MKTGN&SANV/ | 1,275 25.11.92 100
50 | RITES Inspection Certificates These will prove the quantity, PW-2,
: : o consiguees and date of inspection of PW-3,
o Lo CISPs by RITES . PW-11
47 | Letter ! "po.Track-1/21/91 | This will prove that the bills of M/s. | PW-2,
| /0113/7- dated 19.8.92 Calcutta lron & Engineering Co. for | PW-3,
difference between ISCO rates and VSP | PW-11

MR No.17/2001 (1) Page
No.125 -

rate in vespect of material supplied to
NF/CON was passed by accused person as
per instruction received from the Railway

932 t of pig iron for this on VSP

Board because the firm had allocation of

Certified .to be true copy

(3. Purkayastha)
Advocate

General Manager
NF Railway, Maligaon

43 | Dispatch. Register No.2 for | This will prove that A/c Payee cheques PW-9
1.5.91 10'13;1.1'2598 soo .. | were received by hand and not sent by Rd. '
MR No.6/2001(277) Post. ' '
49 Cash Book No.6 for 3.6.93 te < -do- PW-9
6A94
MR No. 6/2001(272) pages
478 &480 .
50 | Cash Book No.8 for 1.7.94.10 -do- PW-9
27.9.94 - .
MR No. 6/2001(274) pages
S4 b
51' Cheque Book No. -7 for -do- PW-9
- 1:9.93 t0 31:3.1994 o
MR No. 6/2001 (264) page
2391" R
52 | Cheque Book No. -8 for ~-do- PW-9
1.4.94 to 31.10.94 '
MR No. 6/2001 (265) page
246
%
Vipan Nanda

$o
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| Bagn Market , Calcutta -

Certified to be true copy

. L&ukayasthé)

Advocate

Vipan Nanda
General Manager
NF Railway, Maligaon

] » R

53 | CO-6 register for the period | This will prove that the firm's bills were | PW-3,
from 1.4.1993 o 31.3. 1994 received in the CSA (BIHS) checked and | PW-4,
page no. 108 passed PW-S.
MR No.6/2001 .

54 | CO-7 register for the penod “This will prove that bills were passed and | PW-2,
from Dec.1993 ‘o Dec. 1994 cheques were forwarded to Cash & Pay | PW-3,
page no. 31 | Office for despatching the same to the firm | PW-35.
MR No. 6/2001 L A

55 | Letter no.C.RBC/91/Pig iron | This will prove that the firm had sought | PW-2,
dated 13.593° of M’s. | | permission for payment of differential rate PW-3,
Calcutta 1ron & Engmcexmg of ISCO ‘and VSP in respect of material | PW-11
Co. supplied to NF / CON for which there was | -

MR No. 17/2001 (Z)Pages ‘specific allocation of pig iron on VSP.
194 & 195 ,

56 | Paid cheque no. 05 1427. These will prove paynient of passed amount | PW-2,
dated - 28.1.94 for { to the firm. PW-3,
Rs.18,18,870/- : PW-11,
MR NO. PW-12 to

. PW15

57 |Paid cheque no. 051429 | -do-- PW-2,
dated - 31.1.94 -for | PW-3,
Rs.6,22,051/- PW-11,
MR NO. PW-12 to

5 ‘ PW15

58 |{Paid cheque mo. 066627 -do- -do-
dated .-11.894  ‘for.|
Rs.44,55,023/- o ,

59 |FA & CAO |, letter .no. [FA & CAO/ OL was informed vide this ~}PW-8,
PNO/CON/ST/6/82 (Track) | letter that M/s. Calcutta Iron and | PW-11
50708 dated 4th June 1993 | Engineering Co. Ltd. had supplied 932 MT {_

MR No. 17/2001(2) Page C.ISleeper plates to.N.F / Con and A
No. 176 to 179 o payment was made accordingly including
: " | escalation value against IISCO vouchers |:
| instead of VSP original” vouchers -and
o, - . '] allowed the payment for VSP pig iron .

60 | Certificate; -issued by - Shri “This will prove the cheque no. 066627 on | PW-12,
T.K.Jana, - branch Managér | RBI Calcutta was lodged in the A/c. of M/s. | PW-15
SBI, Bagu I\/Ln ket, C alcutta Calcutta Iron & Engineering Co. and Rs. )
MR No.: » o 1 44,55,023/- was credited in the A/c. on

. _ ‘-“‘18894

61 Statcmcnt of Afc. no. 2/291 PW-12
of M/s. Calcutta Iron & | - -do- PW-15
Engineering - Co. in SBI,




6.

63 | Letter No. P;AD/RIy.Pmt/ { This will prove that though payment was
15460 / 2002 .-2003 dated made to” respective banks in which M/s.
May 31, 2002 of shii C. K/ Calcutta lron & Engineering Co. was

Sarkar,  Asstt. General - having a/c. the old records of RBI has been

Manager, RBL, 15, N.S Road, ,Jdcstroyed.

Calcutta -1 '_ B

| MR No. o
.Y VipanNanda
General Manager
NF Railway, Maligaon
S0 A
Certified to bctruécopy .

MR No.

Statement of Alc: No. 22 of “This will prove {he cheque for Rs.
R 1’8,18,870/- and 6,22,051/- on RBI Calcutta

M/s. -Calcptta ;- Tron & |18
Engineering;'Cb. - maintained | was lodged in the AJc. of M/s. Calcutta Iron
& Engineetin g Co.

in Indian Overseas Bank,
lndia  Exchange Place,
Calcutta '
MR No.

. Purkayagtﬁa)

—— =

“Advocate
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Annexure-{V
LISTS OF WITNESSEs

Gist of Evidence

Name of Witness

~—_;’/f
o total quantities of C1.Sleeper Plates

Desk wiﬂ prove th
to be supplied to NF/OL by M/s. Calcutta Iron &

Engineering Co., as per Contract Orders and 1ts
Amcndments against Tender No. Track 16 of 1990,
issucd by the Railway Board. They will also prove
| the‘terms and conditions of the Contracts ncluding
| the Special Conditions of Contract, 1987, which
was a part of the said Contract Orders. He will also
prove the total quantities of pig iron allocated to the
| Fizm on VSP / TISCO against Contract Order on
-+ | replenishment basis and such was entitled o
- | escalation charges due to the increase in the price
| of pig iton etc. of VSP to the extent of allocation as
ot | perldia dated 15.7.1992.
2 |-Shn Pranab Kanti Dey - He will prove the process involved in passing of
| Acctts. Officer, O/o the ‘bills and pfove documents such as Accounts file of
FA. & CAQO. (OL) b '.b'qills,_ biils. of ‘the contractor, signatures of the
N.F Railway,Maligaon. 'S‘Iﬁéial whio processed and passed the bills and
S | state that M/s. Calcutta Iron & Engineering Co. had
|'claimed freight increase only for pig iron allocated
,‘-Qn VSP and that the bills were not properly
o ‘¢hecked and passed by the accused persons
3 Shri Bipul Kumar Das | He will prove the process nvolved wn passing of
- Acctts. Asstt., QOlo the Lbills and prové documents such as Accounts file of _
FA & CAO. (OL) , | bills, bills of the contractor, signatures of the | D-26D-
N.F,Railway,Maligaon. 1 officidl who processed and passed the bills and | 3510
' state that M/s. Calcutta Jron & Engineering Co. had | D-45,
P ' « _claimed freight only for pig iron allocated on VSP D-48,
‘| and that the bills were checked and passed by the D-50,
| accused persons.

Sri.H.S.Anand,
Officer/Track, Railway
Board, new Dethi

B |

D-22t0

He will prove the process Tavolved in passing of
bills and prove documents such as Accounts file of
bills, bills of the contractor, signatures of the
official who processed and passed the bills and

4 Shn Jehiscal Sangma -
| Acctts. Asstt., Ofo the.
1FA & CAO (OL) ,
N T, Railway,Maligaon.
S e " Vipan Nanda

General Manager
NF Railway, Maligaon

t .

Certified to be true copy

(L PurkaYajstha)
Advocate



| state that M/s. Calcutta Iron & Engineering Co. had
claimed freight only for pig iron allocated on VSP

and that the bills were checked and passed by the

accused persons.

5 Shri  Satish  Das -
Acctts. Clerk,O/o  the
FA & CAO (OL) .
N.F.Railway,Maligaon.

“| claimed freight increase only

He will prove the process involved in passing of
bills and prove documents such as Accounts file of

’bills, bills of the contractor, signatures of the
official who processed and passed the bills and

state that M/s. Calcutta iron & Cngineering Co. had
for pig iron allocated
on VSP and that the bills were checked and passcd

| by the accused persons.

D-22to

D-26D-3
S to
D-45,
D-48,

D-50,D-
51.D-57
to D-62

Shri Ratnasanu Das,
Manager ( Marketing)
Rastiya lspat Nigam
Ltd, 1 -AJC Bose
| Road, Kolkata-20 ~

@

‘| genuinc.

He will state that M/s. Calcutta fron & Engineering
Co. purchased pig iron from VSP and that the
copies of the invoices submitted to N.F Railway by
the said firm were issued by VSP and were

D-46 to
D-48

7 | Shri Sumit Deb, Branch
' { Manager, Rastriya Ispat’
Nigam L, U AJC
| Bose Road, Kolkata-20 °

“He will state that M/s. Calcut’té Iron & Engihcering
‘Co. purchased pig iron from VSP and that the
copies of the invoices submitted to N.F.Railway by

the said firm were issued by VSP and were

| genuine.

| D-46 to
D-48

8 | Statement of - Shri
| Biswajit Chatterjee, S/o-
| Shri - Bhanulal.
| Chiatterjee, - age -4l
* l-years, Acctts. Astt: Ofo
| The FA & CAO (Con);
1 N F.Railway, 7.
{-Maligaon, » Guwahati.
| R/Add. - Hill Side
Colony, Gate No. 1,
Maligaon, " Guwahati
T R

He will prove the concermed p.O.file of NF/CON
and state that the firm had submitted original
invoices of ‘1ISCO against which firm’s bills for
escalation were checked and pass. He will further
state that the fum as Rly,Board’s allocation was
entitled for VSP escalation and accordingly onthe
1'e1)resclltati'011i11ade by firm, NF/OL was advised.
He will further state that the firm had nbot claimed
double payment against [ISCO vouchers.

Dj} to
14,

D-23,
D-24,
D-63,

| Shri Kamakhya. Prasad
Chakraborty S/o. Late:
A.K.Chakraborty, aged
58 ‘years, Sr.” Asstt.
Chief -Cashier, Cash &
Pay _ . Office,
N.F Railway Maligaon,
Guwahati. R/Add." -
'| 208-B, Sharda Nagar,

Certified to be true copy

N

s (J. Purkayastha)
Advocate

He will prove the relevant entries in the cash book
snd cheque books showing delivery of the payment
cheques.

Vipan Nanda, GM
N.F .Railway, Maligaon




Nambari Railway |
{ Colony, Maligaon,
Guwahati. | ,

10 | Shni Kailash | He will state that payments received against the D-52 1o
Jhunjhunwala, S/o Late | freight bills were depsited in the Indian Overseas 56
S. S. Ihunjhnwala, age- | bank ,Bagri Market branch and SBI, India
48  years, Chief | Exchange branch.

Accounfant, M/s.
Calcutta Iron &
"Engineering Co. Ltd. ,
77 A, Benaras Road,
Howrah - 711 106.
~ 11 | Shn M. C. Malakar, He will prove the Purchase Order file, and relevant | D-1 to
S 'Sr.S.0,CSA (Bills), | documents and state that the firm claumed bills as | D-45,
"1 Office of FA & CAO, - | allowed by the Railway Board vide various orders, | D-48 to
N.I.Railway, Maligaon | it had sufficient allocation of pig iron on VSP, and | D-51,
. o " |'there was no double payment to this firm. The | D-59 to
| CISPs were maunufactured and supplied after | D:63
-1 19.5.1992. In many cases the firm claimed less bills
7 also . _ ,

12 | Shn T.K.Jana, { He will prove the payment of bill amount in the | D-64 &
Manager, SBI, " Bagri | bank A/c. of M/s. Calcutta Iron & Engineering Co. | D-65
Market, Kolkata »

13 | Shri Adarsha Pal; Asstt. He will prove the payment of bill amount in the | D-66,
Genéral Manager bank A/c. of M/s. Calcutta Iron & Engineering Co.

‘f'Indlan Overseas Bank, |- :
- {India’ Exchange Place, | ;
| Caleutta : v |
14 1 8hri” C K Sznkar | He will - prove thc payment of bill amount in the | D-60 to
| Asstt. .General | bank A/c. of M/s. Calcutta Iron & Engincering Co. | D-62,
Manager, Reserve Bauk |- . D-67
of ' India, 15, Netaji |
: 18ubhas Road, Calcutta |
~-“—700 001, West Bengal | - L
15 'Slm Bhagwan .Das, | He will prove the Part Tnvestigation done by him | D-60 to
Vo f'._:lnspector CBI ACB "‘z_md the s'tatc'mc_:iits recorded by him. D-62,

. ' |"Guwahati - - T D--67

16 , [ B: :S:: “Tha, Inspector ‘| He will prove the facts disclosed from the | D-1

v cBl, ACB, Guwahan investigation

@ertified to be true copy

(J. Purkayastha) .- |
Advocate

N

Vipan Nanda, GM

N.F.Railway, Maligaon




CTANDARED FORM NO.S MEMORANDUM OF CHARGE SHEET UNDER .
RULE 9 OF THE 125 (D & A) RULES- 1968, . B
— / ’

NORTHEAST FROINTER RAILWAY
OFFICE OF THE
GENERAL MANAGER
GUWAHATI-781011.
NO. Pi{o/AD/RC-8(A)/2000-SHG/AKS DATE: 12. 08 O3 .

MEMORANDUM

arkar, the then

3 The undersigned propose(s) to hold an inquiry against Shri A.K.S
2y AAO/CSA now DFNM/HNY  ynder Rule 9 of the Railway Scfyapts (Discipline and Appeal) :
Rules, 1968 ;"thlsubls(ancc\of the imputations of misconduct or misbehaviour in respect of -
- which-the inquiry is propased to be held, s set out in the enclosed statement of articles of

charge ' (Anmextre-I).- A’ statement of imputations of misconduct or ‘mishehaviour in .
supportof eacl.atticales of charge is enclosed ( Annexure-TI). A list of documents by which, B
and a list of:witncsscs by whom, the articles of. charge are proposed to be sustained are

also enclosed. (Annexure-III & TV). -

‘o aw Re vl AAQ/CSA now DFM/RNY

. Shri A.K .Sarkar, the th en 5 hcr/cby informed that/ if he so desires, he can
A nfs mentaioned in the enclosed list ‘of documents
(Annexure-{If) at. any time diring Joffice hours within ten days of receipt of - this
' Mcmorandum. - -For - this- purpose ‘he should contact wndersigned

" N.F Railway; maligaon, immediately on receipt of this Memorandum.

2 R
inspect and take oxtracts from the docume

i8 further irifonncd that he may, if he 80 desires,
ant (who satisfies the requirements. of Rule
Appeal) Rules, 1968 for inspectingthe

3. . Shri 4.K. sarkar -
take the assistance of any other Railway serv
9(13) of the Railway servants (Discipline &
documents ‘ard assisting him in presenimg, Lis casc before the Inquiring Apthority in the -

event of vmj'oraléinquir_y’bcing held. For this purpose, he should ‘nominate -one or more '
persons in” arder - of preference. -Before nominating the- assisting Railway Servant(s),

Shri A.K»."'Sfa'rkar'i_ * - should. obtain an undertaking from the riogninee(s)-that

tie(they) is (éré)fwilﬁng to assist him during the disciplinary proceedings. The undertaking

should also contain the particulars of other cases if any, in which the nominee(s) had )
already undertaken {o assist and the undcrwking should be furnished to the undersigned, ’ N

along with the nomination.

‘

Contd to page -2.

. @ertified

(% Puskayastha)

Advocate

TERTTT T ST RS T AT et
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Shri A.X. Sarkﬁr, the then!-HA0/CSA now DFM/RIY
4, o is hereby dirceted to submit (o the undersigned a

written statement of his defence within ten days of reccipt of this Memorandum, if he does
not desire to inspect any documents Lov th, picparation of his defence and within ten days
if he desires to inspect documents,and also- .

afler completion of inspection of documize -
' (a) to state whether he wishcs to b. Leard in person; and

(b) to fumish lhc names and addresses of the wxmesscq. if any, whom he wxshes to
call in support of his defence.

5, Shri A.X. Sarkar __is informed that an inquiry will be held only in
respect of those articles of c,hm;_e as arc not admitted. He should, therefore, specifically

admit or deny cach article of charge.

6. Shri A.K. Sarkar __is further informed that if he does not submit
) his written statement of defence within the period specified in para 4 or does not appear in
' person before the Inquiring Authority or otherwise fails or fefuses to comply with the
provisions of Rule 9 of the Railway servints (Disciplino & Appeal) Rules, 1968, or the
ordet/ ditections issucd in pursuanice of the uald rule, the Inquiting Authority ey hold in

the Inquhy ex- parte.

7. The attention of Shri A.X. Sarkar is invited to Rule 20 of
the Railway services (conduct) Rules, 1966, under which no Railway Servant shall bring or
attempt to. bring any political or other influcnce to bear upon any superior authority to
further his intcrests in respect of matters pertaining to his service under the Government. If
any representation is reccived-on his behalf from another person in respect of any matter
dealt with-in these proceedings, it will be presumed that _A. K. Sarkar ' is
aware of such a representation and that it has been made at his instanco and action will be
taken against him for vnolauon of Rule 20 of the Railway Services (Conduct) Rules, 1966.

8. The receipt of this Mcmorandum may be acknowlcdged. -

Enclo:- Annexures- I, II, 1, & IV. ' N/“""’g;é
i | ( VIPAN NANDA )

GENERAL MANAGER
NF BAILWAY : MALIGAON

\/}‘;/bmt - Shri A.X. Sarkar,
‘—~titetiTen ™ A:kO;’ﬁSA‘ now BFM/RIY.

( Through DBM/MJ ol B




Annexure-|

_Arﬁcle of Charye framed adaihst Shri A. K Sarkar, DFM/RNY/NF Railway

That Shri.A.K.Sarkar while functioning Asstt. Acctts. Officer in CSA (Bills) in the
office of the FA & CAO ( Open Line ) , N. F. Railway during 1994 committed gross misconduct
in the matter of checking and passing the bills of M/s Kona Iron & Steel Company, Howrah in
respect of the Railway Board’s contract No:Track/21/91/0101/ 7/ POLICY dtd. 06/06/91 for

manufacture and supply of Cast Iron Sieeper Plates (CISPs) to N. F. Railway in as much as;

: Article -1 ~

Shri A. K Sarkar failed to properly check the bills of M/s. Kona Jron and Steel Co. for

freight charges on VSP pig iron as announced by the Railway Board, passed the same and also

issucd payment cheque for the whéle quantity of 1614.611 MT CISPs supplied to N.F. Railway

- amounting (o Rs.11,78,666.00 5pprox'. ‘without production of original vouchers of VSP showing
purchase of pig iron. o

Article - Il

Shri A. K. Sarkar failed to properly check the bills of M/s. Kona Iron and Steel Co. for
difference of escalations for VSP .and LISCO pig iron and escalation of VSP pig iron
@Rs.1,593.40 per MT for 460.611 MT amounting to Rs.. 7,63,295/-, passed and also issued
payment cheque pVéll though the Railway Board had not allocated pig iron to M/s. Kona Iron and
Steel Co. for C. 1. S. Ps to be supplied to N. F. Railway and neither authorised the payment of
difference. . . :

i _ Article - III

(ShnA K Sarkar failed to properly check the bills of M/s. Kona Iron and Steel Co. for
escalation of VSP pig ifon for 1154.00 MT amounting to Rs.15,65,848/-, passed and also-issued

. payment chéque , though the Railway Board had not allocated pig iron to M/s. Kona Iron and
Steel Co. for.C.1'S. Ps to be supplied to N. F. Railway, without production of original vouchers
for purchase of pig iron from VSP.

Thus Stiri.A. K: Sarkar’ by:his above said acts of omission and commission committed
gross misconduet and failed to' maintain absolute- integrity, devotion to duty and acted in a
manner unbecoming: -of “public servant causing wrongful. loss of Rs.35,07,809/- to N. F.
Railwayin-contrvention_of the |51'0_i(isions of Rule 3(1) (i), (i) and (iii) of Railway Service (

Conduct ) Rules, 1966.

Vipan Nanda
General Manager, NF Railway

Gertified to be true copy

(3. Purkayastha)
- hdvesate -’



Ss

Annexure-l|

Statement of Imputation against Sri A.K.Sarkar, DEM/RNY NF Railway

[ Shri A.K.Sarkar‘functioned as Asstt. Acctts. Officer in CSA (Bills) in the office of the
FA & CAQ, Open Line , in N. F. Railway during 1993 to December 1995. His main duties and
responsibilities were 10 check the bills claimed by the various contractors in terms of the
conditions of the contract with the relevant papers , pass such bills and also t

payment to the contractors..

2. That M/s Kona Iron & Sieel‘C0111pm1y,§Iow1'ah . was offered by the Railway Board. to
manufacture and supply 3135 tonns of different types.of Cast Iron Sleeper Plates (CISPs), vide
counter offer -No.Track/21/91/0101/ 7/ POLICY dtd. 06/06/91.The CISPs were t

o issue cheques for

manulactured both at the rate of 50% own material basis and 100% own material basis.

plants including VSP for manufacturing the CISPs .

4. That 1ISCO revised its price of pig iron and covering circular was issued by the Railway
Board allowing escalation due to increase in the price of pig iron. M/s Kona Iron & Steel
Company, Howrah claimed and received the payment from N.F Railway {the following five bills

(owards the escalation of price of pig iron by 1SCO };

3. That M/s Kona [ron & Steel Company,lHowrab was allocated pig iron from different steel

o be

SI.No Bill No. & Date

Quantity of Amount
CISPs Claimed / Paid
1 2 ' 3 4
| KISCO/NF/60R/92/12 dtd. 03/10/92 56.12 54,551/-
2 KISCO/NF/60R/92/12 dtd. 26/10/92 89.96 85,918/-
3 T KISCO/NT (S)MG-90R/92/Esc-pig/5 dtd. 58.3 55,682/-
S 1411192 L
4 KISCO/NTF(SYMG-90R/92/Esc.pig/6 did. | 58.5 56,012/-
21/11/9260R/92/ .
5 KISCO/NF/GOR/92/Esc.pig/18 dtd. 53.38 50,979/-
‘ 21/11/92
S. That VSPalso revised the pricé of pig iron and accordingly covering circular was issued

by the Railway Board vide no.Track/21/92/0103/7 dtd. 15/07/93, allowing the escalation w.e.f.
1/4/92 to 18/05/92 at the rate of Rs.63/- per MT in case the CISPs were manufactured on 100 %
own material -and freight at the rate of Rs.730/- per MT or the actual amount paid whichever

was less, afler 18/19.05.92.

0. That M/s:Kona Iron & Steel Company, Howrah(A-G6) was allocated 1154 MT of pig iron
from VSP, against which , as per records of VSP , they lifted 588.920 MT only against the

invoiccs mentioned below, in between 31/03/92 to 12/08/92 .

N/';:?)

Vipan Nanda ..
General Manager,NF. -

Dailaan,’

‘Sertified to be trus copy |

(3. Purkayastha)
AOvocate .. .-



Si.No. , . Invoice No. & Date Quan

! . MKTG/1&S/INV/2177 dtd. 31/03/92 ' 100.16.
2 _MKTG/I&S/INV/104 dtd. 30/94/92 099.900 1.
3 - MKTG/1&S/INV/253 dtd. 31/05/92 086.920 M
4 " MKTG/1&S/INV/264 dtd. 31/05/92 105.840 MT
5 MKTG/I&S/]NV/876/26 dtd. 12/08/92 : 196.080 MT
7. That the aforesaxd quamnty of plg iron was allocated to the accused firm and they lifted

the same for 111'mufacturmg and supply the CISPs to other Railways and not for NF Railways and
as such on the- 'IbOVC quantity of pig iron the accused firm was not entitled to get the benefit of
escalation chalges ‘fromn NF. Railway in respect of the CISPs supplied to NF Railways. As per
item n0.0. 1{a) of Specml Condmons of Contn act.
o

8. That M/s Kona Iron & Steel Company Howrah manufactured the CISPs for NF Railways
o the extent of 1607 246 MT between Dec.91 to July,92"as per inspection report of RITES and
the accused firm clmmed and received the payment through different supply bills from NF
Raitway for a: total quantity of 1615.157 MT s of CISPs.The RITES inspection certificate so
issued , indicate that from 1/4/92 to 18/05/92 only 13.800 MT of CISPs were inspected by
RITES. Similarly. ‘after-19/05/92 i.e. during the period the escalation of freight at the rate of
Rs.730/- per MT was allowed, only a quantity 6f 428.97 MT s was inspected. This indicates that
the accused firm Wasen_t‘iﬂe‘d for escalation at the rate of Rs.63/- per MT only for 13.800 MT s
and freight charges at the rate of Rs.730/- per MT only for 428.97 Mts , provided the pig iron
was purchased. by: them from VSP within the stipulated period , subject to the production of
vouchers in proof of pmchase of pig iron . For the remaining quantity of CISPs supplied by the
accused firm to NF Railway, prior to 1/4/92 i.e. before the i increase of the price of pig iron by the
VSP the accused -firm was not entitled,either for escalatlon or freight charges,even if the
escalation and ﬁcxght charges wete duc

9. That M/s_"Kona Iron & Steel'Company,Howrah also claimed and received the freight
charges' for 1614.611 MT -of - pig iron:of VSP without being entitled for the same since no
quantity of pig iron was purchased by them from VSP for manufacturing this quantity of CISPs
supplied to NF Railway and two bills for Rs.11,78,666.03 were submitted for freight charges.
Si.Ne. Bill Number & Date Quantity of CISPs Amount claimed /

: ‘ croe Claimed received
[ KISCO/NFR/02/93-94 1154.00 MT Rs.8,42,420.00.
dtd. 20/02/94 ’
KISCO/NFR/05/93-94 460.011 MT Rs.3,36,246.03.
dtd.20/03/1994; |

Il

Rs.11,78,666.03

0.  That M/s. Kona lron & Steel Co. had not purchased any quantity of pig iron , for
manufacturing of CISPs for N.F.Railway from VSP and was allotted pig iron from IISCO, which
was  within  the’ __know]edge of them (Accused firm), is evident from the letter
no.KISC/RB/PIG/ALLOC/94 dtd. 17/03/94 written by the accused firm to Dy.Director TRACK,

R Lot Vipan Nanda
Tertified to b= true copy - General Manager,NF Rly.

(J. Purkayastha) .

Agvocale
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Railway Board, for transfer of 847.00 MT of pig iron from IISCO to VSP’s local stockyard on
the ground that the pig iron was not supplied to them by IISCO but the same was struck down
vide letter no.Track/1/21/92/01 12/7 did. 25/04/94.

1. That in addition to the above fraudulent claims , the accused firm submitted bill no.
KISCO / NFR/01/93-94 dt. 20.02.1994 pertaining to escalation of C.L.S.Ps price increase on VSP
pig iron and claimed escalation for 1154.00 MT @ Rs.1304.70 per MT on 100% own material
basis amounting to Rs.15,65,848 in:cluding 4% CST at Rs. 60,224.92. This bill was processed
checked and passed by Shri P.C.Das, Shri D.X. Barua and Shri A K. Sarkar .

12.  That the Railway Board vide letter no.Track/212/01 03/7/11SCO dtd. 22/04/92, announced
the escalation:on pig iron-of 11SCO, against this, the accused firm claimed @ Rs.918.30 per MT
for 316.26 MT amounting to Rs.3;03,142.00 again -the accused firm claimed the difference of
cscalation amounting to Rs.7,63,295/- [The rate claimed for VSP escalation was @ Rs.2,511.70
per MT. Thus a difference of Rs.1,593.40 per MT ]. The accused firm submitted bill No.
KISCO/NFR/04-1 93-94 dated 20.3.94 for balance 460.611 MT of the earlier bill no. KISCO/
NFR/02/93-94 dt. 20.02.1994 for {reight of pig iron.

3.  That Ey-q:ombining the aforesaid three defrauded amounts, fraudulently and dishonestly
claimed by tl}e ac':;éus_ed im in connivmlce with the agcused railway employees , the total amount
comes to R$.35,07,809/- thus Shri A. K. Sarkar failed to maintain devotion to duty and absolute
integrity and’acted in a manner unbecoming of public servant and passed the firm’s above said
bills, in gross violation of the instructions and also made payments which resulted into wrongful
loss of Rs.35,07,809/- approximately to N. F. Railway and corresponding wrongful gain to M/s
Kona lron & Steel Company. ~ - '

‘
ot

14.  Thus Shn A. K. 'Sarkar; ‘due to his acts of above said omission and comimission,
committed gross' misconduct and violated provisions of Rule 3(1) (i), (ii) and (ii1) of Railway
Service ( Conduct ) Rules, 1966.

N/_%)
Vipan Nanda
General Manager, NF Railway

Zertified to be trua copy

(3. Purkayastha)

Acvocel s
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Annexure-lll

CALENDAR OF DOCUMENTARY EVIDENCE

Gist of the documents
This will prove the allegations
upon which the investigation was
, , o carried out. ‘

2 ' Railway  Board's Tender  File | This will prove the issue of Limited | PW-1
\ No. TRACK-1/21/90/0101/7/Policy Tender No.Track-16 of 1990 to

Name of the documents
TIR in RC.9(A)/ 2000 - SHG.

(Tender) refating to Tender No.Track | G Sleeper manufactures including -
M/s Kona fron & Steel Co. for
‘l Sleeper.plates for the year 1991-92 & manufacture and supply of CST-9
| 199293. L Sleeper plates  for 199192 &
‘ MR No.6/2001 (167} . 1992-93. This will also prove the
\ Pages NP-1to 58&24to 37 comparative charts, Minutes of the
|
{

16 of 1990 -jor.procurement,. of C.\.

CP-28 to 44 : Tender Committee dtd.12.3.91 and
' final approval by the Minister of
Railway and the counter offer made
| to the manufacturers including the
Pig- . ton . . Allocation- File | These will prove the issue of Pig PW-1
No.Track/21/91/011217. \rons _allocation orders on VSP &
MR No.6/2001 & - 1ISCO & SAlLagainst the contracts of
MR No.6/2001 (71}  I'Tender NoTrack-16 of 1990 to
' ‘jNé,Tl'ack/21/9l/0112/7dt‘;[2-9.§.92- |-Misto M/s. Kona tron & Steel Co..
MR No.6/2001 (71)Page No.262,263 | These will further prove that there
No‘.‘Tracld21/91/0112/7 dt2.6.92 |wasno aliocation of pig iron to said
‘MR No.612001j,(71)Page Nos8 ﬁrm_-'_oln'VSP. in respect of quantity
No. Track/21/91/0112/7 t3.6.92 | supplied to.NF Rly., 962 t of pig iron
TR No.6/2001 (1) Page No- h allocated on VSP was in respect of
No Tracka1/o1/0112/7 dt29.9.92 N..Rly. and that the request of the
MR No.6/2001 (71) Page No'.159 §ald firm to, transfer allocation of pig ‘
No Track/21/91/0112/7d128.10.92 o e ot VSP made vide
2001 (71) Page No.193 | o Ry Board, was refected by
P \ - y. Board.
[ No. Track/21/91/0112/7 dt2.1 192
MR No.6/2001 (71) Page No.186___|
I "No. Track/21/91/0112/1 dt.10.5.93
| MR No.612001 (71) Page No.399 4
\ 10 .-No..leSC[RBII?IG-ALLoC[%glt.17.3.94
1. MR N0.6/2001-(71) Page No.431
1 No. Track/2’1/91/01-12/7‘dt.25.4.94,4
| MR No.6/2001 {71) Page No.432
2 | Price” Escalation Circular of VSP No. | This will prove {hat the Rly. Board | PW-1,
Track/21/92/0103/7 dtd.16.7.93 | had permitted escalation of Rs.63/- PW-2
_ and Rs.34/- on 100% & 50% own

Certified to be tr ' Vipan Nanda

ue co
py General Manager,NF Railway

(. Purkayasthia)
Agvocate :

e ha—
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available at Page No.142 of file No.
Track/21/92/0103/7/Pig.
MR No.6/2001 (69)

material basis on account of increase
in freight of pig iron during the period
from 1492 to 17/18.5.1892 and
thereafter Rs.730/- per MT in respect
of pig iron purchased .from VSP
against proof of purchase in original.

13

Price Escalation Circular of VSP No.
Track/21/92/0103/7 dtd.26.3.93
available in file No.
Track/21/92/0103/7/Pig.

MR No.6/2001 (69) Page No.174

_do-

Contract No.Track-17/21/91/0101/
7/ 50719 dt. 19. 7.1991 n favour
of M/s. Kona Iron & Steel Co.

MR No.15/2001 (4) Pages 1-13
also .at  page 1-13 of MR
No.15/2001 (3)

This will prove the ordered
quantity and terms and condition
of the contract.

PW-1

15

Letter No. Track~1/21/9l/0101/ 7!
50719.dt. 27 Apn] 1993 in favour
of M/s. Kona Iron & Steel Co. MR
No.15/2001 (4) Page No. 57-58

This will prove the ordered

quantity and terms and condition
of the contract.

PW-1,
PW-2

16

Letter no. W/68-7/160/91-92/
WC-A dated 22.8.1991
N0.15/2001 ( 3 ) Page No. 14-15

This will prove ther consignee
details issued by Shri D.M.Bose
for 780 t MG 90R and 865 t of
MG 60 R CISPs

PW-2

17

KISC/RB/PIG/-Alloc/94 Jated
l71h March 1994 )
MR No.6/2001 (70) Page No.431

This will prove that M/s. Kona
Iron & Steel Co. as a result of
conspiracy to claim freight
increase on VSP, had requested
to-change the allocation of 847.00
MT from IISCO to VSP.

PW-1

i8

k ',Rallway

ab ;Track 1/21/92/0112/7
..-2< 41994" Lok

"4+ MR No.6/2001 (70) Page No 432

Board‘ lettel no.
dated '

This will prove that the request of

‘M/s. Kona Iron & Stecl Co. to
| change the allocation from 1ISCO

to VSP was rejected.

PW-1

19

- | RITES Inspection Certificates

;MR No.15/2001/(2) Page No. 29, 30,
538 :43,46,53, 56, 57,:61, 68, 71 -73,
f,'-,80 87-88,93, 96, 99, 108, 133, 140,
| 146, 149,156, 160,166-167, 173, 180,

This  will

prove how much
quantity of CISPs were inspected

on which dates after the same was

manufactuured by RITES and for

which consignee

PW-10,

PW-2

Inspection Certificate Quantity

Consignee

U NI =

1 dated 31.12.1991 55.200t

PWI, Alipurduar

2 dated 2.1.1992 29325t

H

89.000 t

3 dated 9.1.1992

Certified to be true co

(. Piﬁksyagthd)
Advocete

Ne—" ¢

Vipan Nanda

General Manager. NF



Certified to-be true copy

-(J. Purkayastha)

- Adveedte

Vipan Nanda
General Manager.NF Rlv.

5 4T datcd 13.1.1992 27.600 t
6 72 dated 25.4.1992 13.800 t
¥ 25 dated 28.1.1992 47955t
] 17 dated 18.2.1992 483001 PWI Hojai
9 19 dated 27.2.1992 1786250t
10 20 dated 3.3.1992 48300t
11 21 dated 10.3.1992 25.012t
12 79 dated 31.7.1992 43645t
14 5 dated 16.1.1992 90.000 t PWI Nanwup
15 7 dated 28.1.1992 20557t
16 9 dated 30.1.1992 50.140 t
17 30 dated 24.8.1992 38.505 t
18 10 dated 1.2.1992 130.364 ¢ At Bardubi
19 14 dated 11.2.1992 85.228 :
20 13 dated 9.2.1992 25070t
G 71 G daed 21.1.1992 848701 PWI Banarhat
22 11 dated 1.2.1992 31.050 t
23 12 dated 6.2.1992 31.050 t
24 g dated 28.1.1992 31.050 ¢
25 S dated 12.2.1992 46575t
26 78 dated 30.7.1992 56.06
27 16 dated 13.2.1992 R7.7451 PWI Panitola
28 T8 dated 20.2.1992 87745t
79 [ 23 dated 13.7.1992 N 92.759 1
30 724 dated 15.7.1992° 23816t
37 |26dawed 2871992 72,930t
20 .Copies of letter no. KISCO / NF / | This will further prove the dates | PW-2,10,5,
(OL) / 91-93 dated {6th April | by which the CISPs were already | 1,3,
1993, KISCO/ NF(S)/MG-GOR/ supplied to consignee Railways
ESC-COAL/93/ 1-3 dated 30th
S July 1993, and list of 100% supply
bills at page no. 209 -and 219 of
bills file mapassed bills showing
the supply of CISPs by the
accused firm to NF/ OL and date
| by which payment was claimed.
21 “Letter No. Track/21/0103/7/1ISCO This will prove the escalation | PW-1,
" dt.2»2.4.1992 w - announced on pig iron purchased PW-10
-1 MR No.6/2001 (69) Page No.56 from JISCO.
22 TLetter No. Track/21/0103/7/ -do- PW-1,10
dt:26.3.1993
MR No.6/2001 (69) Page No.92
23 Letter  No. - Track/21/0112/7 This will prove that the ED and | PW-1, 10




d4t.16.6.93
MR No.6/2001 (69) p.no. 105

freight element as announced in
circular dated 26.3.93 for VSP
was payable beyond 17/18.5.92

Letter No. Track/21/0103/7 dated
15.7.1993 . , :
MR No.6/2001 (69) Page No.142

This will prove due to the
increase in Railway freight @
Rs.55/- per MT w.e.f. 1.4.1992,

the escalation on the price of

CISPs will be Rs.60.50/- + 4%
CST + Rs. 63/- for contracts
placed on 100% pig iron basis

and Rs. 33/- + 4% CST =Rs.34/- |

for contracts placed on 50% C.I
Scrap basis with effect from
1.4.1992 upto 17/18-5.1992.
Freight was to be Rs. 730/~ or
actual paid whichever was less
after 18/19-5-1992.

PW-1.2,10,
3,5

Letter~ no.W/G8/-7/ 15891
-92/W-G6A dated 1.3.94
MR No.15/2001 (2) Page No.

This will prove that the firm's
bill was forwarded by Shri
DMBose to FA & CAO
rccommending that the same
appeared to be paid.

PW2,3,5,1

Bill no.. KISCO/NFR/02/93-94
dated 20.2.94 passed vide AB no.
CS/100/1350 dt.2.3.1994

MR No.15/2001(2)

This will prove that M/s. Kona
Iron & Steel had preferred this
bill @Rs.730/- per MT for
1154.00MT  for Rs.8,70,117/-
but the same was passed by the
accused despite the fact that the
firm had already claimed IISCO
escalation as well as VSP
escalation as announced by leiter
dated 26.3.93.

PW-3, 5,
10,

24
N
25
|
|
20
A
- 77
28

Letter = no.W/68/--7/  158/91
-92/W-6A dated 21.3.94
MR No.15/2001 (2) Page No.

This will prove that the firm's
bill . was forwarded by Shri
DM.Bose to FA & CAO
recommending that the same
appeared to be paid.

PW-35,
PW-3,
PW- 10,

Bill no. KISCO/NFR/05/93-94
dated 20.3.94 passed vide AB no.
CS/100/17 dt.11.4.1994

MR No.15/2001(1)

y, : .
~ertified to be 17y, copy

G. Purkayasthy)
Auv’.cute..‘.,,._.....m s e e e .

This will prove that M/s. Kona
Iron & Steel had not preferred
this bill @Rs.730/- per MT for
460.611MT  for Rs.3,36,240/-
but the same was passed by the
accused despite the fact that the
firm had already claimed IISCO

Vipan Nanda
General Manager, NF Rly.

PW-3,
PW-4,
PW-5
PW-10
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¢

escalation as well as VSP

escalation as announced by letter
dated 26.3.93.

|
|
\% 29 Xerox copies of VSP invoice No. This will prove that the firm had | PW-3,5,10
Mktg /1&S/INV/264 dated | purchased 105.840 MT pig itron
\ 31.05.92 ' from VSP after 18/19.5.92
1 MR.No.15/2001 (2) Page No.242 ]
\ 30 Xerox copies of VSP invoice No. | This wiull prove that the firm | PW-3,5, &
1 Mktg. /18S/INV/253 dated had purchased 86.920 MT pig|8to 10
} 31.05.92 ‘ itron from VSP after 18/19.5.92 J
L MR No.15/2001 (3) Page No.253 :
§ 31 Xcrox copies of VSP invoice No. PW-3,5, &
E Mkig./1&S/INV/876/26 ddted 8to 10
| 31.03.93 etc.
MR No.15/2001 (3) Page No. 224 t0
233
[F“TSZ Xcrox copies of VSP mvoice No. PW-3,5, &
1 M ktg./1&S/INV/2177 dated 8 to 10
1.03.92
MR No.15/2001 {3) Page No.136
133 Xcrox copies of VSP invoice No. PW-3,5, &
Mktg./I&S/INV/104 dated 8to 10
30.04.92
MR No.15/2001 (3) Page No.135
34 C.0-6 Register for the penod from | This will prove that the firm's PW-3,5,10
April 1993 to. March 1994 bill was processed by the accused
MR.6/2001 (218/217), P:No. 2 & | person vide AB no. CS/100/1350
123 ‘dated 2.3.94 and passed for
~ o Payment.
35 Paid Cheque no.051734 dated This will prove that A-6 had PW-3,
02.3.94 for Rs.24,41,966/- received the payment in it’s A/c. | PW-4,
maintained in the Union Babk of | PW-5
India Ezra St. branch, Calcutta. PW-10,12
- . & 13
36 CO-7 register for the period This will prove that the firm's PW-3,5,10
Dec.1993 to Dec.1994- - bill was processed by the accused
MR No.6/2001(243) person and passed vide C.O-7
10.120005 dated 2.3.94.
F Paid Chcque 10.0666594 dated This will prove that A-6 had PW-3,PW-
05.8.94 for Rs.3,36,246/- received the payment in it's A/c. | 4, PW-5
‘ MR No. maintained in the Union Babk of | PW-10,12
\ L ) India Ezra St. branch, Calcutta & 13
| 38 % Statement of the C/Ac of Mis. | This will prove the payment | PW-13

Certified to W)’

d. Pmkayastha)

Agvecate__

Vipan Nanda
General Manager, NF Rly.




1258 dt. 17.11.92 for Rs.55,682/-

. MR No.15/2001 (3) Page No. 170
!

N

claimed IISCO

announced by

firm  had
cscalation  as

Track/21/91/0103/7 ISCO dated

R
~

Vipan Nanda
General Manager, NF Rly.

Tertified to be true copy

(J. Purkayastha)

- Aaqvocsle

Kona Iron & Steei Co. in the|received by  A-6  from
Union Bank of India N.F.Railway.
MR No. :
39 Certified copy of Customer Ledger of | This will prove transaction of the PW-8,9
VSP Branch Office Calcutta in respect | accused firm with VSP during the
of M/s. Kona Iron & Steel Co, currency of the Railway Board's
MR No. contract in question. ‘
40 Copy of Paid AB no. CS/100/ 18 These will prove the multiple | PW-10
dt.11.4.94 for Rs.7,63,295/- caims for differtence of 1ISCO
MR No.15/2001 (3) Page No. 246 | and VSP rales wrongly made by
| the accused firm and passed by
concemned  accused  Govt.
} servants. _
41 Copy of Paid AB no. CS/100/ 486 | These will prove the multiple PW-10
dt.21.4.94 for Rs.14,64,874/- caims for VSP rates of Rs.1207
MR No.15/2001 (3) Page No. 249 | amounting wrongly made by the
’ accused f{irm and passed Dby
concerned accused Govt.
‘ servants.
42 Copy of Paid AB no. CS/1007 | These will prove the multiple PW-10
1350 dt.2.3.94 for Rs.8,76,117/~ | caims afler paying IISCO rate
MR No.15/2001 (3) Page No. 243 @Rs.1304.70 for 1154 MT at
' | VSP rate declared vide letter
dated 15.7.1993 was wrongly
made by the accused firm and
passed by concerned accused
Govt. servants.
43 Copy of Paid AB no. CS/100/ | This will prove that the accused PW-10
1195 dt.27.1.92 for Rs.54,551/- Gmm  had  claimed HSCO
MR No.15/2001 (3) Page No. 153 | escalation  as announced by
| ' Track/21/91/0103/7 IISCO dated
_ _ 22.4.1992 for 57.120T
44 Copy of Paid AB no. CS/100/ | This will prove that the accused PW-10
1216 dt.3.11.92 for Rs.85,918/- firmn  had claimed ITISCO
MR No.15/2001 (3) Page No. 163 | escalation  as announced by
! : Track/21/91/0103/7 TISCO dated
i 2241992 for 899 MT
amounting to Rs.85,917/-
{
45 Copy of Paid AB ne. CS/100/ | This will prove that the accused | PW-10




22.4.1992
amounting to Rs.55,682/-

for58.304 MT

A 40

Copy of Paid AB no. CS/100/
1342 dt.26.11.92 for Rs.56,012/-
MR No.15/2001 (3) Page No. 183

This will prove that the accused
fiim had claimed 1ISCO
escalation as ammounced by
Track/21/91/0103/7 TISCO dated
2241992 for 58.649 MT
amounting to Rs.56,012/-

PW-10

47

Copy of Paid AB no. CS/100/

1341 dt.26.11.92 for Rs.50,979/-
MR No.15/2001 (3) Page No. 184

~

This will prove that the accused
fim had claimed 1ISCO
escalation’ as announced by
Track/21/91/0103/7 ISCO dated
2241992 for 53379 MT
amounting to Rs.50,979/-

PW-10

48

f}

Transport bills of M/s. Trimurti
Cargo Movers . :

MR No.15/2001 (3) Page No. 237
to 239184

| This will prove that the accused

persons with malafide intentions
had enclosed these bills to justify
their ciminal conspiracy

PW-10

29

letter no. VSP / BSO '/ KOL /
MKTG / 2001-02 dated Nov. 23,
2001 and enclosures regarding
purchase of pig iron by M/s. Kona
lron & Steel Co.

MR No.

This will prove the quantity of
pig iron purchased from VSP

PW-8,9

50

Despatch Register No. - for the
period fOr 1993 -94-95 only the
relevant dates, of the office of
Cash & Pay Offie, N F Railway,
Maligaon

MR No. 6/2001 Page No.169,
190

This will ptove that the cheques
were collected by hand and it
was not sent by registered post.

PW-7

51

Copy of Deed of reconstitution of
partnership dated 8th Feb. 1988
MR No. 15/2001 (4) Pages 18 - 24

This will prove that Shri
Pannalal Jaiswal, Sh. Ratan
Prakash, Smt. Kamini Jaiswal,
Sh.  Sanjeev Jaiswal and Smt.
Usha - Jaiswal - all partners in
M/s. Kona Iron & Steel Co. were
holding 20% shares in the firm

PW-1

52

One bunch containng copy of
seizure memo, specimen signature
card, ‘deedof retirement and
parmership, A/c. opening form of
M's. Kona Iron & Steel Co.

This will prove that the amount
of Rs.3,36,246/- and
Rs.24,41,966/- were deposited in
this A/c, used by the partners.

PW-13

53

Capy of bill enfacrment sheets and

This will prove the details of

N_—_/_,/—-—-“—(S”

Vipan Nanda

E;_eneral Manager, NF

Tertified mQ:etr/C.«

(J. Purkayastiiu)
Agvocate

PW-3, 5,




abstractof bills . - ’ bills claimed,passed and paid | 10
MR No.15/2001 (3) Page No. 22 | amount, date of payments etc.
to27 B
54 Review‘;Sheets o This will prove that Shri N. C. | PW-3,5, &
- | MR No.15/2001 (3) Page No. 252 | Ghatak-SAO had reviewed the | 10
to 258 _ bills of the accused firm still he

will fully concealed the above
facts and reported no
irregularites. to the then FA &

CAOQ.
Ne— "¢
Vipan Nanda
General Manager, NF Railway
NS

Tertified to be true o;’ﬁy

(J. Puikayastha)

Awvocate



Annexure-IV

LISTS OF WITNESSE

Desk |
Railway |

{ Sri.H.S.Anand,
Officer/Track,
Board, new Delhi

e e
U

D-2, D-3 to
D-15,
D-17-18,
D-21-24,
D-51

will prove the total quantities of
C1Sleeper Plates to be supplied to
NF/OL by M/s. Kona Iron & Steel Co.,
as per Contract Orders and its
Amendments against Tender No. Track
16 of 1990, issued by the Railway
Board.They will also prove the terms
and conditions of the Contracts
including the Special Conditions of | .
Contract, 1987, which was a part of the
said Contract Orders. He will also
-prove the total quantities of pig won
allocated to the Firm on VSP / ISCO
against Contract Order  On
replenishment basis and such Wwas
entitled to cscalation charges dueto the

' increase in the price of pig iron etc. of
VSP to the extent of allocation as per
tetter dated 15.7.1992.

Shri Pranab Kanti Dey -
Acctts. Officer, Olo the FA
& CAO (OL) , N.F Railway, |
Maligaon. ,

Shni Bipul Kumar Das -

3
Acctts. Asstt., Olo the FA &
CAO (OL) N.F,Railway,
Maligaon. L
4 Sthri Jehiscal Sangma -

Acctts. Asstt., Ofo the FA &
CAO (OL) , N.F,Railway,

Maligaon.

Certified to be trye

Py

@. Puikiyusthy)

A _vol_

D-12, D-15,
D-16,D-19,
D-20,
D-24-25,

T Fie will prove the process involved In
passing of bills and prove documents
such as Accounts file of bills, bills of
{he contractor, signatures of the official
who processed and passed the bills and
| state that. M/s. Kona Iron & Steel Co.,
had claimed escalations for ISCO pig
“iron and then difference in VSP and
[ISCO escalation. The accised firm
M/s. Kona lron & - Steel Co., further
claimed freight @730/- per MT
whereas the firm was not entitled for

any escalation on VSP rates.
' As above

e will prove paid cheques vide which
M/s. Kona Iron & Steel Co., was paid
the freight as claimed and passed by

the accused persons.

N*/{S’,:‘

Vipan Nanda * ,
" General Manager,NF Rly.




5 Shri Satish Das - Acctté.

Clerk,O/0 the
(OL)
Maligaon.

Shri Biswajit

Shri Bhanulal

The FA &
N.F Railway,

Chakraborty

A.K.Chakraborty, aged 5%

years, Sr.
Cashier, Cash
N.F.Railway

Guwabhati. R/Add. - 298-B,
Sharda  Nagar, - Nambari
Railway Colony, Maligaon,

Guwahati.

8 Shri  Sumit. Deb S/o Shri
Santosh Kumar Deb, Age-39
years, Branch Manager,

Rastriya Ispat

A J C Bose Road, Kolkata -

2. Rdd. Add.

Lake, Kolkata - 91.

- 4] years, Acctts. Astt. Olo

Guwahati. R/Add. - Hill Side
Colony, Gate No. L,
Maligaon, Guwahati 11 -

7 Shri | Kamakhya Prasad

He will prove the
FA & CAO
N.F Railway,

had claimed escalatio

Chatterjee, S/0
Chatterjee, age

original invoices for

| CAO (Con),
Maligaon,

invoice on record.

He will prove the

S/o  Late cheque book for

handed over to the
hand.

Asstt. Chief
& Pay Office,
Maligaon,

He will prove his

Nigam Ltd., 1, regarding purchase 0

"HA 313, Salt

9 Shri Ratnasanu Das S/o Late \

Sukhendu

(Marketin g),
Nigam Ltd.,

R

Certified
' to bL‘, true ¢
ue copy

(. Pu, kayastha)

A-_Vg)-\;“‘\:

Age-33  years, Manager

Raman  Das,

Rastriya Ispat v

passing of bills and prove
such as Accounts file of bilk
the contractor, signatures of the official
who processed and passed the bills and
state that M/s. Kona Iron & Steel Co.,

iron and then difference in VSP and
ISCO- escalation. The accised fum
M/s. Kona Iron & Steel Co., further
claimed . freight. @730/~  per MT
whereas the firm was not entitled for
any escalation on VSP rates.

He has stated that production of

Kona Iron & Steel Co.

ns for ISCO pig

purchase of pig

iron was must and no escalation bills
should have ben passed by the accused
persons without keeping the original

cash book and
elevant entries

showing that payment cheques Were

accused firm DY

letter no. VSP / BSO

23, 2001 and enclosures and state

f pig iron by Ms.

1, A J C Bose -do-

Road, Kolkata - 20. Rdd.

N =
Vipan Nanda
General Manager,NF

Railway

process involved in D-19,20,
documents D.24-37,

s, bills of D.53-54

D-49,
/ KOL / MKTG/ 2001-02 dated Nov. D.29-33

D-49,
D-29-33



C e EMEVOIRANDE

| Add. AB 100, Sector - 1, Salt
Lake, Kolkata - 64.

Sri M. C. Malakar S/o Late

Accounts ( Bills) O/o The
FA & CAO, N.FRailway
(t1Q). Maligaon
R/Add.-Kamakhya Nursery,
Maligaon, P/Add- Vill.+P.O
- Rangamati, Azara, Dist. -
Kamrup , Assam

S.K.Malakar, Senior Section |.
Officer, , Central Stores '

He will prove the bills passed by the | D-2 to 37,
accused persons and state that the | D-40 to 48
concerned accused persons wronfully D-53 to 54
| cailmed, checked and passed bills for
| difference of VSP and IISCO rates,
escalation in respect of VSP pig iron
and freight increase in VSP pig iron on
account of difference in VSP and |
1 ISCO rates amounting to
Rs.07,63,295/-, on account of VSP
escalation amounting to Rs.27,78,212/-
including freight of Rs.63/- per MT
and on account of freight at VSP rate

of Rs.730/- per MTs. ttotalling to Rs..
47,20,173/- ‘ approx.

i

Shyi . Manish Jaiswal,
53,Abant Dutta  Road,
Howrah 711101

He will prove that the payment cheques | D-38

for freight was deposited in the fim’s
account in the Union Bank of India,
Ezra St. Branch, Calcutta.

12

General Manager, RBI, 15,
N.S. Road, Kolkata -1

Shii C. K. Sarkar, Asstt. |

He will prove that the cheques issued D-35, 37
| by N.F.Railway were creditred into the
1 A/c. of M/s. Kona Iron & Steel Co.

13

Shri Brotin -~ PramaNICK,
aCCOUNTANT, = Union
Bank of Indias, Ezra Street
Branch, Kolkata.

He will prove. SEIZED DOCUMENTS | D-38
AND STATE THAT that the cheques
issued by N.F.Railway were creditred
into the A/c. of M/s. Kona Iron & Steel
Co. :

R Shadap, Ex. FA & CAO,
N. F. Rly. Maligaon.

He will prove that he had asked Shri | D-54
N.C.Ghatak, SAO to review the bills of
M/s. Kona Iron & Steel Co. but after
review Shri N.C.Ghatak did not report
any irregularity to him.

15

ACB, Guwahati.

Shri B, Das, Inspector, CBI,

He will prove the part investigation
done by him.

16

B. S. Jha, Inspector, CBI,

Will prove the investigation of the case.

}

ACB, Guwahati.

Certified to be true cop

{J. Purkayastha)

Aaqvocate

Vipan Nanda
General Manager,NF Railway




IND R

STANDARED FORM NQOLS MEATORANDUM OF CHARGE, SHERTH
RULE 9 OF THE &8 (D& A) RULES- 1968.

NORTHEAST FROINTER RAILWAY ]

-

OFFICE OF THE
GENERAL MANAGER
GUWAHATI-781011. )

NO. 50/AD/ RC-10(A) /2000-SHG/AKS pATE: T Ol- 09-03
) b

MEMORANDUM

- The uuﬂgrsigped propose(s) o hold an inquiry against __}}i L _{L E Sarkar,the -en
AAQ/ EJD‘A n ?_\if_m_l_ﬁlj r under Rule 9 of the Railway Servants (Discipline and Appeal) ’
Rules,1968. The substance of the imputations of misconduct or misbchaviour in respect of

which the inquiry is proposcd to be held, is set out in the enclosed statement of articles of

charge (Anncxure-I). A statement of imputations of misconduct or mishehaviout in

supportof each articales of charge is enclosed (Annexure-Tf). A list of documents by which,

and a list of witnesses by whom, the articles of charge are proposcd to be sustained arc

also enclosed. (Annexure-II & V).

7. shri A.K Sarkar s DM/ RiY g hereby informed that if he s0 desires, he can

inspect and take extracts from the documents mentaioned in the enclosed list of documents o
(Annexure-1l) at any time during: office hours within ten days of receipt of this
Memorandum. For this purpose he  should contact the under signed

N.F Railway, maligaon, immediately on receipt of this Memorandurm.

o~

shri &.K. Sar kar , DFY/ B Y further informed that he may, if he so desiies,
take the assistance of any other Railway servant (who satisfics the requirements of Rule
- 9(13) of the Railway servants (Discipline & Appeal) Rules,” 1968 for inspecting the
' documents and assisting him in preseniing his casc before the Inquiring Aathority in the
cvent of an oral inquiry being held. For this purpose, he should nominale one or more

persons in order of preference. Before nominating the assisting Railway Servani(s),

shri A.X. Sarkar  should obtain an undertaking from the nominee(s) that

he(they) is (arc) willing to assist hum during the disciplinary procecdings. The undertaking

should also contain the particulars_of other cases if any, in which the nominee(s) had

already undertaken to assist and the undertaking should be furnished to the undersigned,

along with the nomination.
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Contd to page -2.

LCertified to W
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: Shril. A, K, Sarkar,the then ‘GAO/QS@;@QWMPEJ&/J%I\ ‘,{ubnnl to the undersigned a
fup davs of recept of this Memorandum, il he docs.

written statement of his defence withi
coeparation of s delence and within ten davs -

not desire to nspeet any documents 2o i

after completion of inspection of docesies i he desives 1o mspeei doctuments.and also-

() tor state whether he wishes 1o b Leord in person: ancd

(h) to furmish the names and addiesses of (he withesses. it any, whom he wishes (o

call in support of his defence. , Y

5. Shri a.K, sarkar, DI'E/_I{PY is informed that an inguiry will be held only in

respect of those articles of charge as are not admitted, He should, thercfore, specifically <

admit or deny cach article of charge. ' :

6. Shri A.K. Sarkar,DFM/RI'lg_‘_ is further informed that if he does not submit
his written statement of defence within the period specified in para 4 or does not appear in
person before the Inquinng Authority or otherwise fails or rcfuses to comply with the
i provisions of Rule 9 of the Railway seriirits (Discipline & Appeal) Rules, 1968, or the .
‘ordet/ dircctions issued in pursuance of the said rule, the Inquiring Authority may hold in
} the Inquiry ex- parte. ' | :
7. The attention of SA¥1 A.K, Sarkar, DFM/BH}_N__ is invited (o Rule 20 of

the Railway services (conduct) Rules, 1966. under which no Railway Servant shali bring or
attempt to bring any political or other influence (o bear upon any superior authonity to
further his interests in respect of matters pertaining to his service under the Government. If
any representation is received on his behalf from another person in respect of any matter
dealt with in these proceedings, it will be presumed that __Shri A.K, ‘Sarkar s
aware of such a representation and that it has been made at his instance and action will be
taken against him for violation of Rulc 20 ::( (he Rathway Services (Conduct) Rules, 1966.

8. The receipt of this Memorandum may be acknowledged.
Enclo:- Annexurcs- I, II, I, & IV. o
: " N ,
( Vipan Nanda ) ’
General Manager

T N.F, Railway/ Maligaon. g
¢ Y A ‘
© Shri/Sht. 4. K. Sarkar, the then AAQ/CSsa
now DFM/RiY, N.F. Railway.
( Through DR/ RY . )

Gertified to be true copy

@. Puxkayastha)

Aavoc,ie



Annexure-|

Article of charge framed against Sri AK Sarkar, Divisional
Finance Manager, NF Railway, Rangiya

That Shri A.K.Sarkar while functioning Asstt. Acctts. Officer in CSA (Bills) in the
pfﬁce of the FA & CAO( Open Line ), N. F. Railway during 1994 committed gross misconduct
in the matter of checking and passing the bills of M/s. Precision Casting & Engineering Works
Howrah in respect of (he Railway Board’s contract No. Track - 1/21/91 /0101 / 7 7 50762

dat_ed 15.7.1991 for manufacture and supply of Cast Iron Sleeper Plates. (CISPs) to N. F.
Railway in as much as; o S '

. Article -1 ’ :

Shri A. K. Sarkar failed to properly check the bills of M/s. Precision Casting &
Engineering Works Howrah for freight charges on VSP pig iron as announced by the Railway
Board, passed the same and also issued payment cheque for 796.687 MT of C.LS.Ps. supplied to
N.F. Railway amounting to Rs.5,91,922/- against forged Xerox copies of VSP invoices without
production of original vouchers, even though .the Railway Board had not allocated pig iron to

M/s. Precision Casting & Engineering Works Howrah for C. L. S. Ps to be supplied to N. F.
Railway. -

Thus Shri A. K. Sarkar by his aboi(e said acts of omission and commission committed
gross misconduct and failed to maintain ‘absolute integrity, devotion to duty and acted in a

manner unbecoming of public servant causing wrongful loss of Rs.5,91,922/- to N. F. Railwayin

contrvention of the provisions of Rule 3(1) (i), (ii) and (iii) of Railway Service ( Conduct )

Rules, 1966. _

" "Vipan Nanda ' '
.~ General Manager,NF Railway

Certified to be true copy

Q. Purkayasrha)

Acvocate
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, / : Annexure-li

Statement of Imputation against Sri A.K.Sarkar, Divisional Finance
Manager, NF Railway, Rangiya.

Shri A.K.Sarkar functioned as Asstt. Acctts. Officer in CSA (Bills) in the office of the
FA & CAO, Open Line, in N. F. Railway during 1993-95. His main duties and responsibilities
were to check the bills claimed by the various contractors in terms of the conditions of the
contract with the relevant papers , pass such bills and also to issue cheques for payment to the
contractors. ’ '

2. That M/s Precisions Casting &'Engineering Works,Howrah was ordered by the Railway
Board vide contract No. Track - 1/21/91/0101/7/ 50762 dated 15.7.1991 to supply 718 Mts
of Cast Iron Sleeper Plates (CISPs) to N.F.Railway (On Linc) costing Rs.42,79,280/-.

3. That M/s Precisions Casting & Engineeﬁng Works,Howrah supplied the above quantity
of sleeper plates and claimed and received the payment from FA & CAO, NF Railway, through
different supply bills .

4. That as per clause no.6 of the Special Conditions of Contract, the Railway Board was
under obligation to allow the increase / decrease iri the price of sleeper plates so supplied, against -
a particular order, depending on the increase / decrease of the price of pig iron by the JPC (Joint
Plant Committee ) during the currency of contract. : ' ’

S. . That as per Circular no.TRACK/21/92/0103/7 dtd. 26/03/93, the escalation on account of

increase in freight of pig iron purchased from VSP was allowed as per Special Clause 6(i)(A) of

the Special Conditions of Contract which was amended vide number TRACK/21/92/0103/7 dtd.

15/07/93 vide which the ‘maximum limit of freight of VSP pig iron was allowed at Rs.730/-per

MT or actual freight charges which ever was less. This was applicable w.e.f_18/19.0592 apd

was made applicable only in respect of CISPs manufactured by the parties by procuring pig iron
% from VSP against the Railway Board’s allocation, subject to production of original vouchers by
" the parties concered in support of purchase of pig iron from VSP. S

6. That MJs "Precisions Casling & Engineering Works, Howrah did not purchase any
~ quantity of pig iron from VSP during the period from July’91 to June'94 i.e. from the date of
placement of the order in question, till the date of last supply of CISPs. This shows that the
~ accused firm manufactured and supplied the CISPs as above, out of pig iron arranged from other
sources and as such any increase / decrease in the price of pig iron of VSP was not applicable on
the CISPs so suppl}bd by the accused firm to N. F. Railway. -~ '

7. That the accused. firm preferred.the following bills claiming the increase in the freight
charges pursuant to the circular dtd.26/03/93 jissued by the Railway Board in respect of increase

in the price of pig iron of VSP;-

Vipan Nanda .
General Manager, NF Railway

Certified to b troga Y
.

(j B k;'yaﬁfhu)

A _viciie



s\ © Bill Number Weight for which

No. : freight charges
claimed

1 2 3

| pCEWM3-94)PVC/ did. 280194 1 15.909 MT

2 PCEW/93-94/PVC/2dd 23/01/94 238225 MT

3 PCEW/94-95/PVC/1 dtd. 08/08/94 390.293 MT

4 PCEW/94-95/pvc/2 DTD. 08/08/94 52260 MT

_Rate per MT Amount

. Claimed
4 5
Rs.730/- Rs.87.998
, /-

Rs.730/- 180,860/-
Rs.730/- 284 914/-
Rs.730/- 38,1 50/-

8. That these bills were processed and passed by Shri A. K. Sarkar and cheque issued in
favour of M/s Precision Casling & Engineering Works,Howrah . The cheques covering the
amount of these bills 1.e. Rs.1:80,860/- & Rs. 87,998/-, Rs.2,84,914/- & Rs.38,150/- ‘were also

signed by Shn A.K. Sarkar , which was delivered to thie representative of the firm on 01/02/94

& 31/01/94 respectively.

9. That the aforesaid cheques (A/c Payee) were deposited

in the account of the accused firm

maintained in Vaishya Bank,Calcutta and the amounts of cheque being credited after clearance,

were withdrawn by the representative of M/s Precisions Casting & Engineering Works,Howrah .

10.  That M/s. Precision Casting & _Engineering Co. had “submitted the photocopies of
following invoices to the N. F. Railway in token of having purchased of pig iron from VSP to

support of the above said claims;-

S1.Ne. invoice Number and Date
i MKTG/1 & S/INV/G4 dtd. 29/06/92

2 - MKTGI & S/NV/T7-dwd. 29/07/92

3 MKTG/ & 7/IN 281 dtd, 30/12/92
4 MKTG/ & S/INV/ST did. 07/06/93

5

MKTG/ & S/INV/61 dtd. 19/06/93

N

: Quantity
87.790 MT
299.400 MT

-99.760 MT

158.200 MT

© 144.800 MT

{1. That Shri Sumit Deb Branch Manager,VSP  / Kolkata, vide letter

no.VSPNSO/KOL/MKTG/ZOO\-OZ dtd. 23/11/01 has proved that invoice no.MKTG/1 &
S/INV/64 dtd. 29/06/92for 87.790 MT of pig iron (sl.no.1 above), was in fact issued in the
name of M/s Calcutta fron & Engineering Company Limited, on 30/04/92 in proof of lifting of

pig iron by them from VSP and not in favour of M/s Prccisions Casting & Engineering Works,
Howrah on 29/06/92. In respect of remaining four invoices Shri Deb has stated that these are not

of material points.

genuine and not fissmd@m\:SP . The photocopies of the aforesaid invoices submitted by the

accused firm are not the X€roX copy of the original invoices 0

f VSP since these differ in number

, —

Vipan Nanda

General Manager, NF Railway

~Certified g)\bf‘/(, 2
B 7~ Gy

(J "'\_1' k;',‘)"&’/"‘rl‘ﬁ_;)
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12. That the “Customer Ledger“ of the VSP Stockyard showing the name of the customer |,
‘receipt number , amoun paid | invoices issued » in respect of purchase of pig iron by the parties
from VSP js maintained. The said customer ledger of VSP, contains the name of M/s Precisions

3. That this clearly shows that the accused fim submitted forged and fictitious invoices to
the railways showing the purchase of pig iron from VSP in support of their claim and the same
Was entertained by Shri A.K. Sarkar and used by him for passing the aforesaid bills.

I5S. That due to the above acts of omission and commission on the part of Shri A.K. Sarkar
an amount of Rs.5,91,922/- was wrongfully paid to the Mys, Precision Casting & Engineering
Works on the basis of the forged and fake invoices in proof of purchase of pig iron from: VSP.

16. Thus Shri A. K. Sarkar, du_g to his acts of above said omission and commission,
commiitted gross misconduct and violated prévisions of Rule 3(1) (i), (i) and (iii) of Railway
Service ( Conduct ) Rules, 1966. '

Vipan Nanda .
General Manager/NF Railway

Certified to be trye opy

(j. Pui kav)’.’,jstha)
A‘_Vu‘, ]
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Annexure-iil

CALENDAR OF EVIDENCE(DOCUMENTARY) -

Name of the documents
FIR In RC.10(A) / 2000 - SHG.

Raflway Boards Tender File
(Tender) relaliig 1o Tender
No.Track 16" of - 1980 for
procurement of C.l. Sieeper plates

for the year 199162 & 1992-3.

MR No. 6/2001 (167)
NPages 110 5, 24 t0 37,
Pig  lron Aliocation
No.Track-1121/82011277.

MR No.6/2001:(71)
Pages 261; 263, 387 and 428

File

rice Escalation Circular of VSP No.

recki21/02/01037 * " dtd.15.7.83
avatiable at PageNo.142 of file No.
Track21/020103/7F1g.

MR No.6/2001 (59)
Pages 142,174

- basis and Rs.34/- per MT-on order placed -

" the conlracls of Tender

Gist of the documents

This will prove the allégations. upon which
the investigation was carried out. - .
This .will prove the issue of Limited Tender

~No.Track-16 of 1990 lo {he established C.i.-

Sleeper  manufactures ~including -~ M/s
Precision Casling & Enginéering Works for
manufacture and supply of 'CST-9 Sleeper

plates for 1891-92 & 1992-93, This will also

prove the comparalive charts, Minutes of the
Tender Committee dtd.12.3.91 and final

- -approval by the Minister of Railway and the

counter offer made to the manufacturers
including the said four firms.

The documents at page no. 262,263,

- 387and 428 will prove the issue of Pig rons

allocation orders on VSP & HISCO against

1990 to  M/s Precision Casting &
Engineering Works for tofal quantities of
23571 ' '
This will prove the price increase of. C.i.
‘Sleeper plates of Rs. 730/~ per MT due to
the increase In the price of Pig lron owing to
increase In the freight of pig iron on VSP &
ISCO which allowed. the C.I. " Sleeper

. manufacturers o claim for price escalation

on submission of Pig Iron vouchers in
support of the claim. The nofe sheels of the
file will also prove that the above said price
circulars. were Issued after the approval by
the competent authority of Railway Board.
This will prove that escalation of Rs.64/- per
MT on order placed on 100% own material

- on 50% C...Scrap basis was allowed for pig

-iron purchased-from V'SP during the period

Contract No.Track:1/2191/0101/ 7/
50762 d1. 15. 7.1991 in favour of

Certified to be trus copy

(3. Purkayustha)

A_volLie

from 14.1992  to 17/185.1992, due (o
increass in the freight of pig iron. '

This_ will prove the contract placed on and
accepled by the accused firm ordered

Vipan Nanda

No.Track-16 of

proved
PW-14

PW-i

PW-1

PW.1i 2.8

PW-1,2,8

General Manager, NF Railway
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_MS. Precison  Casting &

Engiheering Works . .,

MR No.16/2001 (75) Pages 1to 13
{ricome Tax CledranceCertificate
itt ‘favour of Shri Pradip Kumar

Churiwala, Director, M/s. Pearl-

Projects & Steef Ltd.

MR No.16/2001(75) page 23.
Latter - No.Track-1/21/91/0101/ 7/
50762 dt. 24/28. 6.1 1982 in favour
of - M/s. Precision Casting &
Engineering Works and !etler dated
27th Aprd, 1893 -

- MR No. xmooms; pages - 62,73, 4.

Letter No.Track-121/91/0101/ 7/
50762 dt.. 30. 3.1984 in favour of

quantily and terms and condition of the

contracl and corespondences.

This will prove that Shri Pradip Kumar
Churiwala, was the contractor as M/s.
Precision Casting & Engineering Works

This will prove the ordered quantity and

terms and condition of the contract.

This wil prove the ordered quantity and
lerms and condition of the contract.

Ms. - Precision . Casting & =

jWorks,
MRNu.l&IZOO!(‘IS)ma 129- 130

Latter ho. W/G8-7/160/91-92/ WC-A
by Shri DM Bose

dated 28.8.1991- . -

MR Ho. 1612001 (74) page - 15
Letter no. W168-71160191—921 W-6A
dated 25.5.1994

MR No. 1672001 (74) page - 162
Origing! bill No. PCEW/83-84/PVC/1
d.28:1.1994 of MWs. Precesion

Casﬁng&Engineeathmks
mNumi(ss)twoshoets

Oniginsl . bl No.
PCEW193-941PVCI2 at.23.1; 1994
of Mis. Precesion Castmg & E

Engtneeﬂng Works ..
mmmi (38) two shests

Orlgirial bt No, PCEWM-QS/PVCH
dt88:1904 - of .~ Mis. Precesion

Casting & EnghéuingWorks
MR No. 1&2001 (12)

Origlrial bil No. POEWIBA-S5PVCR

d1.8.8.1994.- of 'Mis.- Precesion "

‘Casting & Engineering Works

'Cérfiﬁéd to Wy

(3. Purkuyastha)

A'u..v:)k;vl\:

This wm prove the consignee detaals issued

This will prove the consignee delails issued

by Shri D.M.Bose

This Wil prove the bill for Re.87,998.00
raised by M/s. Precision . Casting And

" . Engineering Works In respect of increase in

the price of CISPs due to freight increase of
pig Iron allocated on VSP by fetter dated
16.7.1993 :

This ‘will prove the bill for Rs18086000

raised by M/s. Precision Casling And

Engineering Works in respect of increase in
the price of CISPs due lo freight increase of

plg iron aliocated on VSP by lelter dated

15.7.1993
This wil prove the bill for Rs. 284 914.00

.ralsed by M/s. Precision Casling: And
- Engineering Works in respect of increase in -
the price of CISPs due (o freight increase of°

pig iron aflocated on VSP by lstter dated
16.7.1993

s wil  pove the il for
Rs.38,150.00raised by - M/s.- Precision:
Castmg And Engineenng Works in respect

* Vipan Nanda
General Manager, NF Railway

PW-1i

PW-1,2,8

PW-1,2,8

PW-2, 8
PW-1,2,8

PW-3,4,5
&8

PW:34,5

&8

PW-3,4,5

PW-34,5 -

&8
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‘MR No. 16/2001 (74) Page No.46 - , .
opies ) ktg.! This coples of vouchers showing purchase
I&SANVI 77 daled 29 th July 82 for - '

| R Neferadet (1)

of Invoice No.. Mkig/
1&SANVI6]  dated 9.6.93 for
144,800 M Ts of pig tron purchased
fomVSP.
MR No. 16/2001 (T4) Page No.45
, of Invoice No. Miig/
I8SANV! 67 daled 7693 for
158,200 M Ts of pig lron purchased

of - Invoice No.

289400 M Ts of pig kon purchased
MR No. 1612001 (74) Page NoAT
Copies of Invokce - No. MKig/
{R5/NV/ 64 dated 29 th July 92 for
87,970 M Ts of pig iron purchased
from VSP. -

MR No, 16/2001 (74) Page No. 48

Coples of nvoice * No. Mktg./
\3SANVI 281 dated 30.12.92 for
80.770 M Ts of pig fron purchased

ndS0
" Lotter no. WIBB-71160/91-92/ W-6A

dated 11884 = -
MR No. 1612001 (75) Page No.112

Letior o, WISG-TI150191-021 W-6A
dated 31.4.84

'MR No. 1672001 (75) Page No. 65

Chequs Forwarding Meno No. C/8
CHR dated 1.02.94 in respectof -
Chegus no. 051437 dated 1.2.1

for Rs.1,80,860/- .

Paid- Chedus- no. -066643 daled
128.1894 " for Rs:3,36,350- in

tavour of M/s. Precision Casting &

Certified to be true copy

v

(3. Purkuyasths)
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of increase in the price of CISPs due 10 '

freight increase of pig iron aflocated on VSP
by.letter dated 15.7.1893 . .
This coples of vouchers showing purchase
of pig iron from VSP witl prove that the firm
claimed freight fraudulently against fake and
forged Xerox copies of invoices of VSP .

This coples of vouchers showing purchase
of pig fron from VSP will prove that the firm
claimed freight fraudulently against fake and
forged Xerox copies of Invoices of VSP .

of pig fron from VSP will prove that the firm
claimed freight fraudulently against fake and
forged Xerox coples of involces of VSP .

This copies -of vouchers showing purchase
of pig ron from VSP will prove that the firm
daimed freight fraudulently against fake and
forged Xerox coples of invoices of VSP .

This copies of vouchers showing purchase

of pig iron from VSP will prove that the firm

* dlaimed freight fraudutently against fake end
fomVvsP. forged Xerox coples of invoices of VSP .
MR No. 16]2001 (15) Page No. 43

This :vwiﬂ -prove that the claim of the
contractor was forwarded by Shri D.M.Bose
to FA & CAO for processing, checking and

_passing.

This will prove: that the claim of the
contractor was forwarded by Shri D.M.Bose
to FA & CAO for processing, checking and
passing. : A

This will prove payment of bill to the
contracl. . - A

This will-prove payment of bifl amount to the

contractor. :

Vipan Nanda
General Manager, NF Railway

PW-2, 6
to8

PW-Z,‘6
to8

PW-2,6
to8

PW-2,6

to8

PW-2,6
‘to 8

PW-2, 8

PW-2,8

Pw-l 0,

PW-4, 10
to 12

o\
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MR No. 1672001 (75

S T e e S

ﬁdd Chequeé -no. 051430 dated This wil prove payment of bill amount to the PW-4, 10
'8:2.1994 for Rs:87,998): in'favour of  contractor, : to 12
MIB_:,_ Precision  Casting~ & :
hginesitrig Works
MR No: 1612001 (52) |
RITES Inspection - - This will prove that the accused public PW-2,8.
MR No. 16/2001 (76) pages 5310 servants abused thelr official positons and ~ -
68, 65,66, 85099 checked and passed the bills as claimed by
alsoasper - . the accused firm for 210.738 M Ts CISPs
MR No: 18:2001 (74) pages 40 - 44, manufactured and supplied after inspection
me. well “before 1.4.1992 in violation of the
) instructions contained in  Rallway Board's
letter dated 15.7.1993 @ Rs. 730/- per M T.
/éﬁéok No. ‘SetNo. Certificate No. ~ Date Consignee
068 45 - NF/91/18579/SKS 23.9.1991 PWV/ Jagi Road
8,251 13- NF91/18579/SSP 13.2.1891 PWV Jagl Road«
8.251 13 ‘ 13.2.1991 [ Karimganj -
8,251 4 'NF/91/18579/SSP 26.2.1992 PWI/ Jagi Road -
8251 23 NF/91/18579/SSP 26.2.1992 PWI/ Karimganj *
- 8,813 34 ' . NFI9118579/DSB - 1.4.1993 - Tranferred from
8761 . 50 - NF/1/18579/PKS 1621993 - "N/CON =
8068 - 45 NF/91/18579/SKS 23.9.1991 PWI/ Jagi Road " .
8,251 12. NF/91/48579/SSP 13.2.1991 ~ PWi/Karimganj . .
" Duplicate Involce No.  Mkig./ This will prove that the accused firm could PW-6,7
I&SANV/ 64 dated 30.12. 92 for not have purchased pig fron from VSP
purchase of pig tron purchased from against Invoica No. Mkig./ I&S/ANV/ 84
VSP, : dated 29th July 92 as this number was
_ ' issued to different firm in Dec. 1992, .
Certified copy of Customer Ledger of This wil prove that there was no fransaction PW-6, 7
VSP Branch Office Calcuta In of the accused firm with VSP during the .
respect of M/s. Precesion Casting & currency of the Railway Board's contract in
Engineering - - question. . . I
 LetterNo.VSP/BSO/KOLMKTG This will prove that there was no transaction PW-6,7
/2001-02 dated :Nov.23, 2001 of of the accused firm with VSP during the
Branch Manager, Rashtriya Ispat  currency of the Rallway Board's contract in
Nigam, Kolkata = ' question also that the accused fim could
' not have purchased plg iron from VSP
against Invoice No. Mkig./ 1&S/INV/ 64 -
. dated 26th July 92 as this number was
o o - ‘ Issued to different firm in Dec. 1992 , .
‘Seityre Mémo. In respect of - ' PW.7 -
Uplicate Invoics  No. Mkig/ - ‘
JSANVI 64 - dated 30.04.92 for - -do-
- ' R e
W_'/——-—-‘—” 2
Vipan Nanda

Certified to be trye copy

(. Purkiuyasthu)

A vocoz

General Manager, NF Railway.



1 0 ase of plg iron purchased from _
30 DONo. ~ DRS/SteelPolicy dated This will prove that the pricing of pig fron PW-1
50.01.1092 . respect of Notification - Was (aken out of the purview of JPC and-
0. SCHISI dated 16.1.19%2 of the Steel Plants were made free to fix up
{he Raitway Board. their own price. ‘
R No.6 | 01 (67) page no. 224 S ‘ .
i gosmw(h)&%mm This wil receipt of the fim's bil PW-3to
1903 to March 1894, - PCEWR3:04/PVCI2 daled 23104 for PWS
MR No.6 1 2001 (217) Pege No09 - Rs.1,80,860/- vide AB No. CS/100/1211 dated
- 31.4.1994 and PCEW/3-94/PVCH daqted -
20.1.94 for Rs.87,998/- were recelved in CSA -
| and checked and passed o
i3 CO:7 Regiate for the period from Dec.  This wil prove the fims bl PW3to
" {993 to March Dec 1994 PCEWN3OAPVCI2 deqted 23184 for PW-5
MR No. 81 04 (243) Page No.32 and  Rs.1,80,8605-and PCEW/S3-94/PVC/1 degted - -
66 o 201,94 for Rs 87,008 were checked by the’
accused persons vide AB No. CS/1001211.
dated 31.1.1994 and passed. This will further
prove the. above facts In respect of AB
, No.CS/100/410 dated 11.8.934 and CS/100/409
, L , dated 11.8.94 '
43 006 Registei for the period from Aprl  This  will  prove the frms bl no. PW-3to
1994 10 1995 PCEW/B4-85/PVCI2 daled 8.8.84 for Rs.38,150 PW-5
MR No. 6 /01 (218) Page No.A0 and PCEW/4-95/PVCH  dated 8804 for
S Rs.2,84,014)- were received in CSA (Bills) vide
AB -No.CS/100/410 dated 118934 and
. I _ CS/100/409 dated 11.8.94 ,
134 MW&WN{)QWW I -do- PW-10
. p'e_dodffdl'ﬂ'-1,‘5.i9'9‘1b31.12.98. ‘
mﬁmw1 (217) page no. 169, _
3% Cash Book Nd§for the period fiom This wil prove that the bill passed vide AB No. PW-10
3640036404 . CS/100M211 dated 31194 & csiooM202
MR No.8/2004(272) Page-486 & 480, dated 31.1.94  alongwith cheques were
e ' _ S mceivgdhCash&PayOfﬁceforsendingthe'
. o o , sametothefim -~ . S
36 Casti Book -NoB for the period from This wil prove that the bili passed vide AB No. PW:10
171004027004 .CS/100/409 dated 11.8.94,CS/100/410 dated -
MR No.812001(273), Page no. 35 - 11.8.944 CS/100/411 dated 118.94 alongwith
. ' _* chequeswerereoeived in Cash & Pay Office for
. ' ) sending the same to the firm S :
37 Cheque Book No7 for the period from  This will prove that the bil passed vide AB No. PW-10
.1.8.198310 31.3.84. . _ CS/1001211 dated 31.1.94 & CS/100/1202
MR No.612001(264), Page-403 & 388, - dated 31194  clongwith cheques wers
o - recelved in Cash & Pay Office for sending the
- o A , same to the fim
18 Cheqite Book No.8 for the period from PW-10
1.4:1094 0 31.10.94. L -
MR No.612001(265),Page- 252 N_////——)“T“
Vipan Nanda

General Manager, NF Railway

Certified to be tru= copy

(4. Pu;hknyhsr}.-u)

A_vocas



B dis b 52t s Aot

L Yt
49 Ltirdalsd 3112020l Asstt Vioe i will prove fhat Shii P.K.Churiwala was PW-16, 11
Presklend, TH6 Vysya Bank Ltd. H.8.  Director of Mis. Precision Casting & '
Saranil; CBicitia + 1.ond éficlosures, - Engineering Works., Howrah ,
4 Raiway - Boards letler no. These will prove the final ordered quantity PW-1, - .
Track-1121/81/0101/ 7 1 50762 dated to the firm which was to be manufactured
30.3.1984 and supplied to N.F Rly.,

MR No.16/2001(74) pagé no. 94 o - |
A letter fio. W/68-7/160/91-92W 6A Shil D.M.Bose(A-1) had informed M/s. PW-2,3,58
dated 27.4.1994 Precision Casling and Engineering Works. &9
MR No.16/2001(74) page no. 69 (A6) about the consignees details in
T - respect of 428 MT BG CST allotted to NF/
, OL which was further amended -
2 leter ho.WEBBTIHBORIG2W EA o do-
‘dated 255.1984. ' . . |
MR No.16/2001(74) page no. 102 - _ o -
43 Lefter No. HBS:GEN/1750.02 dated This will prove thal. though the fim PW-11,
_ 01:06.02 of the Asstl, Vice Preskdént * maintained Alc. In the bank records could PW-13,
F {Operation), The Vysya Bank Lid. H. . not be made available and the same. has
 BSaaniBranch, Calcuta-1. - beendestyed. - |
44 Letter ~No. PADRlyPmui5460/ . | o PW-12,
2002 :2003 dated May 31, 2002 of . -do- PW-13
Shit O K. Saiks, Asstl General .- -
Manager, . RBI, 15, NS Road, -
Caloutia<l: - - -

4 gy m&mmabsm This wil prove detalls of bils pelemed, PW-2358
of bifl passed .- "~ chacked . and passed by the accused &9

MR No.16/2001 {74) Psge No. 16to  persons, dates of passing of bills , quantity -

2t ' supplied and escalations and freight claims.

46. Raliway Board lstter © This will prove that freight charges will be PW-15.
No.Track/21/91/0101/7/50708 .paid on the basis of pig iron vouchers of
did.19/7/94 of Srl.B Mazumdar, - SAIL/VSP subject to maximum of Rs.730/-
Dy.Director/Treck. - perMt . B

v MR No:21/01(36) page n0.50 - . - : . _

47 Letler No.SABILLIPWF/4-85 - This will prove that one Invoice No.Mkigh & PWx15 -

_ dtﬁ;mm'dpngwlmendt:suresof - S/INVI281 did.30/12/92 for 99.760 Mts. of - -
b S AK.Sarkar, the then AAOICSA, - plg fron of MIS Precision Casting and Engg.
NF Railway; Maligaon. - Works, one of MIS Calcutta iron and Engg.
- MR No.24/01(38) page no. 61 Co.Ltd. and 03 Invoices oof other parties

were sent to the Branch Manager, VSP,

Vishakapatnaim to verify the genuiness of

the Involces and that the said letter was

Issued after making payment of the freight
bills. h

Vipan Nanda
General Manager, NF Railway

Tertified to ke tra. o o

(\/

(J PU&}(.;'J‘U:» ‘;}
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1 Sri:H.S.Anand, Desk
Officer/Track, Raltway

2 ShriPranabKent Dey -
Acclts, Officer, Olo the
FA & CAO(OL),
N.F,Railway; Maligaon.

3 ShiBipul Kumar Das «
Acctis. Asstt., Olo the FA
&CAOfOL), -
A N.FRaiiway, Maligaon.

4 Shvi Jehiscal Sengma-
Acctis. Aést,tg Olo the FA

“ertified to ke tru .. v

J. Purkeyue )

AcvYIcaic

Annexure-lV

CALENDER OF WITNESSEs

. Gist of Evidence
will prove the total quantities of C.1.Sleeper Plates
to be supplied. to NF/OL by M/s. Precision Casting
& Enginesting Works, as per Contract Orders and

s Amendments against Tender No. Track 16 of

1990, issued by the Railway Board.They: will also
prove_the’ tems -and -conditions of the Contracts

including the Special Conditions of Contract, 1987,

Documents
D-2 to D-8,
D-30

which was a pait of the sald Contract Orders. He -

Wil also prove the fotal quantites of pig lron
allocated o the Fim on VSP / ISCO against
‘Contract Order on raplenichment hagls and such

was .entiled to. escalation charges ‘due to the
increase in the price of pig iron etc. of VSP to the
extent of allocation as per letter dated 15.7.1992.

He wil prove the process involved in passing of
bills and prove documents such as. Accounts file of
bils, bilis of the contractor, signatures of the official

‘who processed and passed the bilis and state that

Mi/s. Precision Casting and Engineering Works had

claimed frelght Increase only for pig iron allocated

on VSP and that the bills were not properly
checked and p_ass'ed by the accused persons -

He ‘will prove the process involved_In" passing of
bills and prove documents such as Accounts file of
bilis, bilis of the contractor, signatures of the official

- who processed and passed the bills and state that
. M/s. Precision Casting and Engineering Works had

claimed freight only for pig fron allocaled on VSP
and that the bills were checked and passed by the
accused persons.

He will prove the-process involved in passing of
bills and prove documents such as Accounts file of
. ’Qz——ﬂ"‘
N/’/ p)
Vipan Nanda
General Manager, NF Railway

D-4, D-5,
D-7 to D-10,
D-16 to D21,
D-25 -

D11 to D-44

D-31 to

D'33DD‘9|D'1_0
, D20,
D-21,D-23,
D-24

D-23,0-24,
D-11t0 14,



% CAO (OL),
N.F Railway, Maligaon.

Shri Satish Das - Acctts.
Clerk,0/0 the FA & CAQ
(o) , NFRaiway,
Maligaon.

- MIs. Precision Casling v
claimed freight increase only for pig iron allocated

‘bils, bills of the caﬁtraclor. signiatures of the officlal

who processed and passed the bilis and state that
M/s. Precision Casting m{wmwﬁ d
claimed freight only forpig iron allocated on VSP
and that the bills were checked and passed by the
accused persons. '
He will prove the process involved in passing of
bills and prove documents such as Accounts file of
bills, bills of the contractor; signatures of the official
who processed and passed the bills and state that
and Engineering Works had

_on VSP and thal the bills were checked and

Shri. Retnasanu  Das,
Manager ( Marketing)
Rastiya Ispat Nigam .
Ltd., 1 A.J.C Bose Road,
Kotkata-20

Shri_Sumit Deb, Branch

Managef, Rastriya ispat
Nigam Ltd.; 1 AJ.C Bose

Road, Kolkata-20

Shri M.CMalaker, Seniof
Section - Officar, -Central
Stores Accounts (Blks),
Olo The FA & CAO,
N.F.Rly., Meligaon.

Shii A. Rabha, Accts.
Asett. CSA (Bills); N F.

{0 Shri Kamakhya Prasad
Chakraborty, Sr. Asstt.
Chief ‘Cashier, Cash & -
Pay OfﬁCO, N.F;R‘Y.

{1 Shri K. Satish - Baby,
“Assit, -Vice Presidént

Certified to be true copy

(J- ‘PUQ kayas[hu)

Auvocate

passed by the accused persons. o
He will state that Mis. Precesion Casting &
Engineering Works, Howrah did not purchased pig
iron from VSP and that the copies of the invoices
submitted to N.F.Raitway by the said firm were not
issued by VSP rather these were

He will state that Mis. Precesion Casting &
Engineering Works, Howrah did not purchased pig
iron from VSP and that the coples of the invoices

_submilled to N.F Rallway by the said firm were not

issued by \(SPr,_rathe‘r these were fake and forged.

He will prove the bill file of M/s. Precision Casting &
Engineering and state that the
@Mgﬂ_ tha hills properly.
which was not aue.

ana passed the bills

He has proved the bills in question and the writings
of the individuals and their acts in detail.

He will prove the enlries showing the cheques
recelved from CSA (Bills) were received in the
Cash & Pay Office and slate that the cheques
were collected by hand. On the basis of paid Alc
payee cheques he also stated that the cheques
were encashed by the accused firm in their Alc.

He will prove the payment of bill amount in the

— S

Vipan Nanda
General Manager, NF Railway.

e s i -

fake and forged.

accused person did

D:31 to D33

D-11 to D-14.
D-31 fo

D-33,0-9,D-10

, D-20,

D-21,D-23,

D-24 b

D-15 to D-19
D-26 to D-29

D-15to D-_19
D-26 to Q-29

D-4, D-5, 0-7
t0 D-21, D-25

D-11 to D-14
D3t to
D-33,D-9,
D-10, D-20,
D-21,D-23,
D-24

D-34 to D-38

D-23, D-24,
D-43

/ w



(Operation); H. B. Sarani
Branch; The Vysya Bank
Lid, - Caleutia -1, West

{2 SbﬂCK Satkar, Asstt.

eheral Manager,

Resefve. Bank of indla,

15, Netaj) Subhas Road,

Cakutia 700 001, Wes!
Bengal

- SriRobin Deka,

= Dy.CAOIT, NF Railway,
Maligaon.

béﬁk" Alc. of Mis. _precision  Casting and-
Engineering Works.

He will prove the payment of bill amount in the
pank Alc. of Mis. Precision Casting an
_Engineering Works. - -

He il prove  sending of letter
No.PNO/SA/BIIPWF/84-95 dtd.21/6/94 to
G.M(Track), NF Railway on being put up by

s/Sr.AK.Sarkaf, AAO/CSA and D.K.Baruah,
§rSO requesting to obtain clarification from

Mg e A T

D-23,D-24,
d D-44 '

" D-46, D-47.

Rallway Bodrd the type of documentary evidence -

desired o be submitted by the party in original for

making payment. of-freight bills, and whether the

. freight bills submitied by the party could at all be

admissible for -payment since it was felt to be

" abniormally high.He will prove that one Invoice of
WS Precision - Casting . was sent to VSP for

{4 Shi ~Bhagwan Dss,

Inspector, CBl, ACB,
 Guwehai

46 . B.S.Jha, Inspector, CBl;

ACH; Guwahatl - .

46 “Ghd ;- Ramesh . K.

Churiwel, Utkalmanl

Burd Bazar, Kolkata

Certified to be true copy

(j PUIkhyasrhu)

Auvocaie

verffication afler passing and payment of the freight
bills.

He will prove the Part Investigation done by him'

and tt_\e:statements recorded by him.

He will prove the facls disclosed from the
 investigation

Alc. opening form and state that Shri Pradip Kr.
 Engineering Works.
- Vipan Nanda ,
General Manager, NF Railway.

He will prove the initials and photograph on bank

D6,39

Gop'a‘.”'ﬁaondhy.-"Saranl,' Churiwal wasthe Mdof Mis. Precision Casting & -



. STANDARED FORM NO.5 MEMORANDUM OF CHARGE SHEET UNDER
- RULE 9 OF THE RS (D & A) RULES- 1968. |

-NORTHEAST FROINTER --RAILWAY

OFFICE OF THE
GENERAL MANAGER
- GUWAHATI-781011.

NO PHO/AD/RC-cO 21,23 &« 24(A)/ ' DATE: 5 -1l — 2003
/97 SHG/AKS ;

#,

MEMdRANDUﬁ

" The undersigned propose(s) to hold an inquiry against SI\ ri AKX, Sarkar, the
| thcn AAQ/CSA,iow DRM/RNY under Rule 9 of the Railway Servants (Discipline and Appeal)
‘Rules, 1968, The substance of the unputatlons ‘of misconduct or misbehaviour in respect of -

which the inquiry is proposed to be held, is set out in the enclosed statement of articles of

'charge (Anncxurc-). A statement of imputations of misconduct .or mishehaviour in

supportof each articales of charge is enclosed (Annexuxe-lI) A list of documents by which,
and a list of witnesses by whom, the articles of chargc are proposed to be sustained are
also enclowd. (Annexure-II & V). B _

\ .'2. nhri A . sarkar, I)5‘1‘1/ RNY i hereby informed that if he so_desires, he can
- inspect and take extracts from the documents mentaioned in the enclosed list of documents
(Annexure-Ill) at any time during office’ hours within ten days of .receipt of this -
 Memorandum. For this purpose he should -contact the undersigned =
‘ 'N.F.Railway mahgaon, mmednately on recelpt of this Memorandum. o

1
i

3 Shri AK. Sarkar . i further informed that he may, if he so desires,
- take the assistance of any other Railway servant (who satisfies the requirerhents of Rulé
. 9(13) of the Railway servants (Discipline & Appeal). Rules, 1968 for mspectmg the
- documents and ass:snng him in presenting his case before the Inquiring Authority in the
evént of an oral inquiry being held. For this purpose, he should nominate one or more
"persons in order of preference. Before nominating the assisting Railway Servant(s),

Shri AK. .Sarkar should: obtdin an undertaking from the nominee(s) that
he(they) is (are) willing to assist him- dunng the disciplinary proceedmg,s The undertaking
should also contain the particulars of other cases if any, in which the nominee(s) had

'already undertaken to assist and the undertakmg should be furmshed to the undersigned,
. alongwuhthenommanom - _

‘ D MMWP . ‘("‘"y}‘“ K""%’Z_’;{' /‘" W ?ontd'to Pége 2.

) trakodh hmys WS
5%3 i g -

"mﬁecn to br rr ' |
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the Inquiry ex- parte.

. To .

U 2

4. 3shri AKX, sarkar, is hereby directed to submit to the undersigned a
written statement of his defence within ten days of receipt of this Memorandum, if he does
not desire to inspect any documents for the picparation of his defence and within ten days
after completion of inspection of documenis. if he desires to inspect documents,and also-

(a) to state whether he wishes to b heard in person; and

- (b) to fomish the names and addresses of the witnesses, if any, whom he wishes to
call in support of his defence. a :

5. Shri A.K. Sarkar,DRi/iNY s informed that an inquiry will be held only in
respect of those articles of charge as are not admitted. He should, therefore, specifically
admit or dény each article of charge. ' .

6. Shri is further informed that if he does not submit

hei- AKX Sarkae, ,
his written statement of defence within the period specified in para 4 or does not appear in -

person before the Inquiring Authority or otherwise . fails or refuses to comply with the
provisions of Rule 9 of the Railway servants (Discipline & Appeal) Rules, 1968, or the
order/ directions issued in pursuance of the said rule, the Inquiring Authority may hold in

7. The attention of _Shri A.X, Sarknr DFM/RNY s invited to Rule 20 of

the Railway services (conduct) Rules, 1966, under which no Railway Servant shall bring or

 attempt to bring any political or other influence to bear upon any superior authonfty to

furthei his interests in respect of mattérs pertaining to his service under the Governtent. If
any representation is received-on liis belialf from another person in respect of any matter
dealt with in these proceedings, it will be presumed that Shrj A.K. Sarkar . i
aware of such a representation and that it has bgen made at his instance and action will be

taken against him for violation of Rule 20 of the Railway Services (Conduct) Rules, 1966.

- 8. .'I_‘he receipt of this Memorandum may be ackhowledged.

‘.Iinclo:_-:;Ahnexmm-l,H,m,&IV- E ' \\»/’/”{?‘:—:»

% o o ( Vipan Nanda )

i S SR © General Manager
. : , N, #, Railway/Maligaon.
| c S

Slui/Sxyt.-A-K- Sarkar, the then AAO/_CSA‘ o
; ‘now DFM/RNY, K,F. Railway )

(Tl;rough mM/Réllgia S ) '

Tevtified ta be trus ¢nav

. Parkayarttia, 9 ‘ ~,
AHV\J\...(;‘ B : A o
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Annexure-1

ARTICLE OF CHARGE AGAINST SHRI A K. SARKAR, THE THEN ASSISTANT
ACCOUNTS OFFICER/ CENTRAL STORES ACCOUNTS IN THE OFFICE OF THE
FA&CAO, N.F. RLY, MALIGAON, NOW DIVISIONAL FINANCE MANAGER /
RNYJ N.F. RLY

! Py
3

Article of charge:

Sri AK. Sarkar, while posted and functioning as Asstt. Accounts Officer/ Central Stores
Accounts, during the period 1993-95, in the,office of the FA&CAO, NF RLY, Maligaon
committed gross misconduct and failed to maintain absolute integrity, devotion to duty

~ and acted in a manner unbecoming of his position, in as much as he passed fraudulently

07,13,11 & 04 Nos. of escalation Bills based on increase of price of pig iron by Vizag
Steel Plant (VSP) preferred by M/S Marcandy Prasad Radha Krishna Prasad Pvt. Ltd.

(M/S:MPRP) M/S J.D. Casting androrging vt iid. (M/> JULY) M/ _Yrakash

E_g_mg_grgg.ﬂo:ks—(WS—EEﬂl and M/.S Beget Casting and Engineering Co. (M/S -

BCEC) in terms of Railway Board’s price Circulars Nos. Track/21/92/0103/7 dtd.
15.7.93, Track/21/92/0103/7-pig dtd. 29.9.93 and Track/21/92/0103/7 dtd. 20.4.95, for
supply of C.LSleeper Plates to NF Railway against their respective Contracts of Tender
No.Track 16 of 1990, even though relevant pig iron invoices of VSP were not
attached/submitted alongwith the said Bills in support of the claim, which were a must as
per the conditions of the said Circulars and thereby making fraudulent payments to the
said Firms M/S. MPRP, M/S JDCF, M/S. PEW and M/S. BCEC for a total amount of Rs.
1,08,02,235.00,Rs.75,34,886.00, Rs.37,76,853.00 andRs. 11,32,785.00 respectively.

. Thus by the aforesaid acts of omissions and commissions, Sri A.K.Sarkar failed to
maintain absolute integrity, devotion to duty and acted in a manner unbecoming of his
position and thereby contravened the provisions of Rule 3(1) (i) (ii) & (iii) of the Railway
Services (Conduct) Rules, 1966. ,

—

( V' N&wdo.) :
Om[n-F Ry

i

'.7’Tiiﬁ€ﬁ tn h" Yoy, |

(J P\‘“kt ur’r';_

=iy

Rk AR

E
i
f

e e "



-

Annexure-11

STATEMENT OF IMPUTATION IN SUPPORT OF ARTICLES OF CHARGE

AGAINST SHRI 'AXK. SARKAR, THE THEN ASSTT. ACCOUNTS ;
OFFICER/CENTRAL STORES ACCOUNTS, IN THE OFFICE OF FA & CAO, NF
RAILWAY, MALIGAON NOW DIVISIONAL FINANCE MANAGER, RNY, NF
RAILWAY

. % 1. Whereas, itis alleged that SrrAK Sarkar, was posted and functioning as Asstt. %
Accounts Officer/Central Stores Accounts durmg the perrod 1993-95, in the Office of the y

FA & CAO NF Rarlway/Mallgaon

L S l 2 Whereas, itis alleged as under
L4 ; i
I i) That, Contract/Supply order Nos Track 1/21/91/0101/7/50747 dtd. 19.7.91,
Track-1/21/91/0101/7/50702 dtd. 22.7.91, Track-1/21/91/0101/7/50720 dtd. 19.7.91
andTrack-1/21/91/0101/7/50742 dtd. 16.7.91 were placed on M/S Marcandy Prasad
Radha Krishna Prasad Pvt. Ltd. (M/S. MPRP), M/S. J.D. Casting and Forging Pvt. Ltd.
(M/S. JDCF), M/S Prakash Engineering Works (M/S.PEW) and M/S Beget Casting and
Engineering Co. (M/S BCEC) for manufacture and supply (MG for NF Rarlway) against
- Tender No Track 16 0f1990. .
, L) That the Contract Orders placedon M/S MPRP and M/S JDCF Ltd. were
" amended vide Amendment No.3 dtd. 18.5.92 and 30.1 .92 respectively and an Additional )

Order ded. 21 3 94 was placed on M/S PEW.-

C m) That, by combining the Orders, Amendments and the Additional Orders, M/S.

MPRP was to manufacture and supply 4440 Mits: (i.e.,MG-2325 Mts, & BG-2115

Mts.)M/S JDCF, 2885 Mits. (i.e. MG-1060 Mts. & BG-1825 Mts.) M/S PEW, 1364 Mits.

L (i.e. MG-560 Mits. & BG-714 Mts.) and M/S BCEC was to manufacture and supply 595
N - Mts. of MG toNF Rarlway S

Liv) That, for manufacturmg the Cl Sleeper Plates agamst the aforesaid Orders,
the allocatrons of pig iron was made to the sard 4 Frrms on IISCO.

. v) That, against the aforesaid Orders, M/S MPRP manufactured and supplied
2260 556 Mits.of MG and 2102222 Mts. of BG C.I. Sleeper Plates and preferred 72 Nos.
of " .

N—""‘”'—P
( V' vowde )
gm//vfp/é/y '

re'*imeo to bc un/.,/,),

(:J.i.f’;.ul; a y £3 ~la§,}_ ,

© o Auvolut:




%pply Ih!h MIS IHCE, MIS PEW and M/S BCEC also manufactured  and supplicd

© 2808. ‘572 Mlq n(m 264 Mts. and 510,151 Mts. of C.1.8lceper Plates and preferred 45, 21

¢ e

anuel ll Nos. ul Qupplv Rills respectively. _

vi) llml .N per € “Yanse 6 of mi: Special Condition of the Conlyacts, the said 1irms
were cnmhd lo ;,cl llw hunhl of incrense and deerense of price in respeet of the CLLSleeper
Plates mmml.ulmul xmd supplicd by fhem (kpuulmr on the increase mnd deerense of the pig
iron . pmvulul the ¢ A Slecprer l’lulu manufuctured by the party coneerned were inspected by

RITES. aﬂcr 15 d.\ye from the date of revised pr icc of pig iron came into effcet.

1.
vii), llm! ||S( O, Bumpm muu\ecd the pnu, ol its pig iron and accordingly the

lewuv
'mtk/ZI/‘)Z/ﬂ“Nf] (lld 26/391. r.‘ S
. vm) Ilmt in terms of the qmd |n ice. € iucnlme of IIS(‘(,). issucd by the Railway

-~

|ln.ml M/q Ml’lll’ M/q JDCE, M/S PEW 'm(l M/S H( I( pu..lurul 63, 30,9, and 13 Bills

ol ncmml ul' csmlmmu of puu of pm mm ul llS('(l nd were aceordingly paid

RQ‘AR l6.244 ()7 Rq 20, 7h RS0l R< 13 58 \77 N .md R< 7 14,098.49 respeetively.

<

issued 'pm,c < m:nlnr Nos, h.uk/2l/‘)2/0|()1/7 didt. IS/’N‘H “inck/21/92/0103/7-pig dud.
2')/‘)/‘)1 mul lrmkl2|/"2/()l01/7 Al 20/4/‘)5 llnq mm,.wc, of price was o he npphcnl)lc to
the- mmmluumvm nl ¢ |hiw|vu I‘lulv-a. wlmh were .|||uum-d pig iron on VS and on

pmdm,lmu ol mvuucs in support of such, qupp!yk I.mn

- Xy |I|.|l in terms of the said price Cire nl s of VSP, issned by (he Railway Board,
M/S MI’RI’ M/\ JDCE, M/S PEW andl M/S BCTC pwluml 0. 15. 12, and 4 ese alation Bills
nmmml’hg_ |u Rs. | 24.05.941.00. Rs. ‘tl 23371000, Rs.39 00658.00 and Rs.11,32.785.00

rc':pccl!vdy on .|ccolm| of |Iu, (hliutnco of. Lsullnlul pmc of pig iron of M/S HSCO and |haﬁ

of M/Q V‘W smc 'ﬂao muc:mc in the price of m;_ n«m ol Vﬁl' was more in comparision {o

Ilu. incrense nl pnu: of pig iton of HSCO. eventhouph the said Firma had not taken delivery
ol pig iron Imm VAP for manufacturing ol CSleeper Plates against th( Contracts in

question, xmdzw( ve not entitled for VSP csealation.

( \VE& Nowdo.)
Tm(n-F RYy

- Caiibed to b(\i"“/,
(. Purkayusii'2)
Advocste

&

ﬂn.ml msm.d price  Circular Nos. l|mk/2W‘)D[()I(R/?/HS(() dd.22/4/92 and -

w) : “1!;:1! llu.ﬂmu. ot the pig iron ol VSI’ huug‘ “incrensed, the Raitway Bourd -



-

g “
o s,
VNk/R{'s-13-16/00,
2
xi) That, none of the said bills contained supporting invoices (o prove the supply

of pig iron from VS and as such the bills in question, shordd have been held ap/rcturmed (o
the said Finms. V

ity That, the C.LSleeper Plates manufactured and supplicd by the said Firms
. against thicr Contracts in question, were inspci'lc..d by-RETES prior (o (he dates the inerease of

price of the pig iron of VSP was made effective.

xiii)  That, Se.AK . Sarkar dishonestly s with malafide intention finally passcd 7
Nos. of bills mnmmling"i'()‘Rs.l.(18.()2.235.ﬂ() ol M/S MPRP; 13 Nos. of bills amounting to
; - . Rs.75.34 880. 0() of MI/'s' JDCE 1] l ‘Nos. of bills mnmmling to R8.37,70,853.00 of M/S W
and 04 Nos. (ifh|"< mmmuluw fo Rs 1132, 785,00 of M/S BCEC.afier the said bills were
pmu,vsul :md p.n«ul by Sn I)hucmlm Kum.n Rmmh the lhuu Sr.SO/CSA nml in two
m':lxmu,c in wcpcu ul M/S MPRYP Ivy Sri. N.n.lyml Sengupta, the then Sr.SO/CSA, knowing
hllly well that the covering invoices in token ol having purchased the pig iron from VSP were

N\ N - o oo - ' . -
@ "ot dttached/submitied. the detnits of the hills finally passed by hio ove as under :

no . MISMPRP |
Si.No. | ¥8P%s escaintion, il Nos. Amount
T MPRINFRIESC/037/94-63 dvd. 20/5/94. T Re8 47,003
2 2. MPRIBNFRAESC/04/54-53 ded. 26/5/54, R8.14,35,154/-
3|3 MPRPINFR/TSC/03/94-93 did.20/5/94, T Rs598905/-
) A | MPRINFIZOLPIGH) | 7949373 1itd. 337394, | Re320,0717-
S | MPRPINFRIGUVESCAS B0 dul.ldioms. | Rai9,i3,568
6 | MPRP/NFR/VA-OF/SC/01 didd.id/4iod. - © T R37,09,236/0 T
7 Mmzwm RTASCH2/95-96 . d/nzms . T ERRTIRGORTT T
: Tatal -1s.1,08,02,235.00
b MUS IDCE
— R e e eeme e e e e
SkNa | VSP's csealation BRIt Nos. “ 1 Amount
U] L SBCENIRASCAN93-94 dd 3003704 C | it i4,33167.00
‘ 2| 2 JDCENFREST03/93-04 did. 20/304 | R5.5,62,339.00
\% VO AIDCENFRARCOIALSE did. 20304, | itsd,04.172.00 )
: 4 LIDCIFNFRIOLAOTO5-96/3 ded 217468 .+ ['Re.6,44,789.00
8 JIDCENERAVOLNIO5-06 did 217405 . T Re751,207.00 7
0 T IDCENITRATESTH3-56 did. 32/6/95. [ Rs1947233.00
7 | IDCEHNIFR/ESCAS-96/01 did 2/0/03 | Rsd,33,05300
R IDCENFR/ESC0794593 did 38344 ° 770 7 T 'Re4,75.598.00
8§ TIDCENFIGESTRGHA-63 did 38/3/94 | Re4.30,032.00 °
C\/, NO\hd'QJ
)
“aiied to be trus o j ' Dml N-F

.

. Purka,\;ga,;.g)
Auvocaiz ; ™

R

—

P L P R T



Pt

B/ Np kRS- T 3= TR

i Linde I-/NI RAESC /(H/‘Mdld 28/3/94 Rqsm (690.00
Rs.2.10,447.00

i T IDCENFRIBGH2/TSC/VEPA did. i9/i1/93
| 2s.1,87,252. o0 T

VT IDCFINE R/n(./ozn ISCVEP/A did 2571193

TV IDCENE PFRAGO2AISC/V SR did 30711793 Rs.96,007.00
‘Toial : - its. 75.34.886 00

c. = M/ISPEVW

Gi.No | VEiP's escainfion iiii Nos. /\m(}imi
its.1.67,008.00

R PEW/BGIAMAESC/FigAICAT ¢ did.24/mm44 | 08.00
PREW/BGIAdAIOATSC Vg TC/STI05 (did.24/5/94 R=.1,67.00800

2
1| PRWNE RIAGGUTSC/R did. 20/10/4 RRs.1,79.901.00
4
g

PEWABGAddU94/1: §UBiAICATH did3iiomd it5.2,51,8062.00
_______ 1B FWNTIUESC/O4-03 did. 20/3/95 | Rs17.38, 982,00 |
PRWNTRAISC/ 1704 did. 2075795 Re.4,13,205.00

—~
hd !

7| PTWNF FRIAQAOARTSG il 1G-S/ did, svieid 7| Re1.27.130.00°
ERRL WA A4/ dud A70/04 | i 1.67,599.00
§ | SWRGUAAID4/ dtd.dioro4 Rs.232.424.00
io | i WIBGTAddIFIA/ESCI e/ C/SULR dud.0/7194 | Rs. i BOOT500
i I'I.W/I}(:/Addl/%l()l dtd. 1 6/594 Rs.1,19.950.00 )
N Total - its. 37,76,853.00 . -
4. MEBCRC. o . [ - o
Si.No VSir's escainiion ili Nos. ) | Amount __M_WT
“RadR0.RR2.00 ]

HCHCINIR/SC C/9/03-H4 dud. 1672794

N
2 BCE WCINE R/LS(‘I(M/‘M 95 dd. l()/’i/‘M Rq [} ()| 835. ()()
i

4

1is.1.01, xmm
its.4.39,233.00
its. 11.32,785.00

said bills iit

HCICNIROA ‘H/I'h( 01 dtd. 0/divA

m ‘T (‘7N| i/ 171560 705-90 did. oS
) X Mui Coa

giv) - that, Su A K. Sarkar (hxlmnwlly o justily his pzw:m;, ol the ¢

afler |m<qm;_/p.|ym(,n|
eK-U/2UOUMOLT/50747 did. 117394, under mh

respect of M/S ’MI’RI’. subscguetly entertained  but wnhmil

- NoJ T
then Desk Officer. R
y M/S MI'RP was procurcd from vSsP

acknowledgement  one hogus fette
sipnafure of i chl!lmpul Singh. the .uhvny l!mml which certificd to lhb

L"L‘L' (hat v:rlnm qmmhly of pig iron uumumul 3]

ngninst .tllumlmm and nnother bopus - letter Nu Track- W2H/010101/7/150747 il 2‘)/‘)/‘)‘3

.M. Bosetlic then Track \\lppr ()lh(u also under the signature of u\tc

ation, should ht paried to M

l‘m'\vnrdul Iw
Bhopal \nm_..h |||u|lmum;, Hunt he eseal

fucl that !hc L 'ﬂccpu |’l|i|m were H"*l“ ( Qu! hvlmc or afler the receipt of the pigiron.

‘ (Ve nondh)
Gm|n-PRY ,

o niudied e

i;j- PU:I\'AL': : - . )

RIATVA DRI

/8 MPRP irrespective of the

. - e — e et e

b W LA T

R o e s e
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SITT b 3, e o
ettt B T ORI




ST PN
SURCE - MO Sy X SV

v l",ctnl\i'.i‘iu/Nj'.kllu}':i 11 fonin,

|lm|. sl /\ K Skl to fuatify hig poesing of the Iillse by resptet off M/h, i

0 )
nlu(ulm o gome bogug/forged pig fron invoices ol VS" ’

IDCE and M/S PIEW subsegquently
nor npaingt Ruilwny Boord altoentions and by respett of M/ﬂ I

which were ol dssued Hom VRSP
whichi wore ol lsqnu]

BOCHC nlso subatguently eitertnined some pip fon tnvolees o VP,

upainiat Raflway Bourd afloentions. i

. e . . Y
eel) Pt prvinents of the aabd bitls Anied been mnde by SHEAK Smkor vide A/('if:f:
i

§

nyces RN, Knlkum tl\uwc Nog. 066256 Hd, Vo/M4, 050442 A HAZ1205, VOO IR Ui /579454

g and  0SOU22 AL 27/6/95 Lo
did. 9120, u’m»!t)s did LS/, 00338

ik 1 3744, ummn A 07595 wd 050021 dd.27/7/95 o M7 IDCE, chegue Nos. 06648

,W i, 17794, Woev2? 21194, BT dtd.nn/'m. OBORSY U, 28/9/04. (mmtﬁ'

A 1s7E 04, QA28 did 1o/ il 49108 i, 247305 o M/S I'I'W ntul bhb('“q
D621 1 did 1/5704 nnd 049455 did. RA6/95 A
i

Nuog.05 1704 diel, (8727904, 066179 dhl.h/ﬁ/"'l.

M BOTC
- Phus, by the afinesald aets ol s
bund firiledd o mnkntadn nhsofule

ong mn! commisalong on the patt of -
|

StlA K Sarkar reveled that he Integrity devotion to duty m\t

deted 1 o nnnner unbeeoming of s position wid Micrehy contrvened the provistons nl _____,;'
Rusle J(l)lll) (Hy & (i ol the Rallwny Serviced Condued ) Rules, 1900, : ";,' ’{
S | : ' ‘ A

: : &

. -Q,:" : : | N'//Z s
G ey ;
. [pm] N-F m ‘“

-0,
-

-

.t

,W'ﬁ

 Certified to be 1.2 vuy, o | -
(J. Puikaygstha)

- ) A Vvolua:

M/S NPRY, (hulm Now.051276 died.26/11/793, 05121 4
ANl 284S, 040445 did. 710095, HoGs4N3
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ANNEXURE-III
| iist ui’ovi«imN--lim-nmvulxtry in - ok
| ROA apnins SrLA K. Sarlen
St | Name of the documents st of e evidence
: No. || i : : :
: | /\llm;:ilk)n order no Liack/2 V01T this will prove the allocation of 990 Mits. of plg
; i 17/12/91 al page nos 180 R BT of fton on HGCO o MIS MPRP agalnst thier
# Alocation Tile no Teack/2 10001217 Conlinet of Tende no Track 16 of 1990 for the
MR 6/I01(71) , C o fguater s o March'92 signed by [

SIS MChoudlnny,  the  then  Desk
Officer/ hrack Railway Board. '

i | 57 | Aliacaiion order no.vack i im01i217 | ihis will prove the aliocation of 693 Mia. of pig | *
el 2714792 al paga ho. 185 of the samn fton 1o M/S MPRP agalnst (hiet contract ol
1 Allocation Iilé : Tendnt no 16 of 1990 for the quatter April to
| no k- 21020001207 MR no 6I01(70) | June92 and July to Sepl.'92 for 693 Mis. slyned
- - A L by SHSMChoudhury.
: 4 | Affoention order no. frack U2 U2011217 Ihis will prove the aliocation of 3807 Mls. of plg |-
; ’ 1 did. 1710092 al page no 154 of the same hon  lo. MIS -MPRP against thelr contract ol
i \y,»\ 1 Attocation fite mentioned al slno 4 above. f feder no 16 of 1990 for the  quarler uplo
§ ‘.. e o - | Manch, 1993, signed by SiL.S.M.Choudhury. .
F§ 4 | Allocation order no Tiack- 12102011217 | This will prove the allocation of 2,284 Mis. of piyg | ~
; N dicd. 11693 al page n0.396 of the same hoi o MIS MPRP against: thier conlract of
1 _ [Mdlocation lile menlloned ot Stnnd Aendet no A6 of 1990, for the quatter — upto
CAnbove, | Sepl9dsigned by SILSMChoudhaty. -
§ | Aoealion onder nodrack- 1210031217 | This will prave (he allocation of 1415 Mis. of pig |1
. 2417/ selzed " tiom the | hon on NSCO o MIS JUCE against thler conlracl o
‘gnpmsmﬂn!iven! M/IS JDOE MIne of tonder no 18 of 1980 for the quarler
Sy Septot and Ock Dee. 91 slgned by
. uil .M .Choudinny, the then Desk Olfieer/hinck, | o
B . R ] Raitway Bomd. o P
6 | Atlocation aider no_Taeki2 M HOE D217 {hiies will parove the allocation of 440 Mis. of iy
dATH211 ol paga nos 1RO & IR ol Tt on N8GO 10 MIS JDCE agalnsi thicr
Aocation Tin no. Teackf2 V1217 MIR | contiact of tendar 10.16 of 1890 for tha quatter
nGIOH7 ). , Jaun b Mineh, 1992 signed by
I ks : ' . _ SiLS.M.Choudinny. L
7 |:Allocation onder ne Liack - W2 21004217 ifits will prove the allocation of H180 Mis. of ply
; - | et 2111792 at page no 495 of Nilneation froh on 1SCO40 MIS JDCEagainst thier conltact
(NS filn . ,' ol lendet no 16 of 1990 for the quatter
' C 1 oy, Tiack H24M2108 1207 MI o B01(70). | Aprdl e, 1992 July -Sepl.92,slgned by
' SILS.M.Choudinny. i

& | Allocation arder no. ivaek- 12102081247 | This will rove the alfocition of 865 Mls. of ply
el Q81797 al page no BN of ~ame fron on 11SCO o MIS JDCE against thier contract
Alloeation e mentloned ol Sinot [ ol tandor ne 16 of 1990 for the quarloiupto

_ [aboveMRno GO - Maneh, 1993, signed by Si.S.M.Choudhury.
4. | Alideation order no.Tiack- 121921011217 P his will prove the allocation of 1038 Mits. of plg
;L 217493 at page n0.279 of the same Fionon NSCO to M/S JDCF against thier

‘ _‘ AMocation lile mentioned at Skno 9 conteaet of lendor no.16 of 1990 for the quarier
;lhrWO.MR.tlﬂ.Gl()l(lﬂ)_ _ uplo Sept 03, signed by SiLS M.Choudinny.
N Rt o S : !
T ‘.
. . N "= ! |
Lol . (V- Nowdla ) ‘

Trm NP RTy

Certified to bé fr;‘QQ:CUp,
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“Aioeaiion order no.Trackia 19 110112/7
dld.17/12/91 al page nos. 180 & 181 of

Aliocation file
no.Track_lZ!lQllO'l 1217 MR.no GI01(71).

Aiiocalion order no. Track-if2 1021011217
did.24/12/92 at page no.256 of Allocation
File " .

_abqygi.MR.ug.GI‘(ﬂ(?O).

| Allocaiion order. o
| o Track-1721/0101/50720 did.25/3/94 at

| did7r12091 ol

Allocation order no.Trackl2 (91011217
| did.17/12/91 al page nos. 180 & 181 of
| Allogation file " - ' ‘
| ng;Tyackl?j)_Q!lU {1217 MR 0.6 1)~

: I '\O.i'

-{no

o Track-1121/9210112/7 MR 10 6/01(70)

Y Aiiceation oder no rack- 1121192011217

did.2/6/92 at page no.59 of same
Allocation file at SLno.13

page, no.85 of Conlractfile . =~ .

no.ujack-‘i_fz_flrom-1/50720‘MR.no.9/01(5).‘_

H
i i

Leilér no.iiSiplgiRaiiway Board/6667

4 L ' ‘ .
S!!.S}.B.B:istl.Dy.GM(Mmkeling)lISC(),!<0|

| kata ‘at page nos. 171,172 & 173 of

Allocation file -

,|i0.T§fé9!<]21191[0_1_12!7.Ml3.g1q.(_3/01(7v}).A“:,5__"3"";, e
T This will prove the allocaton of 116 Mts. of pig

| Aliccation order no. Track- 1121092004277
| di216/2 at page no.59 of Attocation file

!

rack- 1121792011217 MR.n0.6/01(70)..

i . . R
ro s - B

| Aiiocation order o Track-1121/02i011217
|.d1d.2/11/92 al page no.189 of Alloc:ation

file, : »
Track-1/21/92/0112/7 MR no 6/01(70).-

i
H
I

I JRS S P S R
Allocation order no.Track-1/2 11921014217 .

digh. 1710792 al page no.154 of Alloeation

i
'
P -
{
1

Certified to béin ' :x‘ﬂ‘,i . |

N\/‘
. \ .
. . ¢
. O P
¢ QR
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This will prove the allocation of 275 Mis. of pig
iton on ISCO to M/S PEW against thier contiacl
of tender no.16 of 1990 for the quatter Jan. lo
March, 1992, signed by S11.5.M.Choudhury, the
then Desk Officer /Track,Railway Board New
Delhi. e
Piris will prove the allocation of 1071 Mis. of pig

L iton on 1SCO to M/S PEW against thier contract

of tender no.16 of 1990 for the quarter uplo
March'd3, s?gned by Sni.S.M.Choudhury.

iron on SAIL to M/S PEW against thier conlract

1 of tender no.16 of 1990 for the quarler

Apiil-June, 92 and July -Sepl.'92, signed by

| sit.S:M.Choudhury. -

This will prove the ilocation “of 642 Mis. of pig
iron on VSP to MIS PEW against thier contract

of teider no.16 of 1990 for the quarter uplo
Jung_.?QQﬁ; purportedly issued by

'S(i.B,_.Mn7.1nndmpDY_,Direg;lor/TracklRailway,Boar‘

Ths will prove e - allocaiion of 3114 s, 1415

I Mis. and 876 Mis. o MIS MPRP, M/S JDCT and

“{ MIS PEW agains! thier contracts of tender no.16

of 1990 for the quarler July-Sept91 &
octbecl.

~Lion an 11ISCO o WIS BCEC against thier
“{eontiact of tmidn:r'no.‘mol 1990 for the quailer

JJan-March, 1992, signed by Sri.S.M.Choudhury,

{ithe then Desk Officer/ Track Railway Board,New

Delli.

This will prove the allocation of 174 Mts. of pig
“honon SAIL to MIS 'BCEC against thier contract
" of tender 10.16 of 1990"Tor the quarler’
April-June, 1992 and July-Sept.'92, signed by
siSMClovdury,
“This will prove the allocation of 174 Mis. of pig
iton on 1SCQ. to M/S BCEG against thier
contract of tender n0.16 of 1990 lor the*quarter
-April-June, 1892 and July-Sept.'92, signed by
81i.5.M.Choudhury. '

This will prove the ailocaiion of 255 Mis. of pig

it on 11SCO to MIS BCEC against thier

N—"" %
(v mense)

G | E-RY

Tiis wil prove fhe aflocation of 195 Mis. of pig




Zxrtided to by 3:,@:’ o
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file no.Yrack-1/21/92/0112/7
MR .no.6/01(70).

19" Ailocation order no. Track- 1/21/92/0112/7
did.11/5/93 al page n0.396 of Allocation
file no. Track- 121/92/011217

| MRnosOIFY. |
90 | Price ~ Escalation Circular ol
No.Track/21/91/0123/7MSCO
dtd.22/4192,signed by Sti.M Hingorani, the
then Dy. DiractorfTrack, Railway Board
available at page Nos.01 10 04 of the file
No.Track/21/91/ 0103/7MMSCO.
MR n0.6/01(68)

HsSCO

21 | Piice Escalation Ciewar of vsP No.
Track/21192/0103/7 did.15.7.93. signed
by: - SiiH.S Rathithe “then
Dy.l.)ilec!orl'lirack,Railway Boatd available
al  Page No.142 of lile No.

Track/2 92/010377/Pig. MR.10.601(R9).

95 | Price Escalalion Circular of 11SCO No.
T1ack/21/92/01037  dtd.26.3.93, signed
by, SiHS  Ralhi, - the then
Dy.Dheclor/Track available al Page No.9?2
of - file " No. Tiacki24/02  01037/ig.
MR.10.6/01(G9)

|-

"33 |Frice Eacaifion Cheuiar of VP No.

Track/2 19210 10377/edid 29.8.93, signed
by - Sii.B.Mazumdar the then

Dy.Dileclorll'tack available  al  Page
Wo. 174 of file No. Track/2 H2I0 10371,
~ MRno6R1(69).

S .4. - L e )
54 | Piice Escalalion Circular_of VSP No.|

- | Teacki2/9200103/7 dld. 204,95, signed
by  St.B.Mazumdar, - he

Nn.276 of file No. Track/21192/0 1037/Pig:
‘ MR.no,GIQI(GS)). L
| 28292

t

L .

. Q\/ Nw»da)

t

(e Purbay i 4

then:
| Dy Diector/Track  available 2l “Page

| Regisier, of il (COG) wed. 2991 o

contract of tender no. 16 of 1990 for the
quatler upto Maichv3, signed hy
S SMChoudhury.
This will prove the aflocation of 308 Mts. of pig
iton on 11SCO o M/S BCEC against thiet
contract of tender no. 16 of 1990 for the quarter
uplo Sepl.93, signed by Sti.S.M.Choudhury.
This will prove the price escalation of C.1.
Sleeper plates due to the increase in the price of
Pig on of 1SCO which allowed theC.l. Sleeper
manulactures o claim for price escalation on
submission of original purchase vouchers of Pig
hon from NISCO  against Railway Board's
allocation. This will also prove the effeclive dates
of the escalation of price comes into effect.  _
This will prove Ihe price escalation of C.|.
Sleeper plates due to the increase in the price of
Pig hon ele. of VSP which allowed the C.1.
Sleeper  manufaciurers 10 claim  for price
escalation on submission of Fig lron vouchers in
aupport of the claim. This will also prove (he
effeciive dales of the escalation ol price comes
S R ——
This will prove the price escalalion of C.l.
Sleeper plales due lo the increase In the price of
Pig tron etc. of ISCO which allowed the C.l.
Sieeper manufaclwers o claim  for price
escalation on submission of Pig Iron vouchers in
support of the claim. This will also prove the
ellective dales of the escalation of price comes
into effect.. T
This will prove the price escalation of Cl.
Sleeper plales due o the increase in the price of
Pig tron elc. of VSP which allowed the C.I.
Sleeper  mannfactiners o claim  for price
asenlation an submission of Pig on vouchers in
support, of the’ claim.  This will also prove the
effective dales of the escalation of price comes
inlo effect. ) L
This will prove the price escalation of C.l.
Sleeper plates due to the increase In the price of
Pig hron elc. of VSP> which allowed the C.l
Sleeper manufactmers lo clalm . for price
escalation on submission of Pig lron vouchers in
support af the ¢, This will alsu prove the
efiective dates of the escalation of prce comes
ntoeflect. . L T
Doctiments at St Nos. 25 to 36 will prove the
receipt, checking and passing for  payments of

Al the Esealation Bills of both 1SCO & VSP lo

S

G@.]N-P.erl




w

K2

~T7—

%, Reglsler oI B:II (CO-6) wel 1492
31.3.93,

March® 97
| '66 7 ﬁe'gnsler w.e i Decidd io Decidd.

33| co7 _g_g_ngler w.e. I. Jan/95 lo DoclJo
34 | CO-7 Register w.ed.Ocl '95 lo Marclv96.

35 | CO- 7 Register w.e. { Dec.'92 lo Mau Y3,

36 LO 7 Regisler w.e. f. /\pnl 96 lo Mm( h 97.

37 {Leller  No. ll‘%l(aM(S)/Vig/)M()

dld. 12/09/2001 of Sri. G. Ghosh, General

Manager, ISCO House 50, Chowringhee

Road.Kplknla_ - 700071,

R I S I,

Qne\}ka Order - Regisler{mmmbeting
| . .| Book) relaling lo Sleet & Fig hon,
1 | maintained hy  Sales
fico, IISCO House, Kolkata.
| sl Forwarding Siaiments of Rtm Lhtm
0111191 28/112/91, 22/01/92, 23101/92,
1 30/01/82, 20/02/92, 27/02/97, 1113192,
| 1313192, 76/319?., 1814792, 2814192, 6/4192,

‘, 1515192 25/5/92. $ 2316192, 2416/92,
1 2917192, - 2008192, 14/9/92, 2419192,

3/10/92 2210192, - 31492, mll)l‘l?
| 03112192, 28112192, ()3/2/‘1)% 12093,

2_2/3/93, 2'%['3/03 2505193, 316/93, B3,

27 j RPglsler of B ((OG} wel 1493 lo
131394 ':
28 Reg|sler ol Bil (CO- 6) wel 230 1|
131392 '
29 | Reglsler of Bill ((,() 6) wef 1494 1o
'31 .3.95. .
| 30 {R egl':ler of Bili (CO-6) wel 1495 1o -
131396, _
31| Regisler ol Blll((,O 6) w.el Apil ﬂl(‘) o

Division.  of

fhe said finn M/s Marcandy Prasad Radha

« L Krishna Prasad Pl Lid (MIS MPRP), Mis J.D.

Casliig & Fagineering Pvi. Lid (M/S JOCF), M/s

| Prakash Engineeting Works(M/S PEW) and M/s

Beget Casling & Fngineering Co.(M/S BCEC)

Doctments at SiNos.A0 to 42 will prove thal
dwing e period  1991.92, 1499293 -and |
1993-94, the following quantities of pig iron had
heen supplied to the 4 Firms mentioned as
under ;.

1. Mis MPRI 11,404 Mis.

2. Mfs JNOCF 3,767.25 Mis.
3. Mis PFW 1.275.04 Mls.
173.48 Mis.

4. Mis BCEC

i . - ' 3
’ ] '; ."" ' ' ‘”N///'éﬁ-;

i

Certified te, bc m Ry

(} Pu-K:yﬂ H‘ iy




d |

40 | Leller .

\

W

8111193, 1212194, 28/2194, 813194, 1713794, |
2313194, 44194, 6/4194 & 714104 {60
| sheels) of Finance Division, ISCO, I1SCO
| House, Kolkata. B ~
. No.BSOICAUMICI G699
dd.15.11.99 of Sh. Sumit Deb, Branch-
[ Manager. ‘VSP, Calculta along  wilh
Ammexures- o V forwmded by Sh. C. D.
Malhew, General Manager (MK 1G), VSP.
y _ \

¥

¥
i
P
i

!

-
v

anager, VSP, Kolkala.

42 gle;'no.m, consisting invoices. delivery

challans,  delivery orders.  weighment
caids elc relaling to supply of pig iron fo
| WSMPRPbyvSP, N

43 | File 024 consisling of invoices, delivery
challans, * defivery  orders, weighmnnt
| cands elc relating lo supply of pig fron {o
| MSMPRR Uy VSR

44 | File no.3/4 consisting of mvoices, dnlivery
challang, ‘delively ordets, weighment

.| s MpRp by s

45| File no.4/d “conisisting invoices: delivery

challans, .delivery oiders, weighment
cards, demand of registiation fom, paly's

'

Sectified to b i
N

09193, ANN93,  5II3, 61 0, |

| Tiack- 1121191010 1/50747
| Track-1/24/91/0101/7/50702  dated
r1especlively.

Lelier No.VSPIKOUMIKTGI2001-09/ 315 | |
did.15/09/2001 of Sri, Sumit Dely, Branch

cards éibi?té!ﬁlipg s supply wof, pig é'j":.'. fo.i ‘

i el R e

Documents al SENos.A3 1o 52 will prove lhe
following - _

(i) That,no allocation of Pig lion was made
for VSP to Mis Marcandy Prasad Radha Krishna
Prasad Pvi. Lid. & M/s J.D. Casling & Forging
Pvl. Ltd. against the Rly. Board contract nos.
dd.19.7.91  and
17.7.91

(ii) No registiation of demands on allocation

hom VSP for supply of Pig lon to M/s Prakash
Engineeting Works against fhe Rly. Board
allocation Order No. Track-1/21/91/010 1150720
d1d.25.3.94 & Track-1/21/194/0112/17
did. 13/15-06.94.
- (iif) M/is Begel Casling & Fngineering Co. had
tegistered  their demand with VSP, Calculta
against  Rly.  Board  allocalion  No,
Track-1/21/91/1011217 did.24.7.91.

(iv) This will also prove that the Pigh Iron
Invoices of VSP submitled by the said firms M/s
JB. Casling & Engineerng Pvl, Ld., M/s
Prakash Fngineering Works and M/s Begel
Casling & Fngineeting Co. were nol issued
against Railway Board allocations and in 1espect
of MIS MPRP & M/S JUCF, the invoices were
notissued hom VSP Office.

(V. Nowde)




s

<

N,

..
-

leller elc. re!almg to supply ol pig iton 1o

MIS MPRRIYVSP:, 3

One FllP consisling = invoices, :lehvmy

[ chatlans;’ delivery orders,  weighment
-| cards elc relaling to supply of pig iton to
| MIS JUCF by VSP.

47

One File consisting of invoices, delivery
challans, delivety oiders,  weighmenl
cards elc. relating to supply of pig iron fo

| MIS PEW by VSP.

One File.consisting of invoices, delivery
challans, ‘delivery orders elc. relaling lo

{ supply of pig iron to W/S BCEC by VSP*.
5 Counleyloﬂ of cheque book(RBl (nk-ulh)
| of ch.nos. 047201 lo 047?

| A

N

6
Il
3 !

. R
-(Io~ 047251 lo 047300.

-do 047401 lo 0474'30.

} do- 047451 10047500
_.'_-do~047,>01l0047550. S
| do- 047651 0 047700.  ¥. + .3
‘.«1&04770110047700

do- 047751 (0 047800. T ¥ ;
4lo— 047801 lo 04/800 '

| -do- 048201 lo 048250.

-do- 048).) { [0 048300
do- 048351 1o 048400

do- 048501 to 048550

| -do- 048551 to 048600
_-do- 048601 to 048650
| do- 048651 fo 048700

-do- 047851 {0 047 900

“do- 049301 to 049350

-do- 05 13()1 lo, 05 13.)0.

Aiiocation  Sheet of - (.(H Nu 17_’(1()(;_‘
$

d1d.179/92 Boooxw
- do 1200?7 dld 6/ 119)
- do 120027 dld J” IIQZ

{ Zdo - 20061 did. 161002 -
~do - 120086 did 21710192

|- do - 120026 did. 1/10/92 .
2do - 120066 did. 16110/92

e ———

{do- 136199 did 2079192

“do- 120129 dld 27/7192
- do 120036 did. 10/9/92

Certified to be trus copy

Documents at SINos.49 to 95 will piove the
informations on the basis of which the certified
copies of Cheque Sheets / Abstiact of Bill
| Passed are given by Sii. G. C. Acharjee, AAO /

-1 Raok, NF. Raitlway, Maligaon.

[




i S

g g A et

do - 120124 did 241792
79 | - do- 120070417197
B0 | -do- 120116 01422772
81 | -do- 120071 did 3113193

82 |- do- 120061 did. 1416193
83 | - do- 120032102 7193
B | -do- 120022 dld-Y33
86 | - do- 120034 dido/ 7193
1§ | - do- 120067 did: 1312193
87 | -do- 120129 id.22/4193
"5 | -do- 120082 did 1916593

59 |- do - 120046 10693
- do - 1283 did.19/5/92

! 2 | o 12i00.did. 1582

g -2
D S et —
R LI L .

- - e e i

PP

(ﬁ Pu. :i':‘ I .

A 10 Track-1/21

" S ilm._ml?lﬂl,n!ongwilh Conhact

no. Tiack- {24 07150747

41d. 197191 al page nosa6toA2ol
ile S

‘Contract file PR
A TIROTAT.

i { no. Track-1
 EMRnoBIOMOS) . oo s -
' a7 | Amendment 0.3 dld. 18/6/92 of the sald
- contract did, 1917 fa1 available al page
10.56 of the same aaidd Coniact e
mentioned at Skno. 104 above.

Ao |88 ¢

Certified wn be tiuo o

1y :
: | ) Q\/
SR

52 | -do- 1277 did- 1815192
, {937 -do- 1215 dAISR2
94 |- do- 21104 did 2715192
W5 86 | :do- 12154 did 1215092,
; ag | Reilway Boad New Deliii telter

QU UTIS07AT

‘ | R L Contiact file. ' S

IR S ;-(m._h,ack,‘*ll’Z\IN(({I(NI?ISUM7akingWilh

: o Kol Sheets. MR fi0 6I0HES).. A
e et e e
T« o' | Leitor no MIPRPINFROOLIMI R
| did.2210695 (photo copy)ol WIS MIPRP

signed by oy Jal Prakash Jaiswalone of

{he Ditectors availatile al page no. 106 of |

3 : | the said file no. wiGR-7/ RO OWE AL
i MR.n0.60H7?) ‘ .

i | do- RN BGINRR did 12.6.92:

1 this will prov

contiact signet
Dy Directo/ e
President amendi
anufactne and suppl
12325Mts of MG

his will pro
{ no. hack- 121
Ml 28/9/95, sign

| referente in th
This will prove
A MPRI to the

3G ‘Sleepers “Gupply. il
NO.MPRPINF/B‘G/Q?“ 411 5.6.92: ‘
i , A .

: e the lssue of said Conlract order
nn,l::u:k‘Al’).‘iIQllMOtl7/5()747 Mt 197191 o
MIS MPRD, signed by Sii.M. fingorani, he then
Dy Diracton frack
President , for m

for and on pehall of the

anulacture and supply of 8460
Mis. of C.1.Sleeper Plates lo different Railways
inchading  NFIOL for 2325 Mis. of MG. Sleeper

he amendment of ciause B of the
{ by SttMA fingorani,the then
-k for and on pehalf of the

ng 1o the elfect that M5 MPRP
y 2116 Mts. of BG and

to NF/OL.

ve the non-availabitity ol leller
Q1010177150747 dig.11/3/94 and
ad by lale Bhopal gingh.the
Desk Otficer/Track nof aking any

e Nole Sheets. .
the intimation given by MIS

FA & C/\O.NF.Railw:\y.maligam\
M(W),NF,Rnilwny.MaHgaon thier
enability 10 cnibmil the plg iron invoices since the
hivl hoen aupplied to Excise Authority and
{o subiil {he same a8 and when jeceivad from
Excise Athonly. s
Documents at ol No 100 to 137 will pove the
Jal 2102.222 Mis of A .1 Sleeper 10
4hy’ MIS MPRP.




'| -do- MPRPINF/B(G/82/3 did.18.6.92,

do- MPRPINF/BG/92/4 dld.22.6. 07,

) f do- MPRPINF/BG/2/5 did. 27 6.92.
do- MPRPINF/B(3/92/26 did. 15.9.92.

-do- MPRPINF/BG/B2/27 did.17.9.9

do- MPRP/INF/BG/92/28 did.75.9.97

=N

-do- Mﬁﬁﬁ(ﬂfi@(}@@iﬁé did.7.10.92.
-do- MPRP/NF/BG/92/37 diid.28.1.93.

o WPRPNF/BGI2S did 21657
-do- MPRPINF/BGR2/7 did 11.7.92.
ido- MPRP/NF/BG/2/8 did.15.7.92.

39
140
142
143

Certified to be y:ri;e Loy

4§
" {@@_ﬁﬁr}@ﬁly@%ﬁﬁ_iﬁ?{i did.12.3.92.
“do- MPRPINF/60R/92i7 itd.30.3.92.

4

-do- MPRP/NF/BG/92/9 d1d.20.7.92. .
-do- MPRPINF/BG/92/10 did.31.7.92. *
‘aa MPRPINFIBG/92/11 did 4892, 7,
do MPRP/NFIBG92/12 did.10.8.92.

“ldo- MPRPINF/BG/02/13 dild. 14.8.92. -

J(Io MIRDNEBG2/14 . 16.8.92

do MPRPINF 1BGAZIS did. 19.6.97

o MPRINFMAGA2/23 did 12009 (()Mu )
Copy).”

-do- MPRP/NFIBb/Q)ISU dtd. 12.10.92. (do).
g]o MPRPINF F/BG/92/34 ditd.12.1.93. (do )
-tio- MPRPINF/BG/92/36 ditd. 15.1.93. { dos).

~do- MPRP/NF/BG/92]38 did.31.5.93. (-do)

-do MPRP/NF/BG/O/ 6 did 22.8.97. ( do).
do- MPRPINF/BG/O2/17 id.27.8.92. (-du’)
-do- MPRPINF/BG/92/18 «id.31.8.93. (-do.).
~(lo MPRPINT/BG/02/24 dtd. 12.9.9.

do- MPRP/NT/RG2/25 did. 14.6.97.

-do- MPRWNr/Bumm dd 6.1.97 (office
copy).-

i | -do- FRPINERGD2 dd.i4.i 83 (do)
-do- MPRPINF/BG/92/19 did. 1 9.92 ( -do- )

o- MPRPINF/BG/92/20 did 5.9.92 (-do-)

~do- MPRPINF/BG/92/21 dld.7.9.92 ( do )
5 | -do- MPRP/NF/BG/92/22 (i1d.8.9 92 ( do )’
do- MPRP/NFBG2/32 dld.7.1.93 (-do-)
7 | -do MPRIPINF/BG2i33td. 12.1.93 ( do)

MG * €1 ¥ Slesper  Supply  BIN : No,
MPRP/NFI(‘ORIQ?”("(' 7‘)?07 : »

do- MPRP{NF IGOR/J?./?. did.6.3.92.

“do- MPRPINFIGORIO2/34 «i1d.20.10.97.

do’ MPRNEIGORMIAE id.26. 10,90, .

lo- MPRP/NFIGOR/G2/9 did.5.4.92.

AR

(. Purkuyacihy)
A -

VaCuid

jet

'
AN

Doctiments al S No 138 to 171 wilt prove
supply of tolal 225

NI=Rily./ OL by M/is MPRP.

TS ,_:.‘.S;.... - T- -
¢ THRSEEERR s R L

fhe

0.556 MTIs of MG Cl Sleepeis to

-3

ot etnadEEC IR AT P



Y

o DNERORBYi4 2.7
-do- MPRPINF/GOR/92/15 dtd.4.5.92.

7 | “do- MPRPINFI60R/92/20 did25.5.92.

-do- MPRPINF/60R/92/31 did. 10.9.92.

9 | -do- MPRPINF/60R/92/4 «idl.17.3.92.

“do- MPRPINF/GOR/92/5 did. 26.3.92.

| do- MPRPINFIGOR/A2/6 did 22.3.92 (Olfice
copy)

do- NPRPINEIGOTIG3i27 dtd.3.6.97

-do- MPRP/NF/GORD2/26 did.23.5.92.

: “jgg:_mgggm[@gmgmo (I!d. 13.4,5_12.
| “do- MPRP/NFIGOR/92/12 did. 18.4.92
“do- MPRP/NF/60R/2/13 did.20.1.92.

| -do- MPRPINFIGOR/92/17 did.A.5.92.
"do- MPRPINFI60R92/21 (ld.25 5.92.
| do- MPRPINFIGUR/92/28 ld.23.7.92.
| -do- MPRPINF/GOR/92/29 did.A.8.92.
| -do- MPRPINFIGOR/02/32 did.22.9.92.
| <do- MPRPINFIGOR/92/33 (itd.7.10.92.

-do- MPRPINFIGOR/A2/11 did. 18.4.92.

'{ -do- MPRP/NF/B0R/92/18 did.11.5.92.
5 | -do- MPRPINF/B0R/92/19 id.20.5.92.
| -do- MPRPINF/60R/92/30 «ild.31.8.92.
~do- MPRPINF/G0R/2]16 did 4.5.03.

| -do- MPRPINF/GOR92/23 (i(d.9.6.92.
Ldo- MPRPINF/60I/92/24 did.13.6.92.

'-do MPRPINFIGORIQZIZ‘& did.18.6.92.

i -do MPRPINFIGOR/92I77 d1d.30.6.92.

RllE's inspecfion Cerlilicate

it & Pait did.25.2.92 page noA1 of the
I\c,counl Rill File.MR.no.6/01(4).

-do- 2nd & Part ditd.27.2.92,page no.42.

-du- 5ist & Parl 'did.12.8.92,page n0.362.

~do- 8ih & l‘ml(lld 24.392 hage no. 56.

' ~do 5th & Panl did. 10.3.92 page 10.46.
' dii 101 & Fait ditd.26.3.92, page no.63.
qu 13th & Parl d1d.31.3.92,page no.65.
-do- 19ii & Parl did.21.4.92 page no.0a
«do- 14th & Pent dtd 31.3.92,page no.09.

Lol mes @ oem 4 me s m owm v
llq ath & Part dtd.26.3.92,page no.59.
-do- 7ih & Pat!dld i2.3. ‘12,paqv no.51.

do- 10th & Parl dld.26. 3 92 page no. 63.
{lo 24lll § all (td.27 5. 9? Jhage no. 132.

| -do- 25t § an did.3.6.92 page no.131.
“do- 1iih & Pari did. 431392 page notid:
do q Glh & Pat( dld 16.4.92,page no.73.

Certified to be 1.,

Documents at Si. No. 172 10 221 will prove lhe date
of inspection of the C.1. Steeper Plates of hoth MG &
R manulactured aned supplied fo NF Rly./ OL by

MIS MPRP.

N—"C
(V. l\lawda)

i




_____ 21s! & Pail dld.30.4.92 page no. ] l3
189 “do-.331d & Parl did.17.6.92 . page no.347.

91 | do- 12, & Part did 31.3.92.paye no.72.
192 | “do- i5ily & Part i1d 9.4.92 page no. 7.
§93 | -do-23:1d & Pant iid.9.5.92 .nage 1o, i30.
7194 | do- 8t & Part did 1.4.92.page no.97.
195 do-26th & Part did 36.92,page no. 128,
196 | o 20l &Part did.8.6.92.page no. 129,
197 do- 20nd & Pail d1d.25.4.92, page no. 100,
"198 | “do- 271h & Pail did 3.6. ‘)?,page no. 136,
199" | “do- 28il & Pari did 8.6.92,page no.154.
200 | -do-3isi& Part did. 15.6.92,page no.172.
201 | -do- 36ih & Pait did.22.6.92 page no. 174,
502 | “do- 59ih & Pai dtd. 28.8.92,page no.318.
203 | “do- 60l & Part did 28.8.92,page n0.321.
204 | do- 63d & Pani iid.31.8.92.page no.340.
205 | -do- 651l & Parl did. 11 8.92 page 10.341.
206 | -do- 37ih & Pari did 26.6.92.page no. 108,
207 | “o- 38ih & Pal dld.29.6. 92,;):\(10 no 201,
“208 ‘ do 39!|| & Pml did.13.7.92.page no.2 2.
200 | do- 4151 & Part did.17.7.92.page no 217.

241"| -do- 46 & Part did.7 8.92,page no. 261
212'| -do- 560th & Pant did. 10.8.92.page no. 270,
313 | -do- 53rd & Part did.14.8.92.pnge no.281.
214"| -do-62nd & Part did 31 8.92.page 10.367
245 | -do- 64l & Pai did.7.9.92 page no.305. .
216 | -do- o4lh& Part did 21.8.92.page 10.287.
217 | “do- 55ih & Par did.21.8.92 page no.290.
218 ~do- 79ih & Parl did.4.1.93 hage no. 380 _

221’ | ~do- 58iii & Pall id.28. 8.92,page 10.300
222 fiSCO's Plg " iron
< | csutoomze did 19697

‘-
¢
i .
'
;

| 223 -doyli00/495 dd.30.6.92

1224 | -doiii0G44 did.13.7.92 - |
{ 225 Aolwmgoaldmtqu B
236 | -do-100/1144 did 161097

227 |-00f100/1818 did 31392
| 228 do,/wonsm did: 18?‘)'\((_)llt(‘0(npy)

]

i
i

Cel'tlhed tO bC tl‘uﬂ‘ iu*_ Vi

(3. Putkayasia

A;.IVU;..;“;.:

190 | -do-A2nd & Pail did.20.7.92, paye 10.348.

210 | lo- 44y & Parl did 31.7.92.page no.23..

219 | . 56ih & Part did 24.8.92 page n0.295.
220 | Mo: 571 & Part did.24.8.92 Jage no. 3.

Escalation il No.

Documenis al Sinos. 722 1o 293 will prove the
| clatming of NSCO's escalation bills due to the

inciease i the pice of pig ion elc.againsl e
supply of both MG.& BG Sleeper Plates lo NF/OL by
M/S MPRP and payments of the same for total
Rs.69,27.946 8. These will prove that al the sald bills
wate checked and passed by Si.Dhirendra Kumar
Baruah except al SLnos. 265 & 291

f



\"doi00/760 did 24792
|- fiouiga did:21 7,92
| g ji00/838 did.7 8.92

| g5 jiooie did.i7.892

o3 dd 10792 (o)
o 00717 d1d.20.7.92 (do])

o 1009} 41092 ‘
4611007954 did .2 1892 (Office copy)

o 607103 did 21892 (e

| io.7100/1200 did‘y_@.qo_._q?_. ‘

o figie1B did.7 1,493 (4o

5 1:.do-1100/1545 did.2.2.93 (-do)
i 1 do-/100/276 did. 14.6.03

| do-Ti00iiBi7 did31.3.03

3 | 1301100276 d'\a'.ﬂ_@i_é’g“

d0-/10011030 41d.22.9.32

(0-1100/958 i 31,892 (Office Copy)
do- 11001374 did 4.9.92 ’
10011037 did 21.1.92

|- o 700/1066 did.25.9.92

| i o510 21,183 (offce copy)

o 10011700 422393 ()
-d(ﬂ!gﬂlmlﬁ dld§1§?§

Yoo = -

| -aa-iiﬁﬁi .1613 dud. 1(_3‘1‘15_ (Otfice cdpy)

3| doiioniioz2 dd 18392
1 -do-1100/ 1024 dtd.18.9.92

041001023 i 18.0.92 (Vifice oY)
o 10011603 did. 18103 (do)
010011546 §id.2.2.93

" do-1100/1819 4id 31203

do-1100i1 72 didAD @2 (Oftice Gopy)
o daaRe

{ Goii0ii732 did5.1192

¥ 0710071820 did 31 393

o fig0iii3 idA 592

| 071001178 dd 4.5.92_

do1100/247 did. i8.5.92

s *1.9'(39‘"1’.4:@?’._‘“‘3‘:.“3-9-,92 (Otiice. Gony)
\ dodigoiizaT ddsiia

o 001174 didA.5.92 (iiice Copy)
do-1100/467 (id, 8,692 {-dod
do100/1083 i 1.10.92
doJi00/i76 ddABY

: -,'a;ﬁ;;@fﬁéiiéi dd.275.92

e
do-1100/807 did 3692

xyemﬁcd to'be fru~ . v

(J Pu(:kay-g'ggh.d‘} .

A_vooiis

|



Y

R

34

v

39
323 | -

Teriified tu be t. . -

-do 7100/862 id. 17.6.97
do-/100/1173 dtd.21.10.92
-lo-/100/1621 (!1d.31.3.93

8 | -do-/100/176 did.4.5.92

o 10071 i 1687
tlo- 1100173 ditl._l 86‘)?_
-do-1100/1230 did 5.11.92

| -00-/100/246 (1d.18.5.92

-(io-/_'i(n')/'d'éi_i giigi.iﬁlé.é_i?
-(o-1100/731 «1d.22.7.92

"| RBI, Calcuita cheque No 047368

dtd.19.6.92

~do- 047402 did.30.6.92

1 -do-047454 td.13.7.97 .

-do- 047/ 50 did.8.10.92
-do- 047800 did. 15.10.92
do- 048264 did.31.3.03
-do- 047418 did.§0.7.92
| -do- 047483 did.20.7 92
-do- 047510 did.24.7.92
-do- 047517 did.27,7.92
-do- 047566 did.7.8.92
-do- 047597 (id.17.6.02
-do- 047623 ditd.94 8 .97
«do- 047731 did . 28.9.07
-(ln 047219 dtd.A.5.97
-do- 047862 did.5.11.92
| “do 047750 did.12.5.02
do- 047769 did.18.5.92
-do- 047365 «id.18.6.92

. e

=

3 1 «do- 047292 did 27 5.0

-do- 047540 did.3.8.97

5 | .do- 047597 did.17.8.62

-do- 047813 1d.21.10.92
-do- 047320 did.4.6.99

-do- 047379 did.25. (}‘c‘iz’

‘do 047501 did.22.7 92

No.CO7-120080 (!l(l 19.6.92

t

Ty

tg&lzmtdpoﬁ 92

-do- 12126 dtd.1.10.93 -do-

)

.'j"

(-j..PUskfi,': Do )
Acvooiz

{1 ABSTRAGTs OF  Bitie

PASSED

'-qn 18770 did 13792 (aliostedj;

Documents at SLnos. 294 1o 310 will prove
the pavment made against the above said
HSCO s esealation hills of pig iron cte. 1o

M/S NMPRP.

Docunents of Shoos. 320 to 36 wili pr{Né
the payients of the above said HSCO's pig

iron eseabtion hills vicle the above ¢

| eheque:.

( \/ Ncwdw)
Gm [ PR

wmid RV
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324 | -do- 1261 did. 15.10.92 -do-

do— 12/?4 did.31.3.93 -do-

326 | “do- 12/60 4ild. 10.7.92 -do-

327 | -do- 12/102d(d‘gQZ£_)g -do-

328{ -do- 12/124'1d.24.7 92 -do-

329'| “do- 121129 did 27 7.92 -do-

330 | -do- 120030 did.7.8.92

331 | -do- 120066 did.17.8.92

332 | -do- 120098 dld.24.8.92

333 | “do-12/109 did.28.9.92 (allesled)

334" -do- 12174 4id.31.3.93 -do-

335 | Jo- 12115 did 4.5.92 -do-

336 | do-12/27 did.5.11.92 -do-

37| “do- 12/54 did.125.92 Ado-

338 | -do- 1277 did.185.92 4

339 [ ~do- 120078 did. ps_y

340 | -do- 121104 did.27 5.92

3i | do- 12170 did.13.7.92

342 | “do-'12i06 did38.92 _

43 | do- l"lBGdl(l2| IO‘)?

344" | <do- 120024 did4.6.92

345 | io- 120108 «itd.25.6.92

346 | -do- 12115 did.22.7.92 (aliesled)

347 | V&P's Escaiation “hill  No. CS8IH00/224
dlel. 3/6/94

348 | do- 1223 dtd.3/6/92

349 | -do-f222 did.3/6/94

350 | -do-/800 id.30/3/95 -

351 [ do7254 did.7ii2i95

352 | 107112 did 55194

353 | o129 did.2676/95 (Olc)

354 | do-22 did.9/Ai96

355 | dg-i2i fng 9iAidG

7 Rm Cn‘;:lllﬁ n[m 1

e Nu 066756 41«1 w,/«M'
.- ed | payipents made to the sald firm against the above

— /08 —

Nocuments
stibsequent claimed by MIS MPRP on the difference

hetween  the higher rates of VSP and the already
claimed amount of #SCO due lo the increase in the
price of Nig tron ele of VSP anel linally passed/paid
the same accordingly by Sri.AJ Saikar,afler the
same wete checked and passed by SriDhirendra
Kumar Baruah and in respect of CS/100/ by
SiN.Sengupla o total amounting lo
Ra.1,08,02,235/ - Docments at SEMos. 364 & 355
will prove that the same were checked and passed
by Sti.Dhirendra Kumar Baruah. Thesa will also prove
that-M/S MPRP had nol altached / submilled any pig
iton mvoices of VSP while preferring the said VSP's
escalation Bils i support of (hier claimex!.

five documenis ot sl no. 366 o 358 will prove the

aid V&P's Pig on escalation bills by Si.AK.Satkar.

N— ~
(. o)

G| P RYy

al s 10347 1o 353 will prove the

- I

-




=

-

. e

‘!?r-;’r,-

360

361

50
363

364 |

3

' i
. Cf
H

oo signdid idiioms
do- No.066 181, did.06/5/94 g

50| Abstracis of Tiits passed Ho.: €00 // mmm

did.-3/6/94 .

-do-/120058 did.14/12/95
-do-/120067 did. 12/4/96
«do-/120026 did 6/5/94
-do-i 120103 did.27/6/95 -
The - puichase Accomt file
No Track-H21191/0101/7/507470  of M/s
Marcandy Prasad Radha Kristma Prasad
Pvl: LId. maintained at FAGCAO office,
NF Rly. Mahq'mn '

A_V.J}‘L..l:’

P s
e A

Dociments al Sl No.359 1o 363 wil prove the
payments  made to fhe said finn againsl the
above said VSP's Pig hon o%alalmn hills vide
the saitl RBI cheque Nos.

v

This will prove the following :
{HReceipt of conlract
No.Track-1/21/91/0101/7/50740 dtd. 19/7/91
“along  wilh  Annexures( Including  Special
Condilon ol the Contract) and Amendments,
~ available al page Nos.01 fo 15, duly executed

| - and inilialled by the Director of the said firm

Sit.Ratan Prakash Jaiswal.

(2)E|ilanenmn| slatements of the particulars of

- the supply bills and the escalation hills of bolh

“HSCO & VSP passed being signed by the
Dealer aml the -Sr.S.0./CSA., available at
page nos.18 1o 33.

(3) Letter No.CHQ/IAC/XB/ Marcandy/50747
A BI6  of  FA&CAOICon.,  Central
Railway Board, Mumbai available at page
no 01 fumishing the supply position and
the payments made lo MIS MPRP of
esealation bills against thier  supply of
C.1.Sleepers fo Cenlral/CON.
(1) Letler no. PN()/(‘ONIST/G/G?/G()M7(Tm( k)
A 8196 of FA. & CAONF. Rallwwy/(‘ON
furiishing the supply and paymen! position in

respect of MIS MPRP against thier supply of
(.1.Sleepris I NF.Railway/CON, availahle al
p:iqe 10509,

(6)  Receipt — of  the  bogus  leller

Lo Track- 1219U0101/7/50747 did.29/9/95

Coand did T H3MA Issued by later Bhopal

. Singh, the then Desk- Officet/Track,Railway

- Board,available al page nos.495 and 474

T respectively.

(6).; Office copies of IISCO escalation bills
“claimed and passed.

(8) Non- submission of g lron lnwm es of VSP
by the said fim,

— 109 —

[ N



_,.7_2/0. -

. t
, ¥ {
P .
i o 7) Pig tion nvoices of ISCO submitted by lhe
S o famfor folal 1736.00 Mis.available al page
e ' 105s.240 to 250. ' .
365 | Raiway o - Boad - iotter | This will prove the issue of fhe said Contiact ,
No.deCk-llZ1lQ‘l(l|()llilﬁ(li()? nn.lmf:k-|I21IS11/()1()1/7/50702 du22/7191 o i
(’1!(1.?.2{7/9! - alogngwith Contiat - orden | WIS IDCE, signed! by Sri.M.Hingorand, the then !
no.ngZc‘k-11211911010|/71507(]'). L Dy Directon Track, for and on behall of the
-(lld.?.?.‘(?lQl-ayailal)le‘al page nos.27 la 30 President for manufacture and supply of 3845
of ; 6o Contract file {-Mts. of C.1.Sleeper Plates o dilferent Railways
no,’TrqckﬁlZUQ‘lUO1OI7I507024‘ < | including NFIOL for 1060 Mits. of MG.
C{MRnQIONSE). o e e
356 | Amendment no.. 3 did.30/1/92 of the said | This will prove the amendmient of clause 6 of the
| Contract dtd.22/7/91 available at page no. | said contiact signed by Sri.M Hingorani, the then
36 of the said  Conhact  file MR Dy.Directon/Track, for and on behall of he
no. 7104(55). . : Mesident  amending 1o the effect hat MIS
e JOCF lo supply. 1825 Mts. of BG and 1060 Mis.
N o of MG to NF/OL. | o
U i67 |ieltet ~ 10.JUCFNF(OLY91-95 | This will prove the intimation given by M/S JDCF
. | dtd.22/6/5(' pholo copy) of WIS JDCF | for thier inability o submil the pig iron invoices
B signed by Sii Jal Prakash Jaiswal.one ol | stating that the same had been given lo the
' he Direclors available at page 10.94 of “Excise Aulhorily and to submit he same as and
| tne‘said file no, WiGB-7/152/91-92WG1, | whenreceived itback. :
368 | The ,r purchase Account  bifls  File No.-| This will prove the following -
Tt_‘acke1I21"!911(]101!7/5070?. of Mis D (1) Receipl of Contiacl No.
Casting & Engineering  Pvl. A} 'lmck-1/21/91/0101/7/50702 along with - ils |
‘malntained - at FARCAQ Office. NF Ry 4 amendments duly .execuled and initialled by |
| Maligaoin. .+ .' ~ the Director of the said finn Sri..Om Prakash
g R f T L : 1 taiswal, avallable at page Nos.01 o04.
wot ' . (2) - Futacement Statements of the paticutars |
e - of the supply bills and the escalations bills of |, ;
e ' ol 1SCO & VSP passed, being signed by :
P , o the Deater and the qr.SOICSA, available al
T ; page Nos.07 0 16
w L C Sl o Office copies of ISCO's esealalion
I ' Rills claimexd and passed.
! ; o : - : L
8 i ’ AR ' Sy Suhseque aubmission of the following ‘
s S BE - S hogus / false Tig fron Invoices of VSR for
o . A D A c ' folal 1249380, ints 1o Justily the false
PRI S . waimedipayment of VSP's escalation bills,
ST R : _‘nav,nil:.\!glra al page 10s.319337 10339346 &349
_ ([ Invoice no Mklg/& S/INVI1643 did.30/4/93
= o : - S o 100 Mis. _
= v ) wolee no Mklg/8. S/ANV/A947
R R RS -41d.29(3/93 for 100 Mts.
2 RV N () R, livalrd o Midgl& SANVI272
o 25216 100 M=,

k. 3 ' (\f nowad o >
, : . Umlmp Q‘Y ‘

.




9 |ido- - ifdi 2019
_-de~ ﬂq lek
’ -do-

18GCl §iéepers ‘Supply Bill.

NO.JDCFINFRIMIQZI 1 dtd.8/4/92
t f

0 | do- 4!0 12_dd. 16/4/92
_ ,—db~ -do i2 dtd 8/2/93 (oﬂlce copy) -

do- -do : IlO did. .)12/93 do-

{do-do- 117did 315193 do-
[do- do- " /i8id 315934
1 -do ~do- /4d1d.28/4/92

d()- do ‘Iadld 7/4!‘)2

R do -do- :ISdld 14/0/92 (olhcewpy)
—dO- do—\ Hi3dtd. 8/2/‘73 ' ,
] ~d0— do- [i 1dld 0/2/93 (OC )

-do- - “do- " {3did.28/4i92

i | do- do- 77dld.16/5/92(0.C.
do-  -do- I9dld 206/92 -do-

do- do- 1Bdid.255/92-do-

i | do- " -do- 719dtd.31/5/93 do-
305 | «do- -do- [i4did.Bi2193-do
| o -do- 15 did 2412193

7 | do-" -do- 716'did 5/3/93
{ o~ -do- 720 did. 14/6/93

—do- ,-do 121did. 16/6/93

{'do- do- /22dld.1976/93

Xio-  -do- 24 did.14/10/93

do-  -du- 123 did A/ 10/93

-do- do- 125 did.9/1 193

do-  -do- 126 d1d.25/1 4703

do do 127d1d.30/1 1193 .
M.G. Ci Sleepers Plales  Supply . Rills
No JOCF/ NFRIO A dl(l //l()/!)l

[ <do-" <o- iBid. i0/i3idi

do- -do- fGdtd 311291

311192 :
o izdm 9710/91 -
-do- . do I3dld 28/10/91

i

e

(iv) Invoice no.Mklg/& S/INV/1195
dted 31/10/92 for 100 Mts. -
(v) Invoice no.Mkig/& S /INV/1644

At 30/1/93 for 100 Mls.
(vi) Invoice no.Mklg/& S/INV/1978
dtd 3173793 for 280.280 Mts.
(vi) hvoice no.Mklg/& S/INVI1978
(3113193 fore 649.280 Mis.

Sleepm Pl'ateq to NFF Rly. /OL.

Doctiments af si. nos. 396 1o 413 will prove the

| supply of total 1059.999 mis. of MG.CI Sleepers

Plates to NI Rly./ OL.

The doctiments at sl. nos. 369 to 395 will prove
| the supply of total 1808.573 mis. of BG.CI

7Y

b



L

Tertified to br 1.

-do- /4dld. 211 1791
" do- 19dtd.7/1/92

-do- 10dtd. 9/1/92

—do- Il2dl(l 1//1/92

) -(lo-l1 1dtd.17/1/92

- do- IMdld 22/1/9?

o 115dd.2971/92

0~ ~do- Ilﬁdld 28/7/97 .

) -do—ll/dld 0/9192

: A -do- I18dld lOI9/92

A3 _»do- _do-ligdld 12/!0192 (. (,)

414| RITE"sCalculta  Inspection Cerlificates
' 16th & part- did.30/3/92,page no123 of
Accounle Ball File of MR .no. 7/() 1{05)

5 | -(lo 17[h&pa!tdldSl/3/92 page no. 122, |
4@ ‘—(lo 18lh & parl did.9/4/92 page no, 439,
M7 -do- 50th & pail dld 3/2/03, page n0.210.-
4i8 | -do- 46lh&pmtdld ZQIUJqupno)H.
418 | do- 56l & parl did.29/3/93 page no.235.
420 | do- 20lh &pall dld 21/4/92 page no. M?'.

|42 | -do- '191h' & panl did. 18/4i92.page no. 148.

422 |:-do- Zisl&palldld 25/4/92.p'\qono Io?.
423 | do- 2?nd & Tpal dl(l '3()/4/9? mqo
| noi77. :

@g'i : -do- 591 & pail dtd. 29/3/93 page no, )34
425" | -do- olsl&palldld 312193 page 10:200.
"426 | -do- A7ih & pari did 201193 page no. 196.
27 |\ do-"49iir & pari did. 1/2/93,page no. 197.

| 4287|.-do- 23!(1 & pmldld 9/5/92, page no.179.

{-429 | -do- 24th & part did.27/5/92.page no. 178.

430 {do- 55ih & pari did.26/3/93 page no 242,

a3 410 58l & par did. 28/5/93,page no. ?46

432 |do- 58ih & pari did.4/6/93 page no.247.

"433 | -do- 601 & pan did.9/6/93,page no. 248,

| no. 281

3
H

(J. PUIE«;.‘-;;:’; © ’.,
TAcvogats

The above dociments al sl. no.414 to 462 will
prove the dales of Inspection of he Cl Sleeper
Plates of both BG & MG manufactured and
supplied lo NF Rly/ OL.

i

§

434 | dg- " Gist- & pal  dtd. n/r/nxp,nqe _’
119249 :
435 | do- Gond & parl A AR page |- <
o, )\)U S -
436 dn 'ﬁail'! ‘& pat. did 273 paae |
no2e7 . : '
437 | -do- 69||| & parl . i 15993 page
T I v N L
1438 | -do- aﬁh R pi QORI pagd |
o |nomgl l
139 '*-(lo 67lh i p(n(,» did. 103793 page |

[Tm[r\!-l-m




A0 | <do- 68l & part il 1393 page
. | 10.280. ' '
M1 | do- 63gd & pall dld _16/9/‘]3 page no. 265.
442 | -do- 64lh & pail did.20/8/93 page no.286.
413 1 -do- 70“!& part did.3/11/93 paye no. 296.
444 | .do- 7ist & part did.5/11/93 page
|none7. N
A48 | do-  720d & pait  did 1971193 page
P "9:306'-- .. .
A46 | -do-  73id & pal (Hd.ﬁﬁﬁi/ﬂime
| no.312.
A 'do 1sl&patl dld 3/10/‘)1,[mqe 10.32.
448 | -do- 3!d&pall did. 8/10/9||)an n0.63.
449 ‘do 7(h&pa|l dtd 21/12/91;)1(;9 no()I
450 | -do-_Bth & pail dld 26/12/91 Jhage no. 62.
451, | -do-"2nd & part did.8/10/91,page no.21.
| 452 |-do-. 4|h&parl dld 24/10/91.page n04?
_ 4§§ ﬁ!‘?‘ olh&patt dld 29/!0/9!,[)19e no4l
\ 1 454 | do- Blh&pall “did. 3|110/‘)! hage no. A0,
i +2 4§': —dp- th&p'ul tlld31/121‘)1;mqmmﬁ().
456 { -do-. th&pall dld. 13_/1/92 page 1o.46.
451 -do- 10lh&pml dld.9/1/92 age no. 101,
458 | -do- ~ 121h & part  did.28/1/92 page
| ho.d62.
459 -do- l3lh&p'\|t dld. 6/2/‘)) page no. 16.
460 | :-(Io- Mlh & pail . did 8112192, mue
__|no.118.- .
| 461.| -do- 1J||l & pml (lld")ﬁ/Z/S))pnua:‘.
o fmoter
: ?6? o th & p'ui (Ild )4/8/‘)? pnqp
SO EIT KL T A
463 [ ISCO's * " Pig . lron Fse nl.lllnnlml
* I No CSI100/167 did. 11'3/‘))
¥ 1o
O i
" RN N EPE
{961 | da. - !266 did. w/r/93
| 465 | o' : - 224 did.1AiB3
| 466 | -doi /1723 did.3/3/93
| 467 | dob: /1722d1d.303/03
| 468 | -do-  /{8]2did. 31ROt i
A58 | do. - iRMdid g2, Y T
a0 | .do- - 253did 9Bz o
LA <do- ,1283 did. 2//0/()7
Sertifiec to heite T
(3. Furbe ot
' -ALVJ«::!L:;'
. t

| Otfigials of NF.Railway for ‘fotal

R T
T s i et 2.

l'iw' above documents at sl. n0.463 o 492 will

: pl()vn fhe claiming of ISCO's escalation bills dite to

the increase i the piice of pig iron elc. against the
supply of bath ‘M3 & BG Sleeper Plates to NF/OL. by

A4 Mg DCE and payments of the same by Ac cotmls

amounling to
Rs.20.76,385.61 These will prove all the said

| hifls were ehecked aid passed by Sii.Dhirendra
| kumar Bauah excepl al S1.nos.469 & 475.

K \i Nondo )
Gm [n-FRE
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W73 | do 11672 id 1072193
474 | -do- 11813 did.31/3/93
475 do- 245 did 18/5 5192
ii6 | -do-  [284did.27/5/92
A7 | do- 35 dld. 106192
AT8 | do- - 350did. 10/6/92
479 |-do-  /327d\d 217193
480 | -do-~ i1700did. 2412193
381 | do--  i742did 1213193
482 | -do- __11788d1d.2 2213193
483 | «o- [375dld 67/93
A84 do-r 'l374dld (_SIZIS_JB
485 do-" 1373did 6/7/193
186 do_— nesmd 110192
487 | -do- IIGB(lld 11019) '
g8 | -do- ! 169.dld. 175192
N/ 4g9 { -do- 11190 ditd 2771092
190 | -do- -Iwndmsums

.§:

(!((!.1/5{92

u,

o -do 048087 did. 106193
55 | dlo- 04B605 did. 1416193
486 | -do- 048220 did.J3/m3

| 498 | -do- 047247 dld. 19/5/92
| 469 | 4o- 047293 did 27/5/92
500 '-do- 047344 did. 11/6/92
501 | do- 048661 dldzmm .
502 do 048196 did. 2»2193
. 503 | -do- 048242 did. zmm
GF | 5o | ddo- 048685, did 6703
< | 505 | -do- 047830, did. 27710192 -
- | 506 | -do- 048262 dldsmm

dld 15192 ( Allmlnd)

.' RS v;'x.". .
'f. '* '?éf%

510 | do- 12/22dld 313193 -do-

CC}"_ﬁiﬁed to be trus oo,

(. Purk: lyctsthd)

AL.VJ\_A[

[ -s—,«.m A
<

f:i5i

- ﬁ_,-,-‘-—‘:%— — C sz b

l
T RS
{ : i

W72 do. 11701 did. 29/2:93(0 C)

491 | -do- 41051 dld.2219/92
492 | -do- - 11000 dld 2?/9132(0@) o
493 | RBI, Calculta  chequeNo. 047213

| 07 | do- 047270 did.0/5192 "

507 l\hctracl of biils* pnqnod Nn( t)/ l)/()‘)

% 1"‘4“”'!""'" ]nlln |n"tv!/‘4 ll)( ‘ virle llu
. RS ulmu % ‘M l!ll‘ﬂ'u“, b .

508 do ﬁdsdld?ﬂl&% (lo-‘f vkl '

500 | cdo- 12181did. 1476783 do-

511 | do- 12/74did 31/3/93 -do-
512' -do- 12//7(lld 19/5/92 -do-

The above documents al sin0.493 to 506 will
prove the payments made against the above
sald HSCO's escalation Bills of Pig lron to the :

said T, :

Do mmu| “at Sinos.507 o 521 wil P“.“(
. Allu 'mnmuh of the gpovg sajel 11SCO's pig

et



& »

o 20301909 o
514 | -do- 12/104did.2715/92. do-
515 | «do- 120049 AU 106192

-t

517 . do- 120125 ld.26/2/93

521 | -do- 12/1094id.28/9/92 do-
523 | VSP's - Escalation gl N
did. 14114194 '

524 | o; 120dd.! 114194
535 | do- 121 did. 1 1/4i4

626 | -do- 153 did 20N
521 | -do- 1128 did. 2616135
528 | -do- 1997 (1d.26/11/93
529 | -do- 11816 did 6712193
50 | -do- /1030 did.9/12153
53| o 1172 did. 13/5/94
532 | do- 1173 did-A3/5/94
533 | <o- 1174 4131513

534 | -dg- 154 id 28H4/95 . -
53 | do- 195 did 616195
536 | -do- /060 dtd.23/11/93

§37 | o AOGT dd.2211103

516 | o 12122410 207593 ( Altested)

i | -do- 12/57010.24/393 (Alested
§i5| -do- 1234063 do-
530 | -do- 12106 dtd.27/ IQ{Q'Z_—(IL»

s CEH00/19

| pass
will also prove
attached/subinitted
VSI''s escalation bills in suppotl of he claimed..

prove the subs
therdillerences

passedp
same

Sii.Dhi
Rs.75,34.8806/-. L

wAas

538 | RBI, “Caleulta chagueNo.

| 051276010.26/11/93

. . [ . X

N R :,;i"l&”, T s

£30 | do- Lo M g B S

. 105 A S N i :
|y |osigeanaiy s )
V80 fudory Bt 20 0 :

7 Voo ool £ :

S Mo - A

Ado- - 7
| 049338010:28/4195
542 {+to- ‘

; :
i

U. Pua‘kh)’aislhu;
©Awvoues

TR e

iive above documents al sk, nos. §73 1o 535 will
equent claimed by MIS JOCF on
pelween lhe higher rate ol VSP
and the aheady claimed amotmt of HSCO on the
ascatation of the price of Pig hon ete. and finally
aid the same by Sii. A K Sarkar, afler the
checked and

wele -

the ahove docnments .al gl.110s.538 lo RAGS will
prave the payt
| the above saic
S;ll:{:\..l(.S,avkn!.
IEREHIREAN T

L (\/ .Nowdo\)
Gm | AR

- e o=

e s e e o ’

T ERETTY B g et g o=
HE et T

rendira Kamar
Yocuments al 51.Nos.536 & 537
will prove hat the same were also checked and
nd by g Dhitendra Kumar Batuah. These
that no plg on ihvoices of VSP

nents thade to MIS JDCF against
§ vsi's Pig ron escalation bills by

passed by
Baruah for lolal amount of

alongwith  the said

R
Froonlib s
ey b enund 1
;




&
',

| 0494451071695

543 | do- - ‘
.1 066054d1d.1 314194
544 | -do- :
_ | 04935841d.9/5/95
545 { -do- '

05002114 27061952
| Abstract of bills passed
N&CO?-W.(}IOZ At 43/4/9

4do- " 130103 did.27/6195
1. 120098 d6.23/11193 1

- “2,_“_{.M s mn 5:’
547 | -do- : 120045 d1d.8/5/95

g0 | do- 120113 didZ6A83 -
561 | do-  {2di_ didBri203( Allested)
552 | o 112/112 dld.28/4195 -do- - |
653 | -do- 120029 dud.7/6/95
554 | Raiiway Board lelier

no. Track-1/21/91/010 117150720
dtd, 1977/94 alognwilh Conlract
Qlo.Ttack-1121/91I(]>|01I7I5072()
did.19/7/91 available al page nos 3 to 37 °
of Contract file L N
Lo Track- 121001017/50720. -
I MRmoSONS).
555 | Leller 1o FEWINFRIOLYAAIA -

- | dtd.25/3/94 of M/S PEW, signed hy

§St|\!.lﬁirat\ Jaiswal, one of he Parlners

alongwilh the Additional order die.21/3/9
{-avallable at page nos.86 & 87 of e said -
.Contract file. MR1n090IE). 7 -
~§.’|'I1e-'§;5pulchase-. account. - file No.

5T_rack-312”91/010117/50720 ol Mis
{'Prakash Engineering Works maintained-
‘at FASCAO Olfice, NF Rly.. Maligaon

L e

TR . l
RS S -t t )
B0 BRI . ih
LR B . I

L i

: &

T i

iiocuments at sl no. Ei6 fo BB3 wiil prove (he

A payments made to he said MIS JUCF against

the ahove said VSP's Pig lron escalation bills
vide the above said RBI Calculla Cheques.

| s will prove he issue of Contract

o Tiack-12 1191010 117150720 did. 1917191,

| signed by Sii. M. Hingorani, the then
Dy.Director/ Track for and on behalf of the

Presidnet in favour of MIS PEW for manulacture
and supply of 2380 Mis.C.1.Sleeper Plales o

| different Railways incliding NEIOL for 650 Mis.

of MG.

"1 This will prove the the acceptance of he

Additional order against the initial Contract

Al 1917191 Tor additional placement of 714 Mts.
of BG:Ao be supplied fo NF/OL by MIS TEW,
duly execterd and initialied by SmtKiran

Jiaswal, one of the Parlners.

1his will prove the Tollowing |

(). Reciept of ‘a copy of the contract No.
Track 1/21/91/0104/7/50720 .1 9.7.94.duly
axeculed and signed by one ol the pariners of
MIS PEW, Giidai Prakash Jaiswal, available at
page nos. 01 to 03 and the  Additional Order
.2 13104 at apge no.80. .

(h  Fnfacement statement of the paiticutars of

1 the stpply bitie aned the eseatation hills of HSCO

“and VSP passed, which weie signed by the
(piter and Ilmﬁr.S()lCS/\. available al page
()s.(_!'7"]bl?.. _—

L Oifes ey

2| elaimed aid paid :

&bl 1gEfYs escalation bills |

K3

R R g , : : ,‘.Q\/v_,l\;awdc\)
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MG G, Steeper supply hils No 1 EW/

B NFRI75R]92H did. 3|l?lﬂ?

-do i dld 4igid2_
| ~do- 73 did. 178/92

: -do I7 dld 16/9192 (office cb;ry)

do- 8 dld 25/9/92

“do- /4 did.17/8/92
do- /5 did 22/8/92

564 | -do- 16 did. AlBI92

———n

| -do- 19 ditd 3510192

| -do- /10 did.7/10/92
B(‘i ¢ !

Siceper  supply hills
jNO P.E. W/B(:/ AQ("/‘M/ YA/ ;’(14 '

1 *‘: e

. k-
ido- Mid. t_usm wh,
-do- /8 llo 3iB/94 ) Dosl
) | -(lo II1 dld 3|/1()/94(0|(I(,em;1y) R
| -dio- 701 id.i6/5/91 -

dlo- 107 did AG9A

((iv) Submission of pig iton invoices ol 1ISCO for
lotal quiantities of 288.600 Mis, available at page
No.35.

(v) thqeqnnnlly submission o the following
hogus/torged Pig ron invoices of VSP for lolal
MM 2901 Mis.avalable at page nos. 182 to 192,

| (A) ‘Mk\gll & S/ NV/539 (ll(,l.31/3/93 for

139,860 Mis.

(b) Mktg/t & SAINVI27 id.21/8/92 for 165.100
Mis.

() Mklgh & SANVIBG2 dtd.27/9/92 for 100.080

Mis.
() Miigh & SANV/BB did.10/5/92 for 68.420

Mis..
(e) Mklgh & SAINVIG3 dtd.30/4192 for 90.420

I Mis.

) Mgl & SANVIAT3 didAG1097 for

1149780 MIs. -

1(g)  Miktg/ & S/ANVIGA did. 3014792 Tor 36.040
Mls.

h) Mkig/ & S/ANV/BT did.10/5/92 for 109.480

Mis.

Mis.

(i) Mkm/l & SANV/302 dtd.29/6/92 for 249.840
Mis, ‘
(k) Mitg/t & “/INVI'%()G dd.29/6/92 for 115.120
Mits!

Documents ol sl 10,667 to 566 will prove fhe
stpply of total 469.298MTs of MG C.\. Sleaper’
plates o NF Rly / OL..

Toeiments ol si. no. 667 lo 577 wiil prove the
wmy ol ln!al 710.996 Mts of BG C.1. Sleeper
;e;s_;n N}* uy/pl. o

. .

1) Mqull & QllNVHQW d1d.23/8/92 for 200.080 | -

E“.- : - ot N
DN . - - * il . .
I : oo z ‘

: i3 : A

n e At o bam e ATh A
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573
574

575

576

do IG did. 30/6/J4
do l/ dld 2977194
—do— 19 dld 24/10/94
“do- /10 dld 31/10/94

577

.

578

.......

| -do- 271h& paIl did.27/5/94 page no. 9,

|'.do- 34ig part did 2276194 page no. i37. g

-do- 15dd. 11/6/94 S
"RITES's Calculta inspeclion Cerlificates | Documents al sl. 10.578 (o 605 will prove the
24th and parl dtd.23/5/94 page n0.95 of | dales of Inspection of the C.I. Sleeper plates of
A('comﬂs Bill File.MR.no. 9/()1(4 | MG and BG manufactired and supplied lo NF
* -+ | Railway/ OL. :
-do~ 291h& parl dld 3/6/94.paqe no. 98
-do- 3isté part.did. 8/6/94 Jpage no. 96.
~do- 33148 pall.dld 8/6/94 page no. 138. -

-do- 19ih& pall dld 4/5/94 Jpage no. 86

e

do- 250 & parl did.23/5/94 page no 92.
| do ZGIIl & pali did. 2‘3/0/94 Jhage no. 9.
;-do- 22nd & pall dld |_6Io/9_4 page no. 124,
|-do-3 35ll| & parl d(d 20/7/94 page no. 123.
| “do- 36rd & parl did. 207194 page no. {49, ;
| ‘,-do- 231d & pani did. 16/5/94 page no.122.. | -
2 -do- isi & parl did 371792, page no. i6..
‘ ‘-do— nd & parl did. 29/7/9? page no. 15

| =do- 12m&pandui 2418192 page noA8.

' y-do 7!|\&patl did. 10/8197 page nu38

‘ do lllh&palld(d24/8/92|~aq9no4/ ' “1 L |

i

i

i
ul

!

c

-do- 201h& parl did.9/5/94 page no. 85.
-do 21st& pant dtd 13/5/94 hage no. 84 -

-do- 28nd & parl did. 30/5/94,paqe 10.90.

do- 3ld & pall did 311'719) page no. ))
-do- 4lll &  pail dld 3/8/92,page tio. 23
—do« olh & part did. 7/8/92 Jpage no. )7
-do 6ih & parl did. 7/8/‘)) Jpage no. 78,

o- 8lh & pdil dld 14/8/92 ,hage wno. 37,

~do- 9l & part did. 17/8/92 Jhage no. 36
~o- i()lh&pmldld 17/8/92 page no. }<) ,

l19b0< Fig - tion ~ Escalalion Hlllq Do umnnlq al sl nos. 606 lo 614 will prove the
No L{‘Il[)}”ﬂ(}dlq mm/()) o '(l'ﬂmlnq of 15CO's -escalation bills due to the
ot Linjereage In the price of pig iron etc. against the

A T snpnly of MG Sleeper Plates to NF/OL by M/S
| BGEG. aml nnympnlq ol lha same by Accounls

o -m‘{kx“ AT e 6 i o

e ;?4 w !h we that all the
G ndr Pje vhmkm I, pomsed py°
' Snnlnmndm " Kumar - B'll L a)t? np!‘ 'l W
Stypo.614. - :

—d()- 1899 dld )7/8/‘))
db IlOo’l dld 22/9/92 (olc )

V. nekol o )
,Emlm,f. Ql\’ ‘

Certified to be true copy

(4. Pu{kaydstha}

A._voeuw

S - e s SN
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609 | -do- /1225 did.5/11/92
610 | -do- /1815 d1d.31/3/93
611 | -do- 1967 did. 1/9/92
612 | :do- /998 did. 10/9/92
613" “do- 71814 d\d.31/3/93
611°| -do- /1148 dtd.16/10/92
615 |RBI Calculin  Cheque Mo 047605
| o 1878002 |
616 | -do- 047643 did.27/8/92
617 | -do- 047729 did.26/9/92
618 | .do- 047861 did.5/11/92
6197 -do- 048263 did 31/3/93
620 | -do- 047667 did.1/9/92
‘621 | -do- 047693 did. 10/9/92
623 | -do- 047802 did.16/10/92
624" | Abstiact of bilis passedNo Co7- mmm
| dua. 188192
625 | do- 120117 did.27/8/92 .
626 | do- 12/109 did.28/9/92- allesied
821 | do- 12127 did 5111192 -do-
628 | do- 1274 did.31/3/93 -do-
{528 | io- 12106 did. 1/9/92 -do-
830 | -do- 12/56 did.10/9/82 -do-
| 631 | -do- 12/66 did. 16/10/92 -do-
1 634 | VSP ° escalation bl No. (,‘;II()()/)GQ
{ did.0177194 ‘
| ’
T - f o
i S ’ 1
| : L
D -=;. 5, @ ¥
| 638 | -to- 32 mjguwua g
836 | -tlo- /245 did.28/6/94 ( 0.C )
637.| -do- 1209 did 30/5/94
638 | -do- /232 ditd. 10/6/94
639 | -do- /341 did.8/7/94 -
640 | -do- /485 did.27/9/94
(641" | -do- 494 (itd.29/9/94

| the aheady.

',wmm all: [r,hmllnnhmlllé
‘mppmi n[ llle (lmmed AN

Documents al sl nos. 615 to 623 will prove the
payments made to the said fiim against the
above said 1ISCO's Pig hron Escalalion Bills.

Documents at sl nos.624 lo 631 will prove the
| payments of the above said HSCO's Pig Iron
Escalation Bills vide the above said RBI,

Calculla Cheques.

Documents at si. 10s.634 10 644 will prove the
subsequent claimed by the said firm on the
diffeience between  the higherrates of VSP and
“elaimed. amount of 1SCO of the
escalation of Pig hon elc and linally passed/paid

| the same by Sii.A K. Sarkar, aller the same were

checked and: '[.);1550(l by Sri.Dhirendra IKumar
Baruah . for - .-lotal . amount of

1Rs.37.76, H/- I)nrun pnl a! Sl 10.645. wul| also
; »mvn lln

]ho saqme w'a': ohee kntk and [mqo“)y
ll)llllmylm Knmm Q mah M lho sald bllis
Wil Also prve llml e !1]9 Irany {iwoices of YaP
?*w'llﬁ' lhé sail |)ﬂls i

, o L\/ l\|owd0v)

o

kll;ﬁw tOi}é",_‘g- A '




G 654 '
N © | 655
SAGEE )
657 1.
658 ) d

.659

660

i

] 662,

{]

T tiack-12000107/50742

i
i
i
:
1
B
i

el tiﬁ€0 tO:} _— .
(J. uu!k-ﬁy'g’f :
AV oia

“do- /oGG dld. 14i11/94

. _~d0- 180 dtd 3i/5195 C
-do- 1750 did. 23/3/9‘3 ( olc)

| -do-/145 did.1 1/7/95
RBI Calt.lllh(,lmqueNn,(lG(ﬂliﬁ

dld. 117191

do 066927(!!(! 2 1/ i()/&M
-d0-066376d1d. 8/7!‘)}1

| do-066853did.28/9/94
0 —do-066993dtd 15/11/94
_-do-049428dld 1/6/90
d0-049165dld 2473195 ‘
"1 Absiraci ‘of Bill passed no.C 0 7 120006
| dtd. 117194

-do- 120061 did.21/10/94

55 | -do- 120037 did 1 1/7/95

-do- 120031 dld 8/7/94

-do- 120106 did. 28/9/94

—do 120042 dld 15/I 1/94
—do- 120003 did. 1/6/95

do- 120067 did: 2413/95

KR ' '.

Raulway Board ietler -

o Tmck»il?!/‘)II()I(HIHJUM?
1 «td. 16/7191 alongwith Conliact onder
| no.Track-1/21/91/0101/7/50742
1 <ld. 16/7/91 available al page nos. ?! lo 26 |

1 of the Contract flle
1 no.Track- U?HQII(HOII?F:OM?

{ MR110.8101(25).

1he purchase account il Me Nn
aintained

| A1 PARCAQ Offfce NI Rly. Maliagon.

, (ify - Submission of plg iron Invoices of |
HSCO " for “folal  quantities of 232.200 |
e _ ' Mls..;\v;y’ilahm al page nos.39 and 56.
(V. (\:owd@)
o NP Ry
e AU el S T

147 11

Documents at st no, 646 fo G52 will prove |Im
{ payments made o the said fim against the
above said VSI's Pig ron escalalion bills.

Documenls at sl no. 6h3 lo 660 will pmvp lhe
payments made lo the said fim against the

the above said RBI Cheques.

Fhis wiil prove the issue of Contrac

no.Track- 1219 H0101/7/50742 did 16/7/91,

| signed by Sii.M.Hingorani, the then

| Dy.Director/ Track for and on behalf of the
President to M/S BCEC for manufactute and
stpply of 1135 Mis: of C.1.Sleeper Plates to
‘dillerent Raitways including NF/OL for 310 Mis.
of MG 60/75 R and 285 Mis of MG 90R.

1 lng w1|| prove lire following :-
(0B “Receipl of
Track. 2101017150742 did AG/7/91 along
'wm. qe 'nnnnqnwnlq { photo copies ) dully

' GYQW!NI m'l Bl ney: !W e gl [Iw partets, Sri.
_ hhanﬁhyd'n .wnt

hl)]n
i xFqlm‘nmﬁnl L1

"t prdarhoai T fo (4>
7 .lw:"%q 1 th mulloulars

0 :f it the qnpp[y hills and, “\6 nqc‘nlnlinn bills of bolh

!; C() ajy| V8P mqqed which were igned by
t

1 nos. ()/ fo IH L

“above said VSP escalation bills of Pig fron vida.

Comtract  No. [;

ie delor 'm/l the SE.SOICSA. ﬂV'\I|ﬂ|)|P at page

ErrER R

e

"o
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(iV) qubsequently  submission ol pig iton
invoices of VSP for total quantities of 372.720
Mts. all on different dates of 1994, available at

. - | page nos 8710 108. . .. . i
863 | MG. " Ci Sleeper  Supply Rill | Documents at st nos.663 to 673 will prove the
NO.BCECI()?.INFIQ?.—M(Il(l‘lﬂl."»/ﬂ? supply of MG CL Sleeper plales tolal 519151
‘ ‘ Mts. to NI Railway / OL.

864 | do- 106 did.3077192

865 | -do- f0} did.11/5/93

666 | -do- 02 d1d.10/7/93

867 | do- 01 did16I5/92

" 6687} do- /04 dld.5/6I92
669 | -do- (06 30792
670 | o 708 did.12/9/92 {ofc)
| i | Go- 110 4193 do )
672 | do- 01 did. 1614134 |

673 | -tlo- 103 did.28/4/94 o , .
674 | RITES Caloulla inspection (‘,mlilit,:nles/ilh I Doctiments at sl. nos. 674 to 6680 will prove the

)

-
S ' and - pait did 29/4192.page  no. 18 of | dales ol nspection of the C.1.Sleeper Plates of
N7 | Accounts Bill File. MR n0.8/01(2). | MG&BG manulaclured and supplied to NF/OL.
675 | -do- 8thand part dd.23/7192,page no-3!. : o

| 676 | -do- 6ihand parl id.12/5192 page no.43.
677 | “do- 7ih and parl did 2217192 page no13.
678 | -do- istand pa|§.dl(l.27i4192,;)age_no.17.
| 679, o nd - and pmi tii(i.?'.fl'{il'gﬁ,pnqn’
3 .'.‘.9_'20;.,, e e e U
| 6801 -do- Sth _'g_nd‘pau’l_dld.1/{5/92.page n0.26. .
68|§l_ HISCO's Pig on Escalation Rl No.C&100 | Docrments al si. no.BR1 to 603 wiil prove the
P 131610.3/6192 - payment made o ihe said fiim on the price
; : escalation of Pig hon elc. of ISCO total
amounting 1o Rs.7.14,008.49. These will prove )
that the said hills were’ checked and passed by

. SR Si.Dhirendia Kumar Baruah.
682,] -do- 191 did 2114193 |
603 | -do- 171 4. 191193
" i | <o- 210 9693
e || o sibudieEn
N7 | 686 | do- /516 did. |6/B/93 g
| 667 o AIEIAIGN (ole)
8 | -do- /530 did 872 (ol A -
| 689 | -do- /853 did. 1392 o-
| 660 | o, ji070AIWO2 do "
{69 | do- (G0 dd2BI1S3 do-
| 2 | do- B 103
633 | do- 1164 did 1775094 i )
4 | RBI, Calcutta  Cheques Ng).()/iflﬁiifi Dociments al si. no. 694 i 600 will prove the
-] dd.2204193 . | payments  made to the said fim against (he
: - | ahove said 15CO's Fig iron escalations bills.
Ce— — |
S ) \ njawd & )
Zeitifen to B :.. o A _ Trm 1 R Q(]
‘) Y I
g 4. ?‘!lk:ia.‘!' :
Ad}‘,x‘i&u;q., :
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| -do- 048505 did. 19/5/93
696 | do- 0662“ dld 108/5/94 . S )
697 | Absract of Bill passed No.Co7- I)f §29 | Doctments at sk no. 697 to 699 will prove the
dld 22/4/‘\'1(alleqlmi) payments- of the above said NSCO's Pig hon
oaealalion Dills ta the said finn vide the above
S said RBI Calentia cheque.
698 | -do- Co7-12/82 dtd 19/5/3 o |
699 | .ddo- Co7-12/056 did. 18/5/14
700 | V&P's  Esealation bill No.cS100/1286 | Documents al Sk No.700 to 703 will prove the
did. 18/2/94 subsequent claimed by the said fitm on the
' dilference between the higher rale of VSP and
the alieady claimed amount of Pig hon etc. and
; finnaly passedipaid the same fo the said firm by
i | s A K. Sakar,afler the same were checked and
' passed by Sii.Dhisendia Kumar Baruah for folal
Rs.11,32,785. This will also prove that no pig
iton invaices ol VSP was allached 1 submitted
o wilh the bills.
.| {0 | dodtiBdd i
(;(f 702 | do-i182 did. 1 7/5/94
° ' 703 Jdo 199 (Ild 8i6/95 -
704 { RAI, Calculta Cheque  No.05 1704 Documents al sl no. 704 {o 711 will prove the
did. 18/2/94 ' payments made lo the said firm against the
‘ abeve said VSP DPig iton escalation bills by
. ) Sti. A K. Sakar,
705 -do ()66 7‘hlld 6/5/94 : :
06 -(Io UGGZI ! (Ihl 1815194
07 du~0494'35 dud. 8/6/95 a
708§ Abstact of Rill Passed GO 7 No l)()ﬁm
] did.18/2/94
709 —do—12()()20 (it 65794
Z10 -do- '20006 did. lB/ol‘M
711 | -do-120034 did 8/6/95
Ti2:  Jamdure No Tadk 16 8% \AqQ.
RV w
! ;35 f,".?;i,,v i
NSRS
R
i vits
': . ':‘.RA\;“-
e 5

l;)értiﬁ;ﬁd,t@ be ?1_. .,. o
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LAST

_ or
SRLA.K.SARKAR

P

Sl Name of {he Witnesses
No. : f e

i
'

i Gei KR Mehi, the then V1 k.
Railway Board. New Dethi.

3 | Qe A Sakar, fhe then B Tack.
Raibway Bomd, New '
Dethi

RN §i'i.ﬁ.iﬁitgut'ﬂlﬁ,
lhclht‘nl')_v.l)il'(‘clnl'/'l\:u‘k. Raifway

Certiied to be v .,

(J'. PUl,k'd_vf_d-'. -'..v“j

EVIDENCE-ORAL

FOR RDA AGAINST :'.

st of the evidence

e will nleo prove the fotal A(|mlnmi(:s of
¢ 1.8leeper Plates to he supplicd 1o NE/OL.
by the 4 Fioms (1) M/S Marcandy Prasad
Radha Krishna Prasad PyLLAL(M/S MUPRP):

3 (2) M/S 1.D.Casting

«

and  VForging Put L Ad(M/S o)
' R (}) M/S Prakash
Engincerign Waorks(

PEW) L & M) MR Reget
Casting and Engincering Co(M/S BCEC)
e ' as por thier resgpective
Conlraet Ordders and its Amendments apains
Tender NocTrack 16 of 1000, issued by the
Raitway Road. e will also prove the ferms
and conditions of (he Contracts including the
Special Conditions, of Contract, 1987, which
formed pm'l: of the said Contract Orders. He
\\""i.ll atso prove the total quantitics of pig iron
alloented to the anid A4 Firms on 11SCO
apainst thier regpeetive Contraet Orders, e
will s prme that cince allocation of pig
iron had had been pade on 11SCO only, the
anidd A4 Fioms could not elaim under any
clireumstanees the ceealation chatges due to
the incrense in the price of pig iron cle of
VSl tairther, he.will also prove the price
4 csealtion Cirenlug of HSCO A1 22/4/92,
30303 and-in respect of VS d 15877193,
209793 el will also prove thal
Eidfon Wi o e sald
- clairhiflofs ffce greyition due (o
i‘n’]lu l“i"““ pi;“hu!\ g‘( of
il en prinduetion
pajees ol YAE o

0t

i\’A"‘f iﬁoi the'x

S will her aftpwed !
ol pigt ey vonehers/
apport ol e elabmed. o
tie will also prove the same ay
@i KRN el abave

fie will prove the issie of | imited tender
no Track 1o ol 1990 1o 71 tenderers
ineluding NS NEPRP() NM/S IDHCE (D

(\/.mawda)
Trm NP Ry




Roard, New Delhic’
© 4| S S Rl the
thenDy. Director/Track. Railway
Board, New Delhi
!
3| Si.BAajumdar, R
DY Director/Tiack, Railway Haoard,
New Delhi
i
.
i
13
o
I N
Cl G
: 1
L o N
- (‘ : L e U
S L S8 f!\i?i!(ﬁugr_\f. the then Pesk
~ P % Ulﬁc'cl;/‘"rhrk._!!n“wn_v Board New
D Dethi - o
i S -1.‘:;' ‘a
1 la R >
. 2 §° N ! N .
. l i "~,,%:
kS
I -

R .:hg’;’»;

N/S PEW & (1) M/S BROCECTe will prove
the tesne of Contracts (o NM/S MR, (1) M/S
TOCE. () NS PEW & () M/S
RCECgigned by him forand on hehall of the
President againat Tender no. 16 of 1990 e
will also prove the Speciat Condition ol the
Contracts, He will prove the issoe ol the
price escalation cirentar dd. 2274792 in
yespeet of ISCO wnder his sipnatore and
will prove the ferms and conditions effective
dates cle. ol the said Circulars,

e wiil prove the price ciculars 1. 15/7/93
in respect of VSP and . 26/3/93 in respeet
of SO, issued under his signature and will
prove the fenms and conditions, effective
dates cte of the said cireulars.e will also

| prove the total quantitics af C.1.Sleeprs to he

supplicd to NF/A . hy M/S MPRPM/S

CIDCECMAS PEW & M/S BCEC against thicr

respective Contracts and will also prove the
Special Condition of the Contracts.
e will  prove the the price circulars

il 2073093 and A 20/4/05 in respect of

vaP, issned under his signature and will
prove the terms and conditions ad effective
dates ote. of the siid Cirenlars.He will also
prove the total quamtitics of ¢ “1.Sleeprs to be

Leupplicd to NEOL by M/S MPRE. M/S
IDCE, NZS PEW & M/S BOEC and will also

prove the Specint Condition of Contiact e

will  also prove that letier
| nos. Frack A2 0171507477 AMRRTASL

and dth, 207095 ssued by Ite Bhopal Singh

1 are nothing but hogns/(alse one and will also
T prove that no Pl File was/is naintained in

respeet ol Contract File

no Frack 21910001 7/50747 relating  to

NS MIRP,
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1 cirentas in vespeet of VSPLL e will alea
| prove the Special Condition of the Confiaets

andd the tofal quanfities of € 1Sleepers o he
supplicd to NI/O by /S MPREM/S
TOCENES PEW & M/S BOEC
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ile will prove the S as
.\'li..&'.l\\‘('hm\d\nn'y A\l ARTUGRAS will also
prove {he .\'\wd:\\ Condition ot the onfract
and the total «\u:ml'\lics of CLSteepets o be
cuppicd 10 NEIOL by IS MPRE. M/S
SIAGER M/S prw & M/S R(‘\i,('.\-‘m\hcr. he
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He will prove the iicpnr!nncnini |wucc(iurc§
for passing of hills.1le  will prove that the
sihsequent claimed by the said 4 aced Firms
AMNZ/S MPRP. M/S TDCE, M/S PIIW & M/S
BOEC of esealation price’of pig iron of VSP
on'the ditference hetween the higher price of
VSIC and the aliewdy elaimed amomnt of
HSCO and payment made thereol by the
aced. Aceannt: Officials of NF Railway could
ot be actually passed/paid since the said 4
Firtns had - already HSC'O's
cacnlition price of pig iron and such payment
could he made only il approved by Railway
Bomd.New Delhistle will also prove that
there wag/is no such provision for passing the
bills on temporary basis. He will also prove
that the CLSleepers inspected -before the
effective date mentioned in the price circulars
of V8P will not he applicable for claiming
the eacalation as per the Specinl Conditions
of Contract.He will also prove that as per the
Price  cireulare of  VSP, production of
fnvoices was o must in support ol the
claimed of escaltionfie will identify the
signatures of S1i.D.K . Baruah Sr.SO/CSA,
Sei.N.Scngpta mnd
Sri. ALK Sarkar AAQO/CSA.

Hie will also prove the same as Sri. ALK Nauudi

clatmed  on

above,

e will also prove the same as St A Nandi

ahove

fie will prove the iﬂ-u:ninwuini procedures
oy pasging of the hille.le will also prove
Mt the subsequent elaimed of the escolation
price of pig iton_cte of VSP by M/S MPRP,
MNZS TDCE, NUS PEW and M/S BCEC on the
ditterence hetween the higher price of VSP
:|i'iu!=i!1v .aln.ul\' claimed amoeunt ol HSCO
uu‘” : """’*‘,‘l".?j‘ggtg""C the said 4
:ﬂw 1t ﬁ e cseal: iion
5000 mul' d'wlk_pl,yln%% |
m Al nnl\ i ll 1|)m\“’cd' )
Board.Nesi: Delhi e Will also” préve that
there wasfis no.snch provision for passing the
hills on tetporary basis.He will also prove
‘that the CLSleepers inspected before the
effective date mentioned in the price circulars
of VSP will not- he applicable for claiming

oy . . N . '
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the esealation as per the Special Conditions
of Conteact and that as per the Price cirenlars
: 5 ' ol VSP. production of lnvoices was amustin
Do - o - suppoit of - he chiimed of csealtion e will |
b ' identify the signatures of |
S Ranah Sr.SO/CSA, i
SHLNL Senpnpta SE.SO/CS A,
Sii. N ‘.(Fh:li:’\l\'./\/\()/lnvcn(nr_\' Contiol and }
3 SHALK Sartkar AAOJCSA v
. Ci6 4 S i' K. l)cv AADICSA, NI R‘ull\\ av | He prove the iicp:u'lniciiiili'|ii'('ic'.(':(iiil“c§u for L
. ' m.llhgum , o - [ passing of the bills. e will prove that the i
suthsequent claimed of csealation pu( c of pig
. iron cle. of VSP by the said 4 Finms on the
" difference hetween the higher price of V3P
and (he already claimed amount of 1SCO -
s _ - | eontd ot e passed/paid untill and unless :
-~ e o approved by railway Board New Delhi sinee
' L they had abready claimed on the esealation
N o : price of 1SCO. Te will also prove that there ,
i was/is no such provision for passing the bills ‘
on lunpm.nv hagis, He will also prove that |
“the  CLLSleepers - inspeeted prior o the :
clteetive date mentioned inthe price circolars :
of VSP will not he applicable for claiming
the esealation as per the Special Conditions
of Contiact, e will also prove that as per the
‘ Price  chrenlms  of VSPL praduction of
' Invoices was o must in support ol the -’
claimed ol the esealation, ;
: ; : .
17 Qlu M. ( " Malukar.Sr. \()/( "SANFE R v | He will also prove the same as Sri.P ey
< Litway, nmlugmn ' | above. tnaddition | he will prove the
. D - signature of SrDLK Baruah Sr.SO/CSA.
! 18 | St A Rava AA/CSANE Raibwavan Hie will also prove the smme as Sei. K. Dey
( | ' alipaon ' o R ahove, In wd«ii!idn he will prove the
N . o ch ] sipatures of St DK Baroah,
L. RS .
‘ ' : | SrUNLSengapta, Sri.NLC L Ghatak imd
U i ' o L St ALK Smkar,
v | \n l\w‘”mnu E ' o 'lh‘ il |nnw Inv \\nhn;,q in fhe (luqm
‘gl han/\A/( "\1.\.NI Railwav, 5\] ‘!'!l
2 o "‘.-“'Sﬂllk Hmnh Sn
b ’ S ek S A K ik ar, e
20 Svu.S.'i:n;'ni-iim'. tie o ' “(, w ii also prove the same as Su l S,m;_,mn
b | ahove.dn addition, he will prove the signature
then AA/ChequeWeilerofUSA NEF Ra of Sri NLC Ghntak.
ilway Maligaon . ‘
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i will prove fhat all the 'V':%;i’-‘s: ('I::(::\-H:mn
hitle claimed by the anid A4 Finms were
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fhat paviments had been made e will pmvclv
{he st es of Qi K Barnal,
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GrioN Sengmphis Gri N thatak,
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e will prove that the (*(:tl_:\i:wd uypics of
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anthenlic documents amd g prood as original.
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‘ Office after passing and recicved from the

¥
Accounls Ofice. e will also prove that all
e A Pavec's RIY Cateuttn Chegues
passed andrecieved from the Accounts
Office  apainst the  payments of  VSP's
caealntion hitle had been entered i the ('nsh
Pooks  and duly panded over 10 the
|t‘plc.‘:ml;ni\'(rfs of the said A Vinms M/S
NPREP. MYS HCE. M/S PrEwW and M/S
e
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STANDARD FORM NO. 7

Standard form of order Réléting of Appointmcnt of Inquiry Officer/Board of
Inquiry ’ .
(Rule 9 (2) of RS (D& A) Rules 1968)
No. PNO/AD/RC-8(A)2000-SHG/AKS
Railway :  Northeast Frontier Ralway
Place of iséuc : Maligaon
Date : Bk 0%-0Y4

ORDE R

WHEREAS an inquiry under Rules 9 of the Railway Servants (Discipbne &

Appeal Rules 1968) is being held against Shri A. K. Sarkar, DEM/RNY,

N.F.Railway (now S& AO/Maligaon)

AND WHEREAS the undersigned considers that an inquiry officer should be
appointed to enquire into thé charges framed against him.

‘Now therefore, the undersigned in exercise of powers conferred by sub-rule (2) of

the said rule, hereby appoints Shri K. K. Mitra, Retd. FA& CAO, S.E. Rly.
As Inquiry Officer to enquire-into the charges against the said Shri A. K. Sarkar

i

i/
Sig]amre \/. \‘T(/L'\N”‘ ?L,,L,V-/{r’t..,,.
Name ( Shyam Kuhnar )

“Geregal Manager
N.F. Railway/Maligaon

_ Designation of the
Disciplinary Authority

Copy to: _
4) Shri K. K.-Mitra, Retd. FA&CAQ, S.E. Railway. (1.0)
- 15/2, Sarat Bose Road, Kolkata-700 020
2) Shri C. Mitra, Sr.Vigjlance Inspector/S&T (P.O), N.F.Rly./Maligaon
2)»-Shri A. K. Sarkar, DFM/RNY,N.F Railway (now S& AO/MLG).(C.0)
4) Dy. CVO/Engg., N.F.Railway/Maligaon.

< qcstevm
‘GSYGcncral Manager
N.F.Ratlway/Maligaon

Q.
Y -

3

AMWURE’ A/I;‘ |

L

R/ TR R A

Certified to be trs . cuny

(J. Puglay: o j

Agviutaiz
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STANDARD FORM NO. 8

Form of nomination of ‘Présenting Officer (Sub-rule (9) AVX C ) of Rule of
RS (D&A) Rules, 1968.

No. PNO/AD/RC-8(A)/2000-SGH/AKS
Railway - Northeast Frontier Railway
Place of issue ‘Maligaon
Date (. 0§.06&
ORDER

WHEREAS an inquiry under rule 9 of the Ratlway Servants ( Discipline And
Appeal Rules 1968) is being held against Shri_A.K. Sarkar, DEM/RNY
N.F.Railwav(now S& AO/MLG)

AND WHEREAS the ‘undersigned, in exercise of the powers confetred by
sub-rule 9 ( C) of rule 9. of the RS (D&A) Rules, 1968, hereby appoints
Shri C. Mitra, Sr.Vigilance Inspector/S&T as Presenting Officer to present

the case in support of the charges before the inquiring authority.

Shri C. Mitra, Sr.Vigilance Inspector/S&T is also authorized to appoint during
his temporary non-availability any other CBI/Railway official not below his

rank for representing the case before the Inquiry Officer on his behalf and on
behalf of the Disciplinary Authority for examination as well as for arguments ctc.

[
Signature: : " —
Name : i
(Designation of the Genera]) Manager
Disciplihary authority) N.F.Railway/Maligaon.

Copy to: , .
Iy Shri C. Mitra, Sr. Vigilance Inspector/S&T,(P.Q) N.F.Railway, Maligaon.
2) Shri K. K. Mitra, Retd. FA&CAO, S.E. Rly. (10), 15/2, Sarat Bos¢ Road,
Kolkata -- 700 020. -
«-3¥ Shri A. K. Sarkar, DFM/RNY, N.F. Rly.(now STAO/MLG), (C.O)
= 4) Dy. CVO/Engg., N.F.Railway/Maligaon.

L AC ALy
.«Por General Manager
N.F.Railway/Maligaon

Certified to b= 1. s

{3. Puiks P /.

A i
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| ~ 12 ANWEXURE ~A/5 R
KK Mim IRAS Reis.) 15/2 Sarat Bose Road, A
~ Retd. FA & CAQ/ S.E. Rly &RIO  Kolkatz - 700 020 %
| Ph : (033) 22207877 (R)
09831032729 (M)

No. Inquiry/ NF. Rly/ AKS/ |
NOTICE OF PRELIMINARY HEARING

Sri A, K. Sarkar

Ex. AAO/ CSA
~ Now DFM/ N.F. Railway
Raneia

(Through Dy, CAC (GY N.F. Riv/ MLG)

Sub:- Depattimental inguiry info the charges framed against Shid
A K Sarkar. Ex. AAQ/ CSA now DFM/ N.F Rly. RNY wide
GhM/ NFRly’s Memorandum No. PNO/ ADY RC-8 (AY
2000-5HG- AKS dated 13.8.03.

I have been appoirted as inquining authority to conduct inquiry against you -
vide GM/ NF. Rly "s Order No. PNO/ AD/ RC-8 (A)Y 2000-SHG/ AKS dated
4 8.2004 a copy of wlich has been snclosed to you. '

2. Accordingly a prelimmmary hearing of the case will be held by me on 67
November, 2004 at 10.00 izs. in the office of FA & CAC/ S.E. Rly/ Guarden
Reach. Kolkata ~ 43, You are required fo aitend the hearing along with your
defence assistart, it any, and wait ontil finther directions. In case you fadl to
appear at the appointmert date and time, proceedings will be taken ex-parte.

3. B may be noted that no witness will be examined on the said date. The
-purpose of the preliminary hearing is to sort out the preliminaries and to lay

down a time schedule for inspection of the list documents and submission of

the lists of additional documetis and defenice witnesses. "

\
4. Receipt of this notice may please be acknowledged.

(XK. Mitra)
Inquiry Officer.
Cowy to :-

1} Dy. Chief Accountants Officer (G)f N.F. Railway/ Maligaon — This has reference
to hie letter No. PNO/ AD/ RC - 8 (AY 2000- SHG/ AKS dated 25.8.04. Two
copies of this notice are enclosed. He is requasted fo serve this notice to Sri AK.
Sakar DFM/RNY under a written acknowliedgement which may please be sent to
the sndersigned for record, He is requested to issue necessary passes in favour of
Shri Sarkar and his defence counsel, if anv for attending the above inguiry. He is
also requested to send legible copies of charge memorandum alongwith its
Antiexures, acknowledgement of CO thereof defence statement of COU fo the
undersigned on or before the above preliminary hearing, '

2) Sri. C. Mitra, Sr. Vengeance inspector (S & T} N.F. Rly/ Maligaon & presenting
Officer - He is requested to attend the preliminary hearing at the appoinied date
and time alongwith all relied upon documents listed in Annexure — I of the

charge memorandum in original and alsc 2 set of photocopy. _
o (KK, Mitra)

Inquiry Officer.

cufied t§ e trus cOPY

; Purkeyesth?)
\ee mvoc;\e
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S'I'ANDARD FORM NO. 7

Standard form of order kc,latmg of Appomtmem of Inquiry Othcer/Board of
Inquiry
(Rule 9 (2) of RS (D&A) Rules 1968)
No. PNO/ADRC-9(A)2000-SHG/ARS
“Ralway © Mortheast Frontier Railwary
Flace of issue @ Maligaon
Date : ¥.9-04

" QORDER

WIHIEREAS. an inquiry under Rules 9 of the Railway Servants (Discipline &
Appeal Rules 1968) is being held agaivst Shri A, W. Sarkar, DUM/RNY,

N.F.Railway (now S&AQ/Maligaon)

AND WHEREAS the undersigned considers that an inquiry officer should be

appointed to enquire into v(he. charges framed against him.

Now therefore, the undersigned in exercise of powers conferred by sub-rule (2) of
the said rule, h.crcb} appoints Smt. Punam Pandey, CDUCVC  as Inquiry
Officer to enquire into the charges against the said Shri A, K. Sarkar

Signature

Name ]
Designation of the ) Gengral Manager
Disciplinary Authority N.F. Railway/Maligaon

Copy to: L
1) Smt. Punami Pandey, CDVCVC (LO)
. 2) - Shii R. P."Chaturvedi, CVIVEngg. (P.O), N.F.Rly. Maligaon
' ' 3y $hri A. K. Sarkar, DFM/RNY,N.F.Railway (now
" S&AOMLG),(C.O)
4) Dy. CV/Engg., N.F Railway/Maligaon.

e

M:Moq

: ’ ’ for General Manager
NLF Railway/Naligaon

Certified to be true copy

(J Purkayasthd)

- Auvocals

v s i an e g ke e
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STANDARD FORM NO. 8 i

[ i

Form of nomination of Presenting Officer (Sub-rule (9) AIV)( () of Rule ‘o il

RS (D& A) Rules, 1968, ‘

} _

No. ‘1'-’N(TA)_/'.-\1'?.-"’R C-9(A)2000-SGH/AKS
Raitway  :Northeast Frontier Railway
Place of issue ‘Maligaon

Date :
" l(\( 10 ORDER

WHEREAS' an inquiry under rule 9 of the Railway Servants (Discipling And |
Appeal Rules 1968) is being held against Shri AN, Sarkar, DIFMV/IRNY '
N.F.Railway(now S& AO/MLG)

AND  WITEREAS the undersigned in exercise of the powers conferied by
sub-rule 9 ( ¢) of mle 9 of the RS (D&A) Rules, 1968, hereby appoiiiis
Shri R. P. Chaturvedi, CV1/Engg. as Presenting Officer to present the case
support of thé charges before the inquiring auihority.

ete. Shri R, P. Chaturvedi, CVI/Engg. is also authorized to appoint during
temporary ng)ﬁ-ﬂvaila.i)ilit'_s-' any other CBI/Railway official not below his .

rank for representing the case before the Inquiry Officer on his behall and on
behalf of the Disciplinary. Authorify for examination as well as for arpuments

! Signature:

. Name VATl K umar)
(Designation of the ral Manager

' Disciplinary authority) N.F.Railway/Matigaon.

Copyto:
1) StiiR. P. Chaturvedi, CVEEngg. (P.O), N.F. Rly./Maligaon.
2) Smt. Punam Pandey, CDIVCVC (1.0)
3)-~Shri A. K. Sarkar, DEM/RNY, N.F. Rly.(now S&AOMLG), (C.0)
4) Dy. CVO/Engg, N.F.Railway/Maligaon.
(Lé (o W ou '

General Manager
NL.F Railway/NMahgaon

[
1

Certified to be true cup)z‘
i .

(J. Purkayastha)

Advocaie !
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Most Immediate
By Speed Post

No.C4/PPI2T 6973
Governimeni of India
Central Vigilance Commission

Satarkta Bhawan, (Room No. 304)
Near Vikas Sadan, INA,
New Dcthi- 110 023
Pate: 5.16.2004
Office Memorandum

Sub: Departmentai Inquiry against Sh. A.K. Sarkar, DFM/RNY, N.F. Railway (now
S&AQ) : Notice for Preliminary Hearing,

Ref: RC-9(A)/2000-SHG/AKS

The undersigned has been appointed as Inquiry Officer in the subject case vide order No.
PNO/AD/RC-9(AY2000-SHG/AKS dated 17.9.2004 (reccived on 28.9.2004) issucd by
Sh. Shyam Kumar, General Manager, N.F. Railway & the Disciplinary Authority

The undersigned will hold a Preliminary Hearing (PH) in this case on 18" October, 2004
at 11:00 2.m. in her office at New Delhi, to chalk out further course of action. Accordingly,
PO/CO are directed 10 attend the same, failing which proceedings will be held ex-parte. PO
should bring all the listed documents. CO should intimate the name of the Defence Assistant’
(DA) with complete details such ‘as Designation, department, address and his consent to work as
Defence Assistant alongwith the approval from the Disciplinary Authority. The DA nominated by
the CO should be strictly in accordance with the norms and conditions laid down. PO/CO should
notc that no witncss would be cxamincd on 18.10.2004.

3. Its receipt may please be acknowledged. @
' ' S/iR %
[PUNAM PANDEY

Commissioner for Departmental Inquiries

&

Inquiry Officer

- Tel. 24618223

Sh. R.P. Chaturvedi, Chief Vigilance Inspe¢tor/Engineering, N.F. Railway, Maligaon,
Guwahati- 781 011.

_&h. AX_ Sarkar, S% AO, N.F. Railway, Maligaon, Guwahati — 781 011

N
—

ertified to be tras Cupy ‘ - ~

(J. Purkayasthu)
-Advocaiz
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STANDARD FORM NO.7

Stan&ard form of order Rciatmo of Appointment of Inquiry Officer:Board of
Inquiry
(Rl;lle 9 (2) of RS (D&A) Rules 1968)

No. PNO:..?’AD/RC-‘1-0(A)/2000-SHG/AKS
Railway Northeast Frontier Railway
Place of issue : z\{aﬁgaén
Date: [3-09-04

ORDE R
WI{EREAS an inqu’iry'.under Rules 9 of the Railway Servants (Disciphne &

Appeal Rules 1968) is being held against Shri A K. Sarkar, DFA/RNY
NLE. R'ulwa\ (now S&AO/\lahgaon)

AND WHEREAS the undexsloned considers that an inquiry officer shouid be
appointed 1o enquire into the charges framed against him.

Now therefore the undersxgned in exercise of powers conferred by sub-rule (2) of
the said rule hereby appomts Smt. Punani Pandey, CDI/CVC  as Inguiry
Oﬁiocr to enqmre mro thc charoes against the said Shri A. K. Sarkar

"Sigr{ature

Name
Designation of the al Manager
Disciplinary  Authority NCF. Railway Nahgaon

Copy to:
1) Smi. Punam Pandey, CDI'CVC (1.O)
”) Shri C. Mitra, Sr.Vigilance Inspector/S&T, (P.0O), N.F.Rlv. Maligaen
Shri A. I\ Sarkar, DFM/RNY,N.F.Railway (now 3& A VL AD(C.O)
é) Dv. C\/O/Enoo N.F Railway/V ahsaon

(7/“‘ (Mo"l

for Generael Manager
NLF.Raihway/Mahgaon

“-Zertified to be true copy

(J. Purkeyasthu) ,

Advocuis
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STANDARD FORM NO. 8

Form of nomination of Presenting Officer (Sub-rule (9) (IV)( C ) of Rule of
RS (D&A) Rules, 1968.

No. PNO/AD/RC-10(A)/2000-SGH/AKS
Railway  :Northeast Frontier Railway
Place of issu¢ Maligaon

Date
V. 0g- 6y
} L ORDER

WHEREAS. an mqurry undcr rule 9 of the Railway Servants (Discipline And
Appeal Rulés 1968) is being held against Shri A K. Sarkar, DFM/RNY

N.F.Railwav(now S&AO/\ILC)

AND WHEREA? thc undcmgncd m exercise of the powers conferred by
sub-rule 9 ( C) of rule 9 of the RS (D&A) Rules, 1968, hereby appoints
Shri C. Mitra, Sr.Vigilance Inspector/S&T as Presenting Officer to present the
cas'e in suppdft of the changes before the inquiring authority.

Shri C. C Mltra. Sr, Vlgiiance Insgector/S&T ds also authorized to appoint
during juring_his temporary: non-availability any other CBIRailway official not below
his - rank for representing the case before the Inquiry Officer on his behalf and on
behalf of the Dlsuphnary Authority for examination as well as for arguments

Signature:. -
- Name. : .
~(Designation of the
- Dlsmphnan 3uthont3) N.F.Railway/Maligaon.

Copy to:
1) Shri C. Mitra, Sr. ngﬂance Inspector/S&T, (P.O), N.F. Rly. Maligaon
2} Smt. Punam Pandey, CDICVC (1.0O)
3¥ Shri A. K. Sarkar, DFM/RNY, N.F. Rly.(now S&AO/MIG), (C.O)
1) Dyv. CVO/Engg., N.F Railway/Maligaon. _
A " \OJ\ oM

for General Manager
N.F Ratlway/Maligaon

{j. Pmkaya?r o

Advocaie
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Most Immediate
By Speed Post

* No.C4/PP/3S ~643)
- Government of India
Central Vigilance Commission

Satarkta Bhawan, (Room No. 304)
Near Vikas Sadan, INA,
MNew Dethi- 110 023
Date: 5.10.2604
QOffice Memorandum

Sub:  Departmental Inquiry against Sh. A.K. Sarkar, DFM/RNY, N.F. Railway (now
S&AOQ) : Notice for Preliminary Hearing,

Ref: RC-10(A)2000-SHG/AKS

The undersigned has been appointed as Inquiry Officer in the subject case vide order No.
'PNO/AD/RC-10(A)2000-SHG/AKS datcd 17.9.2004 (received on 28.9.2004) issucd by
Sh. Shyam Kumar, General Manager, N.F. Railway & the Disciplinary Authority

The undersigned will hold a Préliminary Hearing (PH) in this case on 18" October, 2004
at 10:30 a.m. in her office at New Delhi, to chalk out further course of action. Accordingly,
PO/CO are directed to attend the same, failing which proceedings will be held ex-parte. PO
should bring all the listed documents. CO should intimate the name of the Defence Assistant
(DA) with complete details such as Designation, department, address and his consent to work as
Defence Assistant.alongwith the :épprg,val'from the Disciplinary Authority. The DA nominated by
the CO should be strictly in accordarice with the norms and conditions laid down. PO/CO should
notc that no witness would be cxamined on 18.10.2004.

3. Its receipt may please be acknowledged.

/
o
JAM PANDEY]

Tel. 24618223
Sh. Sh. C. Mitra, Sr. Vigilance Inspector, S& T, N.F. Railway, Maligaon, Guwahati- 781

011

X \/S'iv A K. Sarkar, S& AQ, N .F. Railway, Maligaon, Guwahati — 781 01 1.

’ certiied tu b tege o

i3, Pl Kayo.ov .,

Advocuiz



" o }AmefuRé» ﬁr/%/

STANDARD FORM NO. 7

Standard form of order Relating of Appointmcnt of Inquiry Officer/Board of
Inquiry . _
(Rule 9 (2) of RS (D&A) Rules 1968)
No. PNO/AD/RC-20,21,23 & 24(A)/97-SHG/AKS
Railway : Northeast Frontier Railway
Place of issue : Maligaon
Date: % 00U

ORDE R

WHEREAS an inquiry under Rules 9 of the Railway Servants (Discipline &
Appeal Rules 1968) is being held against Shri A. K. Sarkar, DFM/RNY

N.F.Railway.

AND WHEREAS the. ixndcrsigncd considers that an inquiry officer should be
appointed to enquire into the charges framed against him.

Now therefore, the uﬁdersigned in exercise of powers conferred by sub-rule (2) of
the said rule, hereby appoints Shri J. R. Biswas, Retd. CPO/CLW
As Inquiry Officer to enquire into the charges against the said Shri A. K. Sarkar

. ~ ~Signature
- Designation of the
~ Disciplinary Authority N.F. Railway/Maligaon

Copyto: I
1) Shri J. R. Biswas, Retd. CPO/CLW (LO)
House No. B-7/315, P.O. Kalyani, Dist.- Nadia (West Bengal)
741235. .
2) Shri C. Mitra, Sr.Vigilance Inspector/S&T (P.O), N.F.Rly./Maligaon
3)-%Fn A. K. Sarkar, DFM/RNY(C.O) (now S&AO/Maligaon)
| 4) Dy. CVO/Engg., N.F:Railway/Maligaon.

L er(ion
for General Manager
N.F. Railway/Maligaon

- .f'[t]h(ni t, 0 s

G Pwikay

fe Wi

k-' - - - . «:.v’,;;...f-;; . U P s .



STANDARD FORM NO. 8

Form of nomination of Presenting Officer (Sub-rule (9) IV)( C ) of Rule of
RS (D&A) Rules, 1968.

No. PNO/AD/RC-20,21,23 & 24(AY97-SGH/AKS
Railway  : Northeast Frontier Railway
Place of issue Maligaon

Date Q%O}OQ
O RlD E R

WHEREAS an inquiry under rule 9 of the Railway Servants (Discipline And
Appeal Rules 1968) is being held against Shri A. K. Sarkar, DFM/RNY

AND WHEREAS the undersigned in exercise of the powers conferred by
sub-rule 9 (C) of rule 9 of the RS (D&A) Rules, 1968, hereby appoints
Shri C. Mitra, Sr.Vigilance Inspector/S&T as Presenting Officer to present

the case in support of the charges before the inquiring authority.

Shri C. Mitra, Sr.Vigilance Inspector/S&T is also authorized to appoint during
his temporary non-availability any other CBJI/Railway official not below his

rank for representing the case before the Inquiry Officer on his behalf and on
behalf of the Disciplinary Authority for examination as well as for arguments etc.

Sig:xémre: ' \é:///
-Name : (Shy. ar

(Designation of the G Manager
Disci'plin_ary authority) N.F.Railway/Maligaon.

Copy to: . '
1) Shri C. Mitra, Sr. Vlgﬂance Inspector/S&T,(P.O) N.F.Railway, Maligaon.
2) Shii J. R. Biswas, Retd. CPO/CLW,(1.0) House No. B-7/315, P.O-Kalyani,
 Dist.- Nadia, PIN-741235 (WB)
v 3)-8hri A. K. Sarkar, DFM/RNY (C.O)(now S&AO/Maligaon)
) Dy CVO/Engg N F Raxlway/Mahgaon

[C A

for General Manager
N.F. Railway/Maligaon

Certified to be true copy

M

(3. Purkayastha)

Agvocale
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NOTICE OF PRELIMINARY HEARING.

No. JRB/NFR/PNO/AD/RC-20, 21, 23 & 24(A)/97T/SHG/AKS  Dated: 25.08.04.
From,

Major (Retd.) J. R. Biswas, AMIE (India)

Retd. Chief Personnel Officer (CLW) & IRPS

Presently RIO/ Indian Railways, House No. B-7/315,

P.O Kalyani ~ 741235 (WB) Tel: 033/2582 - 6883

Camp. N.F. Railway Head Qrts. Office, Maligaon , Assam

To
1 A. K. Sarkar, Ex. DFM /RNY, now S& AO / MLG, N.F. Railway,

(THROUGH DY. CAO/G, N.F. RAILWAY, MALIGAON).

Sub: Proceedings of DAR enquiry against Shri A. K. Sarkar, Ex. DFM /RNY,
now S& AO /MLG, NF. Railway & C.O in Connection with FA&CAO, N.F.
Rly.’s case No. PNO/AD/ RC-20, 21,23 & 24(A)/97/SHG/AKS dated 05.11.03.

I'have been nominated as Inquiry Officer by the competent authority of N, F.
Railway in the above DAR case. ‘The first date of Preliminary Hearing (PH) will be held
on date 25.09.04 in the office of FA&CAO, N.F. Railway, Maligaon at 9.30 hrs. Please
note that the purpose of the PH is to complete the modalities & documentation so as 0
finalise the DAR case. No deposition of any witness will be recorded on date of PH.

You are, therefore, rcqucstcd to kindly attend the PH along with your Defence
Helper (DH), if any, on 25.09.04 at the above venue and time.

Thanking you, ' '
Yours faithfull%r,
/
C A i WA‘/\(/ 5
(J. R. Biswas)
Rétd. CPO/CLW & 1.0.
Copy for information and necessary action to:
2) FA&CAOMLG, 2) CPO/MLG, 3) Dy. CVO/Engg. MLG, NF Railway
4) Dy. CAO/G - The above notice may kindly be arranged to be served to
Sri A.K.Sarkar at his present address. 5) Shri C. Mitra, Sr. VI/ S& T & PO
to please attend the inquiry with all relevant records. He may please

coordinate with Dy. CAO/G for serving the notice to CO.

LS Rsfey
// (J.R.Biswas) ~ 7!
Refd: CPO/CLW & 1.0,

Certified to be true copy

(. Puikayasthy)

A _voc..e



No. PNO/AD/RC-8(A)/2000-SHG/AKS
To, -‘ ‘ ‘
Shri'A. K. Sarkar, DFM/RNY

(now S&AO/Maligaon)

N.F. Railway.

i

B
Arowexore .~ 2%/0\

Office of the
FA & Chief Accounts Officer
N.F. Railway/Maligaon.
Dated: 19.10.04.

Sub: Departfental enquiry against Shri A. K. Sarkar, DFM/RRY
(now S&AO/Maligapn) vide memo. No. PNO/AD/RC-8( A)/2000/AKS

dated 13.08.03. -

Ref: Shri K. K. Mitra, Inquiry Officer’s Notice No. Inquiry/N.F.Rly./AKS/]

Dated 08.10.04.

The prelirniﬁary hearing of the case has been fixed on 06.11.04 at 10:00 hrs. in the
office of FA&CAOIS.E. Railway/Garden Reach, Kolkata-43 vide above referred notice.
You are thérefore requested to attend the hearing as per date, time and venue

fixed by the Inquir)“g‘Oﬁicer.

Your nomifiation of Defence Counsel has been received by this office only on
14.10.04 which is under consideration and yet to be approved by the Disciplinary
Authority (G.M). You will be informed regarding the above in due course.

Copy to:

( David Lalmalswama)
Dy.FA/L
N.F. Railway/Maligaon

1) Shn C. Mitra, (P.O), and Sr. Vigilance Inspector/S&T, under CVO/Maligaon. He
should atténd the hearing as per programme fixed by the IO with all listed
documents'. The copy of the notice of PH issued by IO is enclosed.

2) Shn K. K. Mitra, Retd. FA&CAO/S.E. Rly. (10), 15/2 , Sarat Bose Road,

Kolkata-700 020.

3) Dy. CVO/Engg./Maligaoﬂ. 1t is requested to spare and direct Shri C. Mitra, Sr.

Vigilance Inspector/S&T ( PO) to attend the hearing with all listed documents

to attend the hearing with all listed documents

Certiﬁed to be true copy

(L PU!‘kayasrha)

Advocsie

-

_

//

( David Lalmalswama)
Dy FA/II
N.F. Railway/Maligaon

B S MM"‘;‘f“i'”‘*‘" o e N
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Aromexuge-A/ID
K.K.Mitra, IRAS(Retd.) 15/2 Sarat Bose Road,
Retd. FA&CAOQO/S.E.Rly & RIO Kolkata — 700 020
Ph : (033)22207877(R)

. ' 09831032729(M)
No.Inquiry/NFRly/AKS/1 : ‘ Dated : 6 November 2004
NOTICE OF REGULAR HEARING
Sri A.K.Sarkar,

Ex.AAO/CSA

Now S&AO/N.F.Railway/MLG

Sub : Departmental inquiry into the charges framed against Shri
A.K.Sarkar, Ex.AAO/CSA now S&AO/N.F.Railway/MLG vide
GM/N.F.Rly.’s Memorandum No.PNO/AD/RC-8(A)/2000-SHG-
AKS dated 13.08.2003.

1. A Preliminary hearing of the case was held on date at Garden Reach, Kolkata-43 by me.

2. The regular hearings of the above subject case have been fixed from Sth January, 2005 to
8" January, 2005 at 11.00 hrs. in the office of General Manager(Vigilance)/Eastern
Railway/Fairlie Place, Kolkata-700001. You are advised to attend the hearing along with your
defence assistant, if any, and wait until further directions. In case you fail to appear at the
appointed date and time, proceedings will be taken ex-parte.

3. Receipt of this notice may be ac‘knowlédg;d.

Inquiry Officer

-

Copy to:

1) Dy.Chief Accounts Officer(G)/Northeast Frontier Railway/Maligaon — This has
reference to his letter No.PNO/AD/RC-8(A)/2000-SHG/AKS dated 19.10.2004. He is
requested to advise Sri- A.K.Sarkar, S& AO/MLG to attend the abovementioned hearings
without fail. He is further requested to issue necessary passes in favour of Sri Sarkar and his
defence counsel, if any, for attending the above inquiry.

2) Sri C.Mitra, Sr.Vigilance Inspector(S&T)/Northeast Frontier Railway/Maligaon &
Presenting Officer — He is requested to attend the abovementioned hearing at the appointed
date and time.

itea) -~
Officer

Certified to be true copy

"h—"

(3. Puskayasthy)
Aavocate
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TheHon ble Mr. K. K. Mitra;

“

- kindly be allowed to disprove

FA & CAO/SE. Rly, &1.0.,
sarat Bose Road,
1ta — 700020°

ble Sir,

Sub:- Additional list of defénce documents.’
Ref:- DAR No. PNO/AD/RC-S(A)/ZOQO-SH

With due respect, 1 hereby submit an additiona list of
the allegation against me.

GIAKS dated 13.8..03.

defence documents which

Name of document Custodian Relevancy
SA/BILL/ STEEL&PWF/96—97C0ntaining FA&CAO/S/N.F R To disprove
Rly. Bd’s letter & important correspondences . allegation.
CAO/SS/VPT1 -do- -do—~
Rly. Bd’s Rates circular pertaining t0 the FA & CAO/SMN F.R —do—
year 1990-98. ‘

P.O. fileof concerned firm -do- -do—
pre-recorded statements of all the PWs. FA & CAON F.Rly. -do-
as mentioned in Annex-1V. -
Defence Witness.
| Shri Robin Deka, FA & CAO/Con/W CR/Jaipur (Ex- Dy. CAO/GN. F.
Rai\way/Maligaon).

During the progress of inquiry if any im
are felt necessary 1o disprove the allegation the same M

With regards;

Zertificd (o be (1o
42 COpy

M

Advocate

portant documeﬁts

and defence witness

ay kindly be pemntted.

Yours faithfully,

e

(AK S )
DFM/RNY now S & AO,
N.F.Rly /Maligaon.

»&& Pl

et
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No. AKS/DAR/MISC/2004
Dated /4§ /10/04

'fo

Honb’le Ms Pandey,

C.D.1. & Inquity Officer,

Satarkata Bhawan,
New Dethi-23.

Sasman a1 e e e e s

Sub:-‘Additional list of defence documents.
Ref-- DAR No. PNO/AD/RC-9(A)/2000-SHG/AKS dated 13.8.03.

Honb’le Madam,

With'due respect, I hereby submit an additional list of defe

kindly be allowed to disprove the allegation against me.

SN. Name of document

1. Rly.Bd’s L/No. Track/21/91/0101/7/50708
dated 9.7.1994 issued by Shri B. Mazumder,
Dy. Director Track/Rly. Bd. Addressed to
The General Manager/Track N. F. Rly. (OL),
Maligaon. v

2. Pre-recorded statements of all the PWs

recorded by CBL. -

[*9)

SA/BILL/STEEL&PWEF/96-97 Containing
Rly. Bd’s letter & important correspndences.

4. Rly. Bd’s Rates circular pertaining to the
year 1990-98. ,

5. Reply of provisional Para No. 64 & action
note from Rly. Bd thereon. ’ Co

6. FA & CAO's File No. CAO/SSI/PL
important correspondences with: Vigilance/MLG,
CBV/GHY, FC/Rly.'Bd. '

7. CAG’s Report of 1998 on Para 4.3.6.

8. Letter No. Track/21/91/01 12/7 dt. 24.7.91
as mentioned by Sri Sumit Deb, Branch
Manager, VSP/Kolkata in his statement.

9. Sri Sumit Deb, Br.fMana\ger, VSP/Kolkata’s
statement dated 12.1.2002. - -

9A. Letter No. Tracj/21/91/0112/7 4t 17.3.92
issued by Shri M. Hingorani, Dy. Director
Track/Rly. Board.

Certifies to ke Lo

@. Pucka, o
Advocale

Custodian

G. M./Track/N. F. Rly,
Maligaon or CBVGHY.

FA & CAO/N.F. Rly.
Or CBI/GHY.

FA & CAO/S/N.F. R,
Or CBI/GHY ,

FA & CAO/SIN.F. R.
or CBI/GHY.

FA & CAO/AJ/N.FR
Or PDA/N.F.R/MLG.

FA & CAO/N.FR/MLG

FA & CAO/AIMLG.
or PDA/N.F.R./MLG:
CBI/GHY

CBI/GHY

FA & CAO/N.F.RlyMLG
or CBI/GHY.

Prowexore- A /12—

nce documents which may

Relevancy

To disprove the
allegation.

-do -

-do -~

~do-

-do~-

-do -

—~do—

-do -

- do

-do -
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10. Rly. Bd’s L/No. Track/21/88/0101/7/50570 FA & CAO/SNFR/MLG -do-
dated 9.11.94 , No. Track-1/21/91/0101/7/ or CBI/GHY.
50715 dated 2.11.94 & Track/21/91/0101/
7/50700 dated 9.7.94 “issued by Shri B.
Mazumder, Dy. Director Track/RB.

. Track-1/21/90/0101/7/50622 dt 14.6.93 FA & CAO/S/NFR/MLG  -do-
issued by Sri H.. S. Rathi, Dy. Director

Track/ Rly. Board. . -
13. Correspondence from FA & CAO/N.F; R. FA & CAO/N.F.R/MLG -do-

dt 24.9.02 to CBI in connection with or CBI/GHY.
prosecution.

14. Corresp. From FA & CAO/N.F.R/MLG - do- -do-
to FC/Rly. Dt. 16.10.02Board in regard -
to prosecutlon sanctlon sought for by CBI.

15. Corresp. Frp, FA & CAO/MLG to CVO/MLG -do- -do -
dt.16.10.02 on receipt of letter seeking
prosecution sanction by CBI.

16. FA & CAQ’s noting to GM dt 2.5.03 in " -do- ~do-

connection with prosecuion sanction
sought for by CBL. -

17. Noting of GM DT. 5.5.03 on the notmg -do- -do -

of FA & CAO dt. 2.5.03 in the matter
of sanction for prosecutlon
18. Defence witn'ess - Sri D.K. Baruah, -do—
Sr. SO/SAQ/Con/N F.R./Silchar.

Durin'g',the progresé of in(hxiry if any important documents are felt required to disprove
the allegation the same may kindly be permitted.
With régards;
- Yours faithfully,
( A.K. SA AR )

DFM/RNY nor S & AO,
N. F. Rly./Maligaon.

Certified to be true copy

{J. Purkéyastha)

Acvocete



e No.AKS/DARMISC/2004
Dated 26 /10/04

To _

Honb’ie Ms Pandey,
C.D.1. & Inquity Officer,
Satarkata Bhawan,

New Delhi-23.

Sub:- Relevancy tewerds additional list of defence documents. : .
Refi- DAR No. PNO/AD/RC-9(A)/2000-SHG/AKS dated 01.9.03.

Honb’le Madam,

In terms of PH held on 18.10.04 the relevancy.as ordered to be submitted by 28.10.04 is

submitted hereunder for your kind perusal please as these will help to disprove the allegation:-
1. Letter issued in support of arranging payment on production of vouchers for

procurement of pig iron.

2. To assess the views of PWs in connection with the allegation and aiso in reference to

codal provisions.

3. Correspondences among the firms, Rly. Board etc. are available which will be

helpful to disprove the allegation.

4. Various circulars issued by Railway Board in connection with fixing of all sorts of

escalated rates.

W

This is required in connection with justifying the payment made to the parties.

6. Some correspondences were made to Railway Board and others stating that Accounts
staff of N. E. Railway are not at fault for making escalation payment.

7. One such payment was made to a firm under the same Special Condition of the
tender and was closed since the Zonal Railway was not at fault.

8. This letter is required to take stock of the situation since Sri Sumit Deb, Br.

Manager/VSP/Kolkata has menioned in his statement.

9. ltrevealed form the statement of Sri Deb that firm drew pig iron from VSP.
9A. Date of letter mention in my earlier letter dated 18.10.04 may be read as 19.8.92
instead of 17.3.92. This letter will speak about the payment to be made as S per 6.2 of Spl.

Condition of Contract.

10. These letters will speak about the payment to be made as per 6.2 of Spl. Condition of

Contract.

12. This will speak about the escalation payment on purchase of pig iron ever after

supply of C. 1. Plates.

13. This will justify that-according to FA & CAO/N. F. Rly/MLG no irregularities
committed by the accounts staff in respect of escalation papyment.

14. Same as item No. 13 above.
15. Same as item No. 13-above
16. Same as item No. 13 above
17. Same as item No. 13 above

With regards;

Certified to be true copy

. Purkayasr 1)
Advocate

Yours faithfully,

dk]/, AP
T
( A K. SARKAR")

DFM/RNY nor S & AO,
N. F. Rly./Maligaon.

oy
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Anvexure ~ 4 /1\,'
No. O4/PP/35
. Government of India
Central Vigilance Commission

New Delhi
18.10.2004

Sub® Decpartmental Inquiry against Sh. A.K. Sarkar, DFM/RNY (now S&AO/Maligaon),
N.F. Raijlway.

Present : - Sh.C. Mitra, Presenting Officer
Sh. AK. Sarkar, Charoed Officer

The Preliminary Hearing (PH) was taken up to-day as scheduled, which was,attended by
both the PO&CO. : .

2. The CO categorically denied all the allegations contained in the changesheet The CO

informed that he has received photocopies of all the listed documents and he is satxsﬁed with
them. :

3. The CO also submltted his list of defence documents/witnesses vide his letter dated
18.10.2004. As correct relevance was not indicated, the CO was asked to indicate the same latest

not.

4. .The PO will thereaﬂer obtain all the documents so permitted by the IO From the'
custodians and arrange for i mspecuon by the CO. Certified copies will also be prowded to the CO
for his records. This exercise should be completed by 11.11.2004. The. PO should obtam a
certificate from the CO that he has inspected Lhe defence documents and s.nbm;t it fQ the' IO o
1mmed1atc]y thereafter.. CO may 2lso intimate the name of his Defence Assmtnnt, ifany. The DA N
:30 nomitiated Qnonld be in accordance with the: ex:stmg nﬂes ' : o e

5. Abscnce of Dcf.ncc A531stant dunng thc schcdulcd datc for i mspccu on of dﬁc@rﬂé._n:tsi '

should not be the grmmd for posiponing the mspect]on Qfdomlmpnio

Ty -_‘»‘r.

6.‘ In case of aly doubt by CO about the authenhcxty of the addmonal defehce docum( nta o

1
....

the dnmxm?n!s are ar,cer Pd as oemgme : 7

g

7. After complenon of the above exercise, -dates for Regular Hearing w:li be ﬁxed and

»7" intinisted separately. Notices for the prosecution and defence witnesses will be' sent t0'the PO and
CO respectively who shall arrange to serve the summons for their presence: during. the Reguiar ;
_ Hearing. F 1!9 No as ment:oned above must be referred in all correspondence, ,

8. Copy of this order shcet is being handed over to PO & CO for compliance. . '

] a//p; Zz_,\""'\

[.P'IJV;\M BANDEY]

k) &@%\ INQUIRING AU THORITY -
po_[) co_ \A;/\Q» Eat

U\{(g/\TD\OV ,4 " Certified to be true copy
Q‘D o (3. Putkayasthé) .

Aqvodglb A

by 28.10.2004. The 10 will thereafter intimate her decision as to wh;ch decument is relevant or

o
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o No. AKS/DAR/MISC/2004
Dated/¢ /10/04

To

Honb’le Ms Pandey, -
C.D.1. & Inquity Officer,
Satarkata Bhawan, - -
New Delhi-23.

Sub:- Additional list of defence documents.
Ref:- DAR No. PNO/AD/RC-IO(A)/ZOOO-SHG/AKS dated 01.9.03.

Honb’le Madam,

With due respect, I hereby submit an additional list of defence documents which may
kindly be allowed to disprove the allegation against me.

SN. Name of doéument‘ ‘ Custodian Relevancy
1. Rly. Bd’s L/No. Track/21/91/0101/7/50708 G. M/Track/N. F.Rly,  To disprove the
dated 9.7.1994 issued by Shri B. Mazumder, Maligaon or CBUGHY.  allegation.

Dy. Director Track/Rly. Bd. Addressed to
The General Manager/'l‘rackN F Rly. (OL),

Maligaon. :

2. Pre-recorded. statemems of all the PWs FA & CAO/N.F. Rly. -do -
recorded by CBI. - Or CBYGHY.

3. SA/BILL/STEEL&PWF/96-97 Containing . FA & CAO/S/N.F.R,
Rly. Bd’s letter & important correspndences. Or CBI/GHY , -do-

4. Rly. Bd’s Rates citcular pertaining to the FA & CAO/S/N.F.R. —do
year 1990-98. or CBI/GHY.

5. Reply of prov'isfbnz’il Para No.. 64 & action FA & CAO/AJN.F.R -do -
note from Rly. Bd thereon. Or PDA/N.F.R/MLG.

6. FA & CAO’s File No. CAO/SS/I/Pt FA & CAO/N.FR/MLG -do—

important correspondences with Vigilance/ML.G,
CBUGHY, FC/Rly: Bd.

7. CAG’s Report of 1998 on Para 4.3.6. FA & CAO/AIMLG. —do -
or PDA/N.F.R/MLG.
8. Letter No. Track/21/91/0112/7 dt. 24.7.91 CBI/GHY -do—

as mentioned by Sri Sumit Deb, Branch
Manager, VSP/Kolkata in his statement.

9. Sri Sumit Deb, Br. Manager, VSP/KolPaIa s CBIV/GHY -do -
statement dated 12.1.2002. :

9A. Letter No. 1 rac1/21/91101 12/7 dt 17.3.92 FA & CAO/N.F.RlyMLG -do -
issued by Shri M. Hingorani, Dy. Dn‘ector or CBI/GHY.
Track/Rly. Board.
19,692

Certified te be true Copy

(. ?ufk&yasrha)

Aavocuie
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" 10. Rly. Bd’s L/No. Track/21/88:0101/7/50570

dated 9.11.94 , No. Track-1/21/91/0101/7/
50715 dated 2.11,94 & Track/21/91/0101/
7/50700 dated 9.7.94 issued by Shri B.
Mazumder, Dy. Diréctor Track/RB.

12. T rack-lf21/90/‘()‘1_0_‘1/.’7‘/‘50622 dt 143..6.9.3
issued by Sri H.. S. Rathi, Dy. Directo
Track/ Rly. Board. ' .

13. Correspondence from FA & CAO/N.F.R.
dt 24.9.02 to CBI in.connection with
prosecution.

14. Corresp. From FA & CAO/N.F.R/MLG
to FC/Rly. Dt. 16.10.02Board in regard
to prosecution sanction sought for by CBL

15. Corresp. Frp, FA & CAO/MLG to CVO/MLG -

dt.16.10.02 on receipt of letter seeking
prosecution sanction by CBI.

16. FA & CAO’s noting to GM dt2.5.03 in
connection with prosecuion sanction - .
sought for by CBI.

17. Notiﬂg of GM DT. 5.5.03 on .thé noting;
 of FA & CAO dt. 2.5.03 in the matter -
of sanction for prosecution.

18. Defence witness — Sri D. K. Baruah,
Sr. SO/SAQ/Con/N.F.R./Silchar.

- -

. FA & CAO/SN.FR/MLG -do-
or CBI/GHY.

FA & CAO/S/NF.R/MLG  -do-

FA & CAO/N.F.R/MLG -do -
or CBI/GHY.
-do - -do—
-do - -do -
-do- -do -
-do - -do~
-do -

Di,iring.the progress 'pf inquiry if any important documents are felt required to disprove

the allegation the same may kindly be pgnnitted.

With regards;

Certified to be true copy

.

Purké;qmrﬁ o)

Acvoc. =

Yours faithfully,

Ve
( A.K. SA )
DFM/RNY nor S & AO,
N. F. Rly./Maligaon.

T L e
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No. AKS/DAR/MISC/2004
® Dated 26 /10/04 ‘

. To
Honb’le Ms Pandey,
C.D.1. & Inquity Officer,
Satarkata Bhawan,
New Delhi-23.

Sub:- Relevancy towards additional list of defence documents.
Ref:- DAR No. PNO/AD/RC-10(A)/2000-SHG/AKS dated 01.9.03.

In terms of PH held on 18.10.04 the relevancy as ordered to be submitted by 28.10.04 is
submitted hereunder for your kind perusal please as these will help to disprove the allegation:-
11. Letter issued in support of arranging payment on production of vouchers for
procurement of pig iron.
12. To assess the views of PWs in connection with the allegation and also in reference to
* codal provisions.
13. Correspondences among the firms, Rly. Board etc. are available which will be
* helpful to disprove the allegation.
14. Various circulars issued by Railway Board in connection with fixing of all sorts of
escalated rates.
15.. This is required in connection with justifying the payment made to the parties.
16.. Some correspondences were made to Railway Board and others stating that Accounts
.staff of N. F. Railway are not at fault for making escalation payment.
17. One such payment was made to a firm under the same Special Condition of the
‘tender and was closed since the Zonal Railway was not at fault. "
18.. This letter is required to take stock of the situation since Sri Sumit Deb, Br.
' Manager/VSP/Kolkata has menioned in his statement.
19. It revealed form the statement of Sri Deb that firm drew pig iron from VSP.
9A. Date of letter mention in my earlier letter dated 18.10.04 may be read as 19.8.92
instead of 17.3.92. This letter will speak about the payment to be made as per 6.2 of Spl.
Condition of Contract. ,
20. These letters will speak about the payment to be made as per 6.2 of Spl. Condition of
Contract. = - -
18. This will speak about the escalation payment on purchase of pig iron ever after
* supply of C. I. Plates.
19. This will justify that according to FA & CAO/N. F. Rly/MLG no irregularities
~ committed by the accounts staff in respect of escalation papyment.
. 20. Same as item No. 13 above.
21. Same as item No. 13 above
22. Same as item No. 13 above
23.- Same as item No. 13 above

Honb’le Madam,

With regards;
Yours faithfully,

TL AT
( A.K. SARKARY -
DFM/RNY nor S & AO,
N. F. Rly./Maligaon.

<ertified to be 17y

copy

(j PUTk&}/;{;;r ',;é)

Acvoe, iz
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No. O4/PP/35
Government of India
Central Vigilance Commission

New Delhi
29.10.2004

Sub: Departmental Inquiry against Sh. AK. Sarkar, DFM/RNY (now
S&AO/Maligaon), N.F. Railway [RC-10(A)}.

 ORDERSHEET

The CO vide his lette'r dated 26.10.2004 forwarded the relevance of the defence
documents submitted by him vide his letter dated 18.10.2004.

2. The list has been gone through and the documents mentioned at Sr. 1 to 5 and 7 to
12 have been found relevant and hence allowed. The documents mentioned at Sr. No. 6
and 13 to 17 have not been found relevant.

3. The defence witness Sh.DX. Baruah,ﬁ'proposed by the CO, is also allowed.

4. The PO is directed to obtain the permitted defence documents from the relevant
custodians and arrange for the inspection of the CO at the earliest. Certified copies
should also be provided to the CO for his records. The exercise should be completed by
15.11.2004. .

5. The Regulgr Hearing will be fixed in the first week of December 2004. The
notice and the summons to the witnesses will be sent separately.

6. Copy of this order sheet is being sent to the PO & CO for compli

ﬁ’z/ {Q e
[ ,Alsl 2” A DE/\Y/\;)
HVQLURDVGU4U7THQRITY

Sh. C. Mitra, Sr. Vigilance Inspector, S&T, N.F. Railway, Maligaon, Guwahati- 781 011.

% A XK. Sarkar, S& AO, N.F. Railway, Maligaon, Guwahati — 781 011.

Zertified to be try. ;:()pg

(1. Purkay: -

ACvoc.i

)
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No. AKS/DAR/MISC72004
Dated 24.9.04

To

Hon’ble J. R. Biswas, IRPS,
Retd. Major & C.P.O./CLW,
House No. B-7/315,

P. O. Kalyani — 741235,

West Bengal. _
) Sub:- Supply of additional documents in connection with DAR No.

PNO/AD/RC- 20,21,23 &24 (A)/97/SHG/DKS Dated 8.10.03.

Ref:- Your letter No. JRB/NFR/PNO/AD/RC - 20, 21, 23 &24
(A)Y/97/SHG/DKB Dated 25.8.04. '

Hon’ble Sir,

With profound respect, I beg to lay before you the following few lines
for favour of your sympathetic and kind consideration please:- ¢ °

[ attended on 24.9.04 instead of 25.9.04 as per your letter resting with
under reference. I requested Disciplinary Authrity to supply addition documents for
submitting my defence, but the same could not be supplied as a result I failed to submit
my defence. Now, ] would request you to kindly supply me the following additional
documents for my defence for natural justice. However, a defence statement has been
prepared without the said document and given to your honour.

List of additional documents required are as under:-

File No. SA/BILL/STEEL &PWF /96-97.

2. Railway Board’s Rates Circular pertaining to the year 1990 to 1998

3. Draft para issued by PDA/N. F. Rly vide No. C/RS/DP/95-96/ 151/5586 Dated
12.7.96 against which reply issued by GM(W)/N.F. RLY vide No. W/68-7/Audit/95-
96/MPRP/W-6A dated 6.9.96. Reply of Draft Para as well as files maintained on this
account both in CE & FA & CAQ’s office may be made avaiable.

4. Reply of Provisional Pragraph No. 64 & action taken report from Railway Board
thereon.

5. Clarification letter issued by Shri D. P. Roy, the then AAO/CSA/Maligaon to
PDA/N. F. Railway regarding avaiability of VSP’s vouchers of M/S MPRP including
Vigilance & CBI. ,

6. File No. CAO/SS/1/Pt] may be made available to take note of correspondances on
this account. -

7. CAG’s report of 1998 on Para- 4.3.6.

8. Statement of Late Bhopal Singh, Desk Officer/ Railway Board.

—

a_ N‘L‘ﬁq{) |
\  &Q-‘ﬂowwimo&, Dﬂ.c,ao/é,vﬂf%)w.g oW
fne cﬁe/wﬂ/wm) SEErIte

I would fervently request you to make the additional documents as

ieBdeahe Sthafimiithe next hearing and thus enable me ty daferfdithfably,againg, th
]mgm ’ ¢

(10 Pu!'kay"‘ B

ACVOoe. g

Pokab
nny
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1 woﬁld, fervently request you to make the additional documents as

(39

mentionedabove before the next hearing and thus enable me to defend myself against the

charges.
DA: Defence Statement.

Yours faithfully,

@L%Dy/

o
(A.K. SARKAR)
S.& A.O/N.F.Rly.,
Maligaon.

"uoediIfeIy
(MVEVS V)

Jertified to be trus copy

(3. Purkayzsrn-) -

ACVOCals
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m/}aisc./zam.
Dﬂtea $ m/oz/zooa,

. The m:al »»xanager (Da.sc.n.pu.nary Authoxity)
: _N.?.R&ilway. Mangaan, '

g
('ﬂxhw_zz)’l (S c_h»o/WF &b/mmw

Hon'blse six,

SKﬁauamﬁQafﬁ&ARuias, 1968, item - (3)
ing of my D & A R Cases
cn ﬁhea basi.s Qf thiﬁ uis,

RBE g mo:penaitymx 7 mmaran&a Nos =
1) /Axs dated 13-0-03,

we é-iinas. |

mth due 6a£ez>ence, my humbm submidssion to loy before
1iowing few li,nas fer favour of your sympathetic and
stion plﬂmo

shove mantioned four Major renalty Charge
. | an issued ¢o me, Ag per Rule - 9 of D & A Rules
1968, ﬁmm (3)s umltipliCity of Charges & glitfing up of the
same allegations into & no, af cases should be oveided,

in view of the above D & A Rulzas, I would request
your honour kindly eo cemsmr: for civkbing of the 4 charge
stmtamtoom&thmeaabwm tosu’m.ttnwmply at the
ea:.*nast.

vours £aithfully,

i
{ AsKs SAR )

| Pivisional Finance Manager,
Rengia, N,F.Railwvay,

Certified to be true copy

(J. Purkayastha)

Acvocais
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Office of the
FFA& Chief Accounts Officer
N.F.Railway/Maligaon.

Dated; 19.G2.04.
o

oo’ PNOJAD/CON/DAR. 11
._ =

Jo. |
Shri A.K. Sarkar .
DFM/Rangia.

Sub: Majox pena]tyiDAR cases against Shri A.K. Sarkar, DFM/RNY
- in-CBI cases. No'RC-20,21,23&24( A)/97-SHG,RC-8(A)2000-SHG,
'RC;. 9(A)/2000-SHG & RC-10(A)2000-SHG '

Ref.  Your letter No. AKS/DARMISC/2003 dated 10.02.04
\f'igiléncc "Officer/Engg. vide his letter No. Z/VIG/68/2/8/2001/PtI1 dated
13.02.04 has stated that Rule 9:of D&A Rules, 1968 , item (3) does not state anything

regarding clubbing of cases (copy enclosed).

DA: as above. -

/Lé cvd) oy
* (Gaithaorei)
Dy.CAO/G

: N.F.Railway/Maligaon.

Certified 16 be (1 e copy

(j. ?urkayastha)

Advocaiz
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PART-IV <. - B

~ PROCEDURE FOR IMPOSING PENALTIES |
° - :
rocedure for imposing Major Penalties - " o

tuth thereof

(3)  Where a Board of Inquiry is appointed under sub-rule (2) it shall consist of not less |

{«":than two members, each of whom shall be higher in rank than the Railway servant against :

$:3whom the inquiry is being held and none of whom shall be subordinate to the ather member :
¥ Oor members as the case may be, of such Boar. '

(4)  Where the Board of Inquiry consists of two or

more than two members, the senior -
member shall be the Presiding Officer. ’

" (5)  Every decision of the Board of Iniquiry shall be passed by majority of votes, and where -
¢ ‘there is an equality of vetes on the findings, the finding of each metber shall he incorporated
i in the report prepared under clause (i) of sib-rule (25).

i+« Explanation - Where the disciplinary authority itself holds the inquiry, any reference in sub-

nule (12) and in subsnules (14) to (25), to the inquiring authority shall be construed as a
v reference to the disciplinary authority. S

“(6)  Where'it ig proposed to hold an inquiry against a Railway sérvant under this rule aud

+Rule 10, the disciplinary authority shall draw up or cause to be drawn up -

(1) the substance- of the imp
distinct articles.of charge;

() a statement of the imputations of misconduct or'misbéha'viour in support of each
article of charge which shall contain -

utations of misconduct or misbehaviour into definite and

e — e e

(a)" a statement of ail relevant facts including'épy‘admission or confession made by .

~ the Railway servant: . : ‘ ' !
& (b) a list of documerits by which, and a list of witnesses by whom, the articles of .
P charge are proposed to be sustained. :

( 7),‘ The discib]inary authority shall deliver or cause to be ‘deliVérefi to the .R.a.flway servant
E, :a.copy of the articles. of -charge, - the statement of the- imputations of misconduct or

"'7misb‘ehaviour and a list of documents and witnesses by which each article of charge is

' i
CC[tiﬁCd Lo be e Cudy o

\ ra
(J. Purks, “fa)
Advocot: -
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proposed tqQ be sustained and shall require the Railway servant (o submii » writlen statbmeit
ol his defence within ten days or such further time as the disciplinary auihority may a!!m“v. ,

1 {
{

Nete: -If co.pies of documents have not been delivered to the Railway servant along with tie
atticles of charge and if he desires to inspect the same for the preparation of his defenge, He
may do so, within 10 days from the date of receipt of the articles of charge by him and
complete inspection within ten days theréafter and shall state whether he desires to he heard in
person. e | '
(®)  The Railway servant may, for the };ua‘pose of his defeuce submit with the written
statement of his defence, a list of witnesses to be examined on hiz behalf J ,

i

. . 4
Note: - If the Railway servant applies in writing for the supply ot copies of the statem nts of
Witnesses mentioned. in the list. referred to in sub-rule (6), the disciplinary anthority shall
furnish him with a copy each of such statement as.early-as possible and in any case nat latfe
than three days before the commencement of the examination of the witnesses on bel_‘alf ot

the disciplinary authority. o ' : ‘

19) (2) (i) On receipt of the written statement of defence, the disciplinary authority shq’ll
-consider the same and decide whether the inquiry should be proceeded wit.hfun(lfcr
this rule. .o A Lo
(i) Where the-disciplinary-authority decides to proceed with i1he inguiry it may itself
inquire into’such of the articles o?.charge. ds are not admitred or appointfs,,;nd r
sub-rule (2) a Board of Inquiry or.other authority for the pupose. oo
(iir)-Where alf the-articles 'of éh"arge-héii_"gew')e'e‘n’adhlitié(‘fl*by"l.h‘e Raitway servant in His
written statement of defence, the disciplinary authority shall vecord its findings on ?
each charge, after faking such furthei- evideuce as it way think fit and shall| act in
the manner laid down in Rule 10. - ' P
(1v) If the disciplinary authority, afler counsideration of the swritien statement of
defence, is of the opinion that the.imposition of a major penalty is not nece;:ssaui_zz,
or

it may drop the proceedings .already initiated by it for imposition of [maj

penally, without prejudice to its r ight to impose any of the minor penalties, not
attracting the provisions. of sub-nile (2) of Rule 1. Where the disci linary
authority so drops the proceedings but considers it appropriate to impose any pf
the minor penalties, not attracting the provisions of sub-rule (2) of Rule 1. it miy
make an order imposing such penalty and:it will nol be becessary fa give the
Railway servant any further opportunity of -making representation hefdre the
penalty is imposed. o , l f

(b) " If ne written-statement of defence*is Submitted by the Ratlway servant, the
disciplinary authority may itself inquire into the articles of charge or may, i} it
considers it necessary to do 80, appoint, under sub-rule (2) an inquiring authority -
for the purpose and also inform the Railway servant of such appointment. - ‘

(¢) Where the disciplinary authority -itself inquires into an article of charge ‘or -’

appoints a Board of Inquiry or any other inquiring authocity for ,holdfng an
inquiry into such charge, it may, by an order in writing, appoint a railway or any
other Government servant to be known as Presenting OMYicer to present; on _'if:s
behalf the case in support of the articles of charge. | '

Certifieu v, b ., - |
. ! I'

(. Pucks. Cuj
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Bat:ed 3 22.3-2004 4
EXURE- A //
ro, Arww/ /&)

Gensral Manager
.F .Railway. Maligaon,

( Through FA & Chief Afcs officer, N.P.Railway )
sir, .

Sub 3= Major Penalty DAR cases against shri A.KeSarkar,
¢ DFM/NRY

aeE s« Your letter N0« PNO/AD/CON/DAR/O0L dtd,19/20=2=04,

With due deference and humble submission, I would like to
inform you that the crux of my appeal of even no, dated seeevcceces
was to club all the cases of same nature in one charge-sheet incor=
porating the charges under seperate Article of charges in accordance

with the provision contsained in D&A Rules, 1968, Rule«9, vide item
no.,3 under caption "Characteristic of charges® where it is ciear:ly

stated that multiplicity of charges and splitting up the same alle~

gation into a no, of charges should be avoided (photocopy enclosed).

Similarly, the said instzuction has been incorporated in
N.F.Rly's Vigilance Bulletin Published in September, 2002, Issue No.
3/4 under caption “"Framing of Chargessheet® vide item Noe (III)
(photocopy enclosed)s

. From the reply of V0. (Engge)sas referred to in your letter
under reference, it appears that VeOa (Enggs) dealt with the axistance
of the Rale deviating from the crux of my appeal as the copy enclosed
in your letter is for procedure for imposing penalty vhich is the
£inal stage of the D&A enquiry and not for framing of chargesheet,

Incidently, it is also submitted that one chargesheet has
been issued to me clubbing 4 ca®es into one charye-sheet, vide no,
pm/w/m-zo,u.zs & 24(A)/97~SHG/AKB dated « Se11+2003, From the
said chargeesheet it may be concluded that clubbing of 4 (four)
charges into one is permitteds

As such, it is requested to withdraw ail the chargessheet

and arrange to issue one chargawsheet clubbing all the charges of

similar nature mcorporating all the .allegations as seperate article
of charges to avoid future aifficulties in Qisposal of the cases in
accordance with the aforesaid provision of D&A Rules & Vigilance
Bulletin, September,2002, | -

Yours faithfully,
DA te= 2(two) copies as above,

( AeKe SARKAR )
DFM/Rangia,
NeFo.Railways

(R0 3% 2x)

J .
“da Ok



From @ A.kK.Sarkar,
DEFM/ ANY{(now € % A0, N.F.Railway,
. Rangias Kamrup, Assam.
° T = The General Managesr ; N.F. Railwayz %
Disciplinary Authority,
H.F. Railway,
[ ]

Maligaon, Buwzhati-1t.

Sub  * Prayer fTor holding the disciplinary procesdings
geritaining to memorandum cof charges under referercs
at ome place (pref@rabiy a2t DBuwahati}) under ono
Errgquiry Dffice ard  for preparation of arne
comprehensive memarardum of charge including  the
charges made under all thz faour memorandumsg cof

charges. °
Ir re ! Memgrandum af charges Mos. *
1. PHD/AD/RC-BA/2EGEE-SHE/RKE dated 13.8.206%
. PMII/AD/RC-FASFSF-SHO/ NG dalted 3.9, 20653
. PHD/AD/RC-1G (A /2FFE-SHE/AYE dated 1.9.28FC
%, PMIZAAD/RC-D2F,T1,23 % T4 (AY /2EAS-CHC/BRS  dated
S5.11.83
I
Si‘.‘s
L]
HMost respecsfully, it is submitted that thao
disciplinary proceoedings for major penzity were initiated

zgainst me vide above mentiored four numbers of aemorardums

4

of charges. These proceedings were in regard to common cascs

af payment af escalzied hilliz dur to increase

i
9
3
1

=N
n
3
9]

H

T

ig iron by VBP and escalated price/ freight charges of pi

rTag Steel Plant (VGP).

A

iran af ¥

2. That the czze of the deparimert agzinst the charged
afficial was that when the disiribuficon of pig iron wzs

brought out fros the conirol of TR0 vide notification dated
£.1.92, the respsctive Stegel Plants weres authorised ta  fio
their own prices and to intimate the zame To the Razailwzv
Board for issuing covering circular by the Board. As pe

circular dated 26.3.93, the ezcalatiorn price of pig irpo- and

Certified to be true copy

M

.(L Purkayastha)
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ght was to bs

i

the price of pig iron and escalatsed  fre

allowed as per special ciause H.E of the Special Conditiensz

y of Contract. The afcresaid circular was amended on 15.7.9%
L4 s - o » . ot

by which the maximum 1imit of #¥rzight was allowed at Rs.73H

. per medtric tom or zctual freight chsrges whichever was less

znd  Ythe same was zappliczable with 2¥fect from 1BAI9.0.92.

This was made 3zppliczble cnly in  respect af ZIigks

manufactured by the parties by procuring pig iron from VSR,

It is alleged agzinst the chargasd ofFfizizl that diffzren®
° *®
Firms viz. 113 Mfz. P-ecisionz Casting & Enginesring WHorlks,
Howrah, (2} Mis. Kanzs Iron & Stecl Cooy (I Mim. Caloutta
iron % Engineering Zo. and 14} fow other Firms .e. Miz.

Marcandy Prasad Radha Mrishnoa Pragad Pvs. LEd. tM/s. MORPS,
M/s. J.D. fCastirg % Forging Pvi. L¥d. (M7fs. JDOFY, #M/=.
. Prakash Engineering Works (Mfs. PEW) znd Mfs. Beget Castirg

& Engineering Co.(M’s. BOECY did not zurchase any guantity

"

2f pig iraon from VE® during She from thzo

,x
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date of placement of the order in g
Iagt supply of CISPs and fFat  the aforesaid Firm=s
manufactured and supplied the TIEPs out of pig iron arranged
from sources ather than V8P, Moweover, the aforesaid Fiemz
Fraudulently and dighonestly preferred the bilis clzimin
the increase pricz and in tho frod
the circular dated 28.2.92 iszied by the Railwzy Psard i
respect of increases in  thz price =f pig i-on of g%

Therefore; even though
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7ig iron of V5P was nat applicables am £he = z0 supplisgd

3]
by the aforesaid firms, these fitms by di

0
=x
g
3
L]

etly 5!"::‘.?4!17".5

the manufacturing of ZISPs supplied %o the Railways *fromw ths

- Certified to be 1, COpy
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pig iraon of YSP toolk tho advantage of the circular dated

2£.2.93 which covered the increase in the price of pig iror

J. Thzat the charged officer whg a3t the relevant point o=F
timg was Ffunctioning as Assti. Accounts Offizer i CEA
(Bills} in thr affice of The F.8.% T.A0.2. Open Linel, N.F.

Railway; was entrusted wiih the work of entire TS5A Tec which
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Bills of these firms and passed the bills by issuing ched®ios

for supply of wvaricus guantities of CISFs o the N.FL

A

Railwav.

4. That even though the nature of zllegation iz similsr and
the same arises oul of similar facis, four numbers oFf

nst fhe charged

fxn

Jrmorandums af charges were issued aga

ct¥fizer for imposition of major penalty. The only difference

4

s that in three out of four memorandum of charges, theo

Firms who were imsued such chegques by *he charged of¥icer
[ ]
wrre different. But the more factum of £he bBeneficiary firms

being different could nct have been the just and sufficient
rzazon for issuing differznt memorz-dum =f charges  inasmuzsh

am the memorandum of chzrge dated S.11.2307 dezls with the

gayment of cheques ta as many as four different firms., IF

the memorandum of charge dated S.11.2063 can bring in  the

izssue of payment of chezques to as rany as four dDifferent
firms in regard to the aforesaid matfery, it is difficultr %o

understand 2z to why in the case of three gthzr dJifferent

firmz, three separate memerandum of charges were roguired %

0

br issued.
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S. That befare showing as Yo how

Laing SEVeTELlY prejudized by holdin

[ ]
pracredings sertaining to  four cempa~ats memorandums of
charges in regard fo same matter in three different places
L4 ~
unde t ] ifferent Enguim nfFicers, % would b=
under three i G e

appropriate to demonstrate the signi¥i
of the memorandum of charges warranting mreparation of conw
comprehensive charge cheet including 311 the charges and

h=lding of the disciplinmary procesding in one place unde:

®
one Enguiry Dfficer.
¢ A oy v o - »\!:“ RN SN AN S A A X :'“T'».-’\ LT Larm s 4 e e e s
£&. The memorandum of chzrge dated 1T.B.6Z is in regard Iz
[ ]
clearance of bifils of Mfs. Calcuttz Iron % Engineering Cou

1td., Calruria for frright charges of VEP pig i—on. Perusal

=F the list and nzture of documznits  annexed with tha
meeorandum of charges shows that practically  =ail the

ancz has beer pilaced by th=

P

facuments o which  the rel

prosecution are available with thr N.F. Railway auvthoriiies

2% Maligaon. I% is alsc curiocus fa noticze that in the Llis®
0¥ witnessss, total mixteen numbers of wiinesses have  henr

cited by the prosecuticn. Quf of these sixfeen numbers of

n Maligaocn/Guwahati.

[N

witnesses, niine witnesscoz are based
baso

ing siv

rh

e in Belhi zand the

if

Te witness is 'ma

witnesses are based at Koikata.

o,

7. The regponse of the charge ofF

P
n
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+ho documents on which

¥}
ol
pd

imputation of charges shows that

Certified to be 1.
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ke iz placing relfiance for his defence are

e N.F. Railway authority at Maligeon/Guwahati.

o
. Horeower. the defence wiitnesses winig

Crficial

e
il

M.F. Railway.
% e Disciplinary Authoriiy vide agrde
appointsd Shri K.K. Mitray Tetired F.UA.

Eastern Railwuasy as Enguiry Officer argd
L{

the disciplinary praceeding in the office

South Tasiern Railways Garden Reachy, Xolka
[ ]
i TE  ig fherefore seen that the subjec

ernguiry is in regard to an alieged =scf

b

Maligaon., The majoriiy of

witnessss are at Maligaon. However, the Eo

fraom South Eastern Reilway and he has chosen

enguiry at Kolikaia.

Laiigazniﬁuwahaéi andsfor they sre within tha

v dated

& 1.

R F i e, 2 o e ey A .
likely Tun Tite are also statiom

"7'

af F.A.k

tax

&= L -
£ matter

T Ty

1t. The charged officer cannot have any detfence

Wolkata. HMis choice of defence counsel Is

£

znd past Railway emplovees stationed at Mali
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2. The memorandum of charge dated 1Z.B.683 is in regard *tcoc
[ ]

riparance of Bills of M/s. Kona ¥fron & Steel Co. for freight
[ ]

1

charges of V5P pig iron. Perusal of the list and nature of

U

documents annexed with the memorandum of charges shows that
practically ail the documentz on which the reliance has been

Taced by thz prosecution are available with the N.E.

Rzilway authorities at Maligaocn. It iz alsc curious gt

ratize that in the lis% of wiftnesses, *cftal siviecen numbersz
of wiinesses have beon zited by the prosecution. Dut oF

thpgzr sinteen numbers of wifinegssesy Yoo wiitnesses are based

1b]

in Maligaon/Buwahati andfor within The jurisdiction of N.F.
Rzxilway.. Dne witneses is based in Bolhi and fhe remaining

[ ]
five witnesses are based at Kolkats.

1Z. The response af the chargsd officer against tha

impestation of charges shows that zil the documents on  which

he is placing reliance for his defence are available with
L]

the N.F. Railmuway authoriiy at Maligaocn/Buwahati.

14, Mgreaver, tthe defznce wiinesses which fthe charged

cfficial is likely I cite are 2isc stationed a®

[l

Mazligaon/Buwashati and/gr they are withirm the jurisdiztion of

M.F. "|ailway.

15, The Disciplinary Authority vide agrder dafted 17.9.2004
o

zppointed Smi. Punam Pandeys T.D.IL.V.C. as Enguimy

g
I¥ficer and Sat. Pandey vide gffice memorandun dated
SL1G 2064 disciosed her intention oF holding the
be 7]

€ Uy L,

. Purkayasthu)
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r
disciplinary proceeding Iin heor office 2% New Dolhi.
2. It is therefore seen that the subject matier of +he
gnquiry is I regard %tg an alleged zz% of omission ar
. - - - -
commission ont the part of the charged officer whizh
.
ostensibly took place at the headquartsr of N.F. Raflway a%
LJ . - - - .
Maligaon. The majority of the documeniary evidence and  the

uitnesses are at Maligacn. However, the Enquiry Officer is
=tationed at New Delhi and she has chosen *o hold  the
goquiry at New Delhi to suit her conwveniznce.
®
.17. The charged officer cannot have any defences counsel of
MNew Pelhi. His choice gf defence caunse?! is limited *o
Eresent ant past Rzilway employers staticned at
Mzligzon/Buwahatia
* drmmene s Mo B I R = :
cer e
18, The memorandum of charge dated 1.9.563 is ip regard to
cleanance of bills of M/s. Precision Casting & Engineering
Works, Howrah for freigh®t charges of VEP gig iron. Perusz?
[ )
¥ the 1list and nature of documeniz annexed with +he
azmorancum  of charges =zhows tha% practi-ally all the
doczuments o which  theo reliance haz bzer placed by th=z
Frosecution are available with the M.F. Railway authorifics
at Mzligzon. It is also turitus < notice that in the 1ist
of wiftnesses, total sixtesn numbers =f wifnocses have bean
cited by the prosecuticn. Cut of *hese sirizen numbers oF
witnesses,; ten witnesses zre Rased ir Maligzon/Suwahati. Ors
witness Is based in New Delhi  and  the remaining  five

Certified 10 be (. .¢ )
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.witnesses are based at Molk

12, The response of the charged officer against

[ ]
imputation of charges shaws that all the documents on which
[

tr is placing reiiance for his defencr are available with
[ ]

2., WMoreover, thsa defence witnesses which the charged

al is fikely ¢t cifte are zlsa stationed at

[=n

o¥fic

= the jurisdiction e

pds

izligaon/Buwahati andfor they are with

M.E. Railway.

d

I. The PDisciplinary Authority vide grdec dgfted 17,9 28564

appointed Smt. Punar Pandey, T.2.I1.70.V.00 as Enguiry

Gfficer and Smt. Pandey wvide office memorsndum dated
®

SLIB.2E54 disciosed ner intention ot holding the

disciplinary proceeding in her office a3t Mew Delhi.

[ ]
snguiry is in rvegard £o an z3lileged zct of omissior or
L ]
commission on  the art ot the charged officer which
o

astensibly toolk piace a% %he headguarier aof N.F. Railway a%

el
3

Mzligaon. The majority cof the documentary evidence and ¢

-
41

witnesses are at Maligzaor. However, the Enguiry Dfficer

(5]
oy
i}

¥

i

tationed 2% New Deihi and she has chosen to hold th

(e ]

t

emgquiry at New Delhi to suit her zZ—onvezniznce.

2F. The charged pfficer cannot have zny defence counsel of
Nrtr Delhi. His choize =of defence cgunsel iz limited f£c
present and past Railway pmployeos stationed at

Maligaon/Guwahati.
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7. The BDisciplinary Aluthoriiy appointee Shri J.R.Bicwasy
sptired T.P.T./C.L.W. (presenitly rosident of house No. B-
. . - - - -
F£3T18, P.D. Walyani, Dist. Nadia, West Bengal! as ESnguiry
[ ]
Oeficer and Shri Piswas foriunately disclosed his  inteniion
[ . . - - - - . -
1 helding the disciplinary praceeding in the gffice of
F.A.% T.A. 0. M.F. Railuways Maligaon.
TR AL
T A ]
®
722, When memorandum of charge dafed S.EL.200F can  fake
within its purview the nmatter periaining toc *the clearance oFf
the bBills of four different firmss Then it is difficull o
understand 335 io why *he remaining  three memorzndum of
chrarges which deal with the clearance af the bills of Ihres
(] - - .
zseparate Tirmss cannct be clubbed into ome comprehensive
gzmorandum cof charges.
22, That when the Enguiry Officer Shri Biswas who haz  been

the task of holding

memoradtidurs of charge dated S.11.26
a¥ Maligaon, there is no resson 2s

regard iIp three wther memorandum O
2t Buwahati.

in regard ta the

oy

7%, can hcold the

sy The enquiries in

o
o
m
of
m
P
2%

* charge=s canno?l

J¥. From the facts and circumsiances, it Is clear fthat the
Enquiry Officers Sat. Punam Pandey zand Bhri K., Mit—a have
chosen to hold enguiry at Delihi and Faolkata respeciivelw
only to suit their conveniencre.

Tertified to be -
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I, Tt is seen that the similar enguiries arising out of

which waz

o]
LY
ot
|
!
[e]

it common  cause of action of similar
eavered by one jnvestigation has bezn divided in four
¢® fforent parts and in thres difFerent places viz. New

na1hi, Kalkata and Guwahati, the enquiries arz being Feld

]
urder three different Enguity DFfizers.
32, Because of halding af these cnquiries 10 threo

different places under three different Enquiry Tfficers, the

charged officer 1s heing severely grejudiced. Noss he i?
required fo gD tg *wo different places viz. Delhi and
‘~1kata apar®t from attending the enguiry at Buwashat:l. Thea

tazk of the charged officer of effectively defending himsel®

g3 become still more difficul®t bezause t

oy
(5]
3
0
2]
3
n
hd]
-1
w
M
o
P
n
14
P«J

difficulties in getting *the proper o¥pnce counsel who can

(18]
i
+

b
12

eiki and Kolka®tsz faor effeociively defending ths
crarged officer. HMorenveT. the documentary evidence on which

e reliance Yas been plzaced by the charaed officer and the
3

o

witnesses who are likely *o depose in his defence ars withix

tp jurisdiction of N.F. Rzilway. The practical disficult
L ]

¥y
IE}
1]

in placing such documantary svidence and production of
dofence witnesses in Kolkata and Belhi —an well be imagined.
Under these circumstances, it is wril nigh impossible for
ta charged officer to properly defend *his zass and dus €

=

p

s he is Tacing sericus prejudice.

TT. That neither the administira

44

ive convenience nor  the
public interest can justify holding of eonguiries in  Shres
Fifferent places under %Three different Engquiry Officers.

Even the administirative convenience and the public interes%

[y

Certified 10 be true ¢
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Engquiry Officer hold

wauld be in z far betfer

and broader view of the i1
ard  justice demands thsat
c¥ charges be clubbeod

mzmarandums af charges

disciplinary procesding

Enquiry Hfficer.

Charge

mder one Enquiry Dfficer

Pated Buwahati
the gt nf Fanusry ZHES.
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Certified to be true copy
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woulid alse aveid

=z aforesaid
all the Four
clubbed inta ane comprezsh

and ome conseclidated proceeding e held at

chersive
zes be held at one place prefersbly

ry ey

ity Officar

at conflicting findings. Marsover,
ing such a comprehensive enguiTy

position fto ftzke =&

ssues involved. Hence the fair play

ali thz four separate memorasndums
intoc one and one comprehensive
be preparsd and one COMMOE

bhe heid at Maligaon, Guwahali under

Hemorandum of

moive Memorandun

n

-

¥ours faithfully.
{ & ¥, SARKAR 7
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o, Pinam pm wies ¥

o Tnguiry Office
0"{"‘ - Cearral ‘aﬁ igilance Commission,
* Sarakta Bhawan {Foom No. 304)
Nedr fikas Sadan INA

Newfi‘: siln - 110023,

Bef- 1. Mesmomndum No. PNO/ ADS RO-10A/ 2000-SH(Y AKS
dated 1.8.03.

2. Appeal dated 1.1.05 preferred by ﬂ‘ﬁ ﬁrﬁgeé officer before
the Disciplinary Authonty.

Madam,

in inwiting your kind attenhion to the above 1efe _z‘g,d ngmi*ﬁ I is stated that
the charged oﬁwz has pieferred an appeal before the dis mphfm‘v authority
{reference No 2) p*‘a}m?g for clubbing cf the fowr memorandum of charge,
including the nwmorandum af reference No. 1 into one conprehensive
memorandum of charge and for holding one consolidated proceeding at Guwahati
under one Enguity officer. The said appﬁai is pending disposal before the said

m}mﬂ‘y A copy of the appeai dated 1.1.05is encloged hmw;_m for your perusal. -

n view of the above it is prayed that pending consideration of the appeal at
Heferenice No 2, the further enguiry with regard to the chargs memo under
refersnce No. | be not ::n"itnmm:’; and the enquiry be kept in abeyance. *

Thanking You,

Enclos: As stated. Yorrs Fathfully,
{AK. Sarkar)
Charged officer
DFM/ RNY (Now S & AQO)
N.F Railways, Maligaon,
Guwahati.

Certified to be true copy

| {J. Purkayastha)
¢ Advecate
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